
THE 

{4E01SLAT1YE ASSEMBLY DEBATES 

- ..

•, 

(Official Report) 

Volume Iii 

(15th March to 28th March, 1927) 

FIRST SESSION 

OF THE 

THIRD LEOISLATIVE ASSEMBLY, 1927 

• 
• 

. .. 

OELlll 

O()VERNMENT OJ<' INDIA l'liEjS 
I • 1927 • '\

., 

• 

., . 

-

. . 

-

25th March 1927



 OONTENTS-'-ro; t,J. 

Tbunday, Kth Karch, lffl-
Shor, Notice Question and Answer 

PAGES. 

2679 
Ele<ition of the Standing Fina.nee Committee 
The Indian Fina.nee Bill-Passed as amended 

2079 
2680-2737 

Presentation of the Report of the Select Committee on the 
Amendment of Standing Orders 

The Gold Standard and Reserve Bank of India Bill-Motion to 
refer to Joint Committee adopted 

The Imperial Bank of India (Amendment) Bill-Motion tor.
refer to Joint Committee adopted 

Reaolution re Salaries of the two Members of the Judicial Com­
mittee of the Privy Council pos1e11ing Indian Experience 
-Diacuuion adjourned

Jlrlclq, 11th Karch,,lffl-
Questions a.nd Answers 
Short Notice Qiiestiona and Anawera 
Unstarred Questions and Answers 
Statement rr. Expenditure on the despa.teh of troops to China ... 
Resolution rr Salaries of the two Members of the Judicial 

Committee of the Privy Council pOBBeBBing Indian Ex­
perience-Adopted 

Demands for Supplementary Gran ta in reapect of Railways ... 
The Indian Mines (Amendment) Bill-Motion for circulation 

adopted 
The Indian Lighthouae Bill-Motion for reference to ,Joint 

2737 

2737-4Q 

2740 

2741-54 

27M-86 
2786-89 
2'789-92 
9792 

9792-98i6 
2827-34 

Committee adopted . .,. 2840 
Messages from the Council of State 2840-41 

'lattirlaJ, 11th Karch, 1117-
Questiona and Anawera 
Unatarred Questions and Anawers 
The Indian Merchant Shipping (Amendment) Bi11-Repo1't of 

Select Committee preaented 
The Gold Standard and ReaervA Bank of Indio. Bill-Nomina-

tion of Members to aervn on the Joint Committee .. 
The Imperial Bank of India (Amendment) �ill-Nomination of 

Members to serve on the Joint Committ,ee 
The Madrn.11 Bilt (Amendment) Bi1l-Pa.11sed 
The Provider� Fund, (Am,11dmcnt) Bilt-PaRaed ... 
The Indian 'toreat. Bill-Referred to Select Committee 

\ .. ii 

2843-67 
i867-73 

2873 

28'13 

2874 
2874-82 
2882-89 
2883-99 

• 

llondaJ, 11th ;¥a.rch, lffl-
, \ 

Queationa and An11wer11 .,. 
Abort Notice Quea

�
,i� and Answer ... ... :;· 

Message from thfl r. unoil 1bf Stl\t.e . . . ,, .. . : .. 
The In.diam Fina.rl Bill-Amendment made by the Council of 

Rt&te in Olauae 2 eonciu1Ted in 
l)emanda for SRJ>Pl,�m�pta.ry Grants

2901-19 
2919-00 
2920 



LEGiISLATIVE ASSEMBLY. 
Frida" Both March, '19B7. 

The Assembly met in the Assembly Chamber of the Council Houlle at 
:Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

LONG HouRS OF WORK. OF THB STAlI'P ON THE GaUT INDIAN PBNINSULA 
, RAILlUY. 

1149. eLleut.-OolOll8l E • .A. I. Gidney: Will the Honourable Member 
-Idndlyst&te -if it is a fact that, owing to the heavy extra work thrown on 
'\be sta! especially at the wayside stations on the Great Indian Peninsu~3 
Railway, the men are compellea to perform very long hours of work? 

Mr. A. A. L. P&rIODa:' Government have had no representations to this 
. effect , 'but I would refer the Honourable Member to the reply to question 
No. 140 asked by Dr. K. G. Lohokare on the 20th August 1926. 

ElIPJ.OYVBNT or StlBORnINA'l'BS OF THI GREAT INDIAN PENINSULA 
RAILWaY IN HIGHBR ApPOINTlntNTS WITHOUT ENHANCEMENT OJ!' 

SAL.UUEIiI. 

llro. "LI8ut.-GolODel •• A. I. Glb,: (i) Is it a faot that on the 
·Jhansi Division, Great Indian Peninsula Railway: 

(a) there are IS A grade station maeters of whom only one man is .. 
eonfinned station master s.nd the others have been officiating 8S 
such for yean, but on assistaat atation masters' salaries? 

(b) there are 4: Divisional Transportation Insp~ctors of whom only 
one is oonfirmed in that gre.d.e and the others have been kept 
offioiating for yean on a lower salary? 

(0) t.here are many guards who, for years, have been kept acting 
• as B.8Sist·8Dt station masters but on guards' salaries? 

(ii) Is it a fact that in the Transportation Department, Bhusaval Divi· 
'sion, Great Indian Peninsula 1tailway, there are several subordinates 
who have. for years, been acting as officers but who are drawing the 
'lower Rnlaries of their substantive appointments? 

(iii) If the answers to parts (i) and (ii) are in the e.ffinnative. will Gov. 
ernment be pleased to state whether the retrenchment and economy effected 
in the GTeat Indian Peninsula Railway as reported in the Railway 
Budget for 1\)25!26 are due to such measures? If so, will the Honour· 
'able Member De pleased to state if this is the kind of retrenchment 
intended? . 

JIr. A • ..A..L. P&I'IOD8: (i) and (ii). Government have no information. 
( !755 A. 
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(iii) There is no truth. in . the suggestion tha.t subordinates promoted 
temporarily to higher gt"8des are not confirmed aa put Of & deliberate policy 
of retrenchment and economy. 
It is an ordinary practice to fill temporaty vac8ncies caused by officers 

proceeding on leave, deputation, etc., by promotiJlg l!Iubordi:a:ates to officiate. 
As 0. number of vacancies of this Dature Rlmost invaria.bly exist, certaill 
subordinates may act as officers for continuous periods of some length. 
Subordinates when so afticiating receive the same pay as they would ha.ve 
received ha.d they been confirmed on firstappointrnent to officiate. 
These temporary promotions in their turn afford opportunities for tem· 

porary promotion of subordinates in lower grades. 
Lleut.-ooJoatl B. A. J. Qidae,: Besides .these officiating appointments 

in the place of officers, who are on deputation and otherwise absent from 
their appointments, is it or is it not the p()licy of the ra,ilways to use sub· 
ordinates for officiating appointments 8S 8 measure of retrenebment a.nd 
economy? If 10, may I inquire If there are any -such casell? 
Xl. A. A. L. PanDIII: Not 110 far a8 I 8m aware. 
Lltut.-Goloael •• A. I. QIdDt)': I have credible 1'e8sons to state on the 

t!oor of this House that there are a number of subordinates so employed. 
as a deliberate policy of economy. May I ask the Honourable MeDiber 
to make inquiries iJlto what I have said? 
Xl. A. A. L. PanoDI: If the Honourable Member will send me details 

of any individual cases, I will look /into them. 

COliPIBIUTIO!T or SUBOBDlliATKB 011 TBJ QUAT INOU.N PENINSUJ.IA 

RAIL. A Y Dl"LoYBD TO OI'PlCIATB 411 0'1'1011.8. 

1151. ·Lltut.-CJoloael S. A. I. GtdDeJ: (i) Is it a fact that with regard 
to acting officials. Great Indi8ll Peainsula Railway, in the cue of IQ.&OY 
subordinates who are, to·day, employed as officiating officials: 

(G) They are e i~ eoDfinnauon as IUob. thoUlh they haft heeD 
officiating for year"? 

(b) They have to revert to their substantive appointments ana 
sa.lary should they take privilege leave? 

(0) Their gratuities are oaJoulatecl OR their substanti"e pay azul Dol 
OD their acting appointment at the time of retirement? 

("li) If the answers to (a). (6) and (0) are in the afti.rmative, do Gov· 
ern~ent propose to remedy this state of aBairs? • 

With regard to this queaw>n, Sir. with your permission I desire to 
inform the Honourable Member that there iii .a little incorrectness in the 
words used and I request that I may be allowed to alter it, when it will 
re.ad as follows: 

"Is it a foot that with regard to . acting dfficials' on the Great Indian 
Peninsula Railway, in the caSt.l of many subordinates who are, to-day, 
employed as dfticiating officials," and so on. In this ~te t on the words 
"Commer<;ial Department" should read "acting t ci ~ ~  . 
Kr. A.  A. L. PlllOa: J hn.ve no objection to the alteration. Sir. I 

• think my answer will cover the variation. The answer lis 8S follows: 
(i). (a) There are a nUDiber of subordinates ofRciating in Great Indian 

Peninsula Radlway. 



(b) and (0). Leave' salaries of the employees bf the late Great 'Indian 
Peninsula Railway Company. t~ en  over by the-State aDa gratuities nrc 
based on the substantive pay. . 

(ii). (4) Oonfirmation is dependent on the occurrence of permaneat 
v80aneies. 

(b) and .(c). Government do not . propose to alter the roles regulatiq 
the grant of leave sslarieA and gratuities on the basig of'substantivepay. 

Lleut.-oolClD8l B. A. J. GldDey: Will Government be good enough to 
state whether these acting appointments are part of the policy of economy 
and retrenchment? 

Kr. A.. A. L. ParlOQlJ: I am not sure what the Honourable Member 
refers to when he mentions the policy of retrenchments. I cannot add 
anything to the answer which I gave to his previous question. that these 
temporary pro o~ion  to higher grades are not part of any deliberate 
policy of retrenchment 8lld economy. ' 

Lleut.-OolODe1 B. A.. I. Gidney: Do Government consider that this is 
hCiilest retrenchment? 

Mr. A. A. L. ParlODl: Government do not consider that this is retrenoh-
ment at aU. Tho position is simply this. that on this plUticular railway 
in certain departments the lea.ve reserve for officers is obtained from. the 
subordinate grades. thereby giving subordinates the opportunity of obtBtin-
ing higher ratcs of pay when officers go on leave. 
Lleut.-oolODll a. A. J. GldD.,-: I am sorry, but the Honourab]e Mem-

ber has not 8llswered my question. The Honourable Member says that 
t.hese officiating appointments are to fill vacancies created by officers who 
have gone on -leave. I can quite understand tbP.s, but I am told that there 
are a l&n!e number of official appointments in which subordinates are 
employed in officiating capacities for years on lower pay and that the 
Railways are reaping the benefits so obtained of employing a skined man 
on minimum wages. 

Mr. Pr-'deDl: The Honourable Member is making a speech. 

ft. BODOUl'abl. Sir Ohll'le. IDatl: The Honourable Mr. Parsons has 
already informed Colonel Gidney that if he will bring to noUice oases of 
this kind they will be inquired into. 

Ueut.-Oolonel IE. A. J. Gidney: I 80m sarr.v, owing to the noise in the 
House. :r, could not hear the onour ~ Member when he replied. 

The Boaoarable Sir Gharl.. Ina .. :  I was pointing out that if Colonel 
Gidney win bring to notice any particular case of that kind. it will be 
inquired into. I do not know what more we can do. 

Lleut.-ootonel IE. A. J. Gld1ley: My &uggestion is that he can do some-
thing more. 

. Mr . .,eI14el\t: wm the Honour"bJe Member put a question? 
Lleut.-Oolone1 B. .A. J. Gidney: Willi the Honourable. Member enquiro 

whether the fllcts a8 stated in my questions regarding Jhansi and Bhusllwal 
IU'P irrue or not? . 
'tlIe JlOMIlrablt I1r Gbarlea lItDeI: Is that a OIWe where a man has 

got officiatiD:J( a.ppointments for years as & measure of retreQchment? 
A 2 
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PtoJlOTIOJr 0' SUBFllI.DUrATJS ON COJIPANY-JU1II'AG&D RAILWAYS. 

1152. *tJeut.-ooloIle1 B. A.. I. Gld.DeJ: (a) W1U·the Honourable Mem-
ber be pleased to state whether on Compa.ny-numaged Railways, for the 
yean ~  abOl1t 60 per cent. of their offioials were promoted subor-
diuatoCs aDd that the Government of India have now decided that thia 
promotioD from the s\lbordinate to \he ofti.c.ial grades will be only at a 
ratio of l' 5 in eft!')' 10 appointments made, irrespective of nationality? 
(b) If 80, will Government be pleased to state whether WI ratio jl 

to-day very far exceeded on all railways a.nd will be 80 for many years to 
come and witt consequently prevent for many years any further promotion 
from subordinates to officials in the terms pmmised by Government? If 
~  of what benefit is this ratio to railway subordinates? Under the 
circumstances, will Government be plea.ed to state .hether they a8 
prepared to reconsider this ratio or abolish ft absolutely? • 

(0) Will Government be pleased tp state whether they are prepared 
to consider that in both ra\ios-25 per oent.  Europeans and 75 pE'r cent. 
Indians, there mould be no restriotion of fStio for the appointment of 
worthy subordinates and that they be promoted acoordinf to the circum-
stances and merits of the CBse irrespective of any fixed ratio and of oastes, 
creed or colour? 

.!'he Boaoarable Sir Oharl •• Inne.: (la) Government ~e no infonna-
tron in respect of the first part of the question. As regards the latter parli, 
the ratio of 1'5 in 10 was fixed. in consuitation with the Central Advisory 
Council for Railways. 

~  In PR8t yea1'S' the proportion of promotion to Bubordinates to total 
recruitment for the State-worked Railwaysvariad in ditYerent. years. Of 
late yeal'8 the proportion hu ordinarily been about 15 per cent. In the 
P88t, no definite assurance was given to subordinates 8S to the extent to 
which such promotions would be granted. Such an assurance has now 
been giveh and ,leatly capable subordinates can now definitely look forward 
to promotion to the officer'!, grade. Government do not propose to recon-
sider the percentage or to abolish it. 

(e) Claims of subordinates. irrespective of nationality for promotion 
will be considered according to the circumstances aDd the merits of each 
case. If a subordinate of non-Asiatic domicile is promoted, he wi1lcount 
AIlainst the 25 per cent. recruitment of penons of non-Asiatic domicile and 
not against the 75 per cent. recruitment of Indians. 
Lleut.-CJoloael B. A.. 1. GldDey: Win the Honourable 'Member kindly 

state whethAr the present percentage of 15 per cent. for pl'Onfotion of 
subordinates to o i~ s oompares favourably with wha.t it W88 before this 
new ordor appeared and whether it is of any material advantage to the 
subordillatcR? . 

ft, BOIlOIIl'&ble Sir Oharl. lime.: The present percentage is more 
or Jess the percent~e which obtained on State Railways during past 
ye8l'll. It haR been fixEld in conRultation with the Central Advisory Coun-
011 and the Govemment of India have no int.ention of "ltering it. 
L1eut.·OolODelll. A.. I. G14!11J: Why not? 

POWISS OP D[SJlI8RA.l. 0' DIVIIIIONAL SUPJlRINTtr.NDBNTI! ON RAILWAYS • 
• 

11'158. ·Lln\ . ..CJoIoDel B. A. 1. CHdD.'Y:(i) Are Government aware of 
the fact that it is only since absolute' POW8l'8 of dismissal haTe befID given 



QUIIftIONS .um AN8WDS. 

to Divisional Superintendents on Railwaya that nloat of the present unrest 
and trouble in the subordinate classes have developed? 
(ii) Are Government prepared to consider the advisability of either: 

(a) withholding the power of dismissal from Divisional. Superin-
tendents, or 

(b) subjecting all such dismissals (i) t!? a £WI inquiry, (ii) to the.oon-
firmation of the Agent, and (lll) to appeal to the R811way 
Board'? 

The Honourable Sir OharI. IDnel: (i) Government have no re880llto. 
beJieve that the facts are as stated by the Honourable Member .. 
(ii). (a.) Government do not think that this is necessary. 

(b). (i) The matter is engaging the attention of o~ern ent  

(iti) There is an appeal to the Agent. 
(iii) Under present rules a. dismissed employee of State-wo.tked Rail· 

ways can appeal to the RaHway o~  

I~o  oN THE WORKING OF THE ASSA.M BENGAL RAILWA.Y: 

.1154. *Kr. B. P .• atdu: 1. (?') Is it a fact that. the Assam.Bengal 
Rwlwa;v Company has been working at a 108s ever SInce its commence-
ment? 

(b) What is the capita.l sunk and What is the total loss in.urred by thati 
Railway up to now? 

II. Was it Dot the intention t.hat a commercial line, like the Assam-
Bengal Railway, should pay its way within 5 yea.rs from its opening? 
Why was this test not applied to i\? 

In. (a) Will o ~rn ent be pleased to state why they are allowing 
the Assam.Bengal Railway Company to construct some nine new lines ID 
the face of these recurring IOSles? 

(b) Are they satisfied that these new lines will be paying propositions? 

(0) It 80, do they propoee to oover up to any extent ~ e lOSS6S On the 
existing lines? . 

IV. Has the Assam-Bengal Railway Company fulfilled the ,condition of 
its contract that t e o p ~ s share of oapital shall not be less than 8/11' 
of the total? If Dot, why haa not the Company been called upon to fuW 
it? • • 

Mr. A. A. L. PanoDl: 1.(,4) The answer is in the affirma.tive. 

(b) The capital outlay to the end of 1925-26 is Rs. 19,25,88,878. The 
total loss in working up to the Slst March 1926 is Rs. 10,28,66,865. 
II. The estimate of finanoial prospects of the line made before the com-

mencement of construotion indica.ted that a return of over 5 per cent. would 
be obtained on the oapital ou17l.ay. . ApPBl'ently owing to the absenoe of 
reliable statisties at the time, this has not been realised. 

III. (jcI) It is expected that the new .lines ·will e e ~ the resources of 
the oountry, improve communioations, and prove finanoially remunerative. 

(tb) Yes. 
(0) To the extent that they 8l"e remunerative they will of course Gover 

los8e8 on other parts of the line. . .  " 
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. IV .. ~ the c~ntr ct with the Company no fixed. proportion of .a.pita! 
IS reqUired to' be 1"8lsed by them. 

Mr. K. Abmed: Who is respousible for the loss 'caused by the eugges-
tion made before the construction took place? 
JIr • .I.. .A. L. PanoDI: I do not remember Who framed the original 

estimates. 

LOIS ON THE WORKINO OF STRATEGIC R.ULW ~  

1155. -Jlr. 11. P •• aida: (a) Have not the strategic railways been 
woridDg at a huge lou every year? 
(b) If so, Mve the Government ever oooaidered the poslibility of cuttioa 

down the expeDC1itwe on thoae ~ to their earnings by redaoing the 
stat! gnd the nwnber of trains ruD? 
Mr. A . .I.. L. PanoDI: (4) The strategic lines have been and are being 

"Worked at a loss. They exist for strategic reuoDB and cannot be expected 
.*0 pay 00 a oommereial basil. 

Ob-) The question of improvements in working leading to economy in 
the c ~ of all lines including strategic 'liDes, has always the attention of 
the Govenunent. 

THE GUNTUa-GURZAI.4-MACHICB.LA. RAILWAY. 

1156. -Mr. 11. P. .aida: Will Govemment be pleased to state 
~n tbe C<pl8truction of the Guntur-Gurzala-Maeherla line will be 
actually taken in hand? 

.... .I..  .I.. L.. ... : The eonBtruction of the line was sanctioned in 
.. Jaouary last. Work is expected to be put in hand shortly. 

COJrSHUQTlOJl 01' 1'JI:& CUlIBu ... K4L.lHAITI AIIID OoJ,LAPAT.n.SnrGA-

Io ~  KANISI .. ' RAlLWAYI. 

1157. -Mr. 11. P. _*a: Will Government be pleased to state 
what ccmoluaions they have come to with regard to the conatruoticm of 
~ Cumbum-:l{alahasti aDd OoUaprJem-8iqarayakonda Kuaisiri linea, 
whose survey appears to have been finished? 

Oumbum-Kalah/JIti Railway. , 

JIr. A. A. L. • ... : Government have Dot yet come to a final COD-
elusion, but the investigations recently made into the project ahow that .it 
is not a. remunerative propositIon. 

OoUapalem-S1ngara1/o,konda Kanigiri Railwa.y. 

A df!lta.iled IlUrvey of thii project was made in 1916, and it is proposed 
to reop8anin8 iii 

AIioLt'1'lON 0., Ta. POSI'. M SUPE&lOB Ovnel .. IN BACH 0., 1'8. 
naul.'l'llBJf1'I O. TRII Gow'I N.B"0' INDII.. 

11M. -DIG 'B&h&4ur larfafIi ~ DaD: (Il) Will GovernmeDt 
be pleated to state the number of posts of superior dftlcera recommended 
to be abolished by the Retrenchment Committee in each of the. depart-
1D8Ilt. of the Gove.rDQ1,nt·of JPdia and .·how many have been shohtbed 88 
recommended? . 
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l('b) Will tihey be pleased to state the names of. the c>ffioers occupying 
those poats so retJrenebed? 

(e) Will they be pleased to state the posts which have since been 1'8-
'Vived with the names of the departments where revived? 

ft, BOD01Il'able Sir Bull Blackett: Informa.tion in the fonn asked for 
is not availa.ble, but I would invite attention to the main facts a8 given 
on pages 6O---{r7 of the statement show;ing the action taken on the recom-
,mendations of the Uctrenchment Committee which was recently circulated. 

SLBIPING AOOOHMODA11!ON FOR 'l.'RlRD CI,ASS PA8SENGER8 ON THE GBJUT 

bWlA,N PENINS1JL.\ RAILWAY. 

1159 .• B:haa .ab.&du Badaru ~ lDaaD: (a) ia it a fact that 
some sample third class coaches providing ,sleeping accommodation for 
third class passengers were put cn the Great Indian Peninsula Ranway 
~st year as an experime.ntaJ measure? 

(b) If so, were those coaches found suitable for traffic, and if so, have 
the number of such coaches been increa.aed and put on other lines too? 
If not, why not? 

(0) If they were unsuitable, have the Government made r:J.Y other 
'kind of coaches for providing sleeping accommodation for thirdclsss paR-
s~ ers  If not, why not? _ 

JIr. A. A. L. Panou: (6.) and (b). 'The information is being obtained 
from the Agent, Great Indian Peninsula. Railway, and will be communicat-
ed to the Honoura.b1.e Member. 

(c) The matter will be cons,idered on receipt of the report from the 
Agent. Great Indian Peninsula. Railwa.y. 

ELBCTRIC FA •• IN TaULD CLAM RAILWAY CARRIAGD. 

1160. -KhaA Blba4ur Su1aru B1III&iD lDlu.;: QI) Are Government 
aware that during the hot SMson third class passengers are put to great 
"hardships and discomforts <-wing to the absence of any coolirig arrange-
ments ~uc  as the supply of electric fans in the carriages? 

~  If so, do Govemment pl'OpOlle t? supply electric fa.ns ii? the third 
·class ooaches for the comforts 6f tbe third o)ass passengers dunng the few 
.monthll of the hot waather? 

Mr. A.·A. 'L. Pa.nona: (a,) and (b). The reply fs in the negative. 

IIr. 0hamaD LaU: Do I understa.nd the Honourable Member to say 
that third cl88s passengers do not suffer any inconvenience in the hot 
'season? 

Mr. A.  A. L. PIrIDDI: No, Sir, the question says "great" hatdahip. 

Mr. 0JwD1ll 'La1l: Do I understand the Honourable Member to mean 
'tliat they do suffS" some hardship? ' 

)II. A.  A. L ...... : It is a mattJer of opinion-, Sir. 

Irr. 0b.ImaD Lall: Does the Honourahle Member wish ,to state tha.L 
there i8, nOhardahip oauBed to third clala paaaengen in the hot seailOn? 

, ' 

Mr. A. A. L. Panou: I do BOt wish to espreas AD opinion, Sir. 
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Mr. Ohamaa Lab: Considering that it is the general opinion at Honour-
able Members on this side of the House that great, ha.Mahip is caused. 
to third cl88s passengers in the o~ season, will he take &etaon to relieve 
their hardship? 

1Ir ••. II • .T0Ihl: May I ask, Sir, whether the Government of India. 
will place before the Standing Finance Committee for Railways ail esti-
mate of the expenditure required for supplying electric fans in third class 
compartments? 

Mr • .A • .A. L. PanoD8: My Honourable friend is anticipating the next 
question. 

1Ir. 0hImul L&11: MayI ask the Honourable Member whether he him-
self has ever travelled in a compartment without' a fan  in the hot Beason? 

1Ir • .A • .A. L.Panoa.: I should imagine that I have, Sir, but I really 
cannot remember. 

Mr. CJhllDaD :r.u: Has the Honourable Member experienced any hard-
ship while travelling without a fan in the hot S81l8On? 

Mr • .A • .A. L. PanoD8: No great hardship. 

1Ir . .T. II. DWUlett: Is my Honourable friend opposite aware that 
.. safar ~r saqar men ok nukta ka farak hal"? 

Mr. OhamaD LaU.: 1 may infonn the Honourable Member that as I am 
not sitting on the Treasury Benches I am not in a positron to answer his 
question, .. (Laughter.) 

Pa'oVISION or EJ.ECTRIC FASS IN THUD CLAS!! C,IRRtAGBS ON 9r:.t.TE 

RAILWAY'S. 

1161. .• JDwl Ba1aa4ur 8artaru Kut* JDwl: (a) Will Government. 
be pleased to state the cost of a fan of the type generally fitted in a firat. 
or second class carriage? 

(b) What is the ooet of supply or current to each of the fans per hour 
of working the fan? 
(0) What will be the total cost of supplying at least one in e&ch third 

class compariment· in all the State Railway,?' 

Mr • .A • .A. L. I'arIoDl: (,el) The figure is approximately Be: 95 per f .... 
(b) Since lit is not possible to dcterminowith any degree 'of accuracy 

what portion of the cost of runDing the locomotive, whicl;l drives the dynam() 
which charges the batteries which provides the current for worldng the 
fans, should lw a.llocated to this work, the information which the Honour-
able, Member seeks cannot be obta.ined. 
(c) Similarly no reliable tlgure can be given ·of the ~st  .. of: supplying 

one fan in each third class compartment on alI the State Railwa.ys, for, 
in ~ition to the cost of. the ~  either more or rsrger dynamos. I r ~ 
battenes, and B good dea.l of WInng would be necella\.ry. A rough esu· 
mate prepa.red on the East Indian Bailwayshowt ·1b6t ,the 00I0t OIl that 
R,..ilway alone would be Rs. 25 lakhs. 
Mr ••• II. .T0I1I1: Considering the great prodt .whiQh .. the Governmept 

of india make out of the third cl888 passengers will they not be pleased to-
spend 2lJ takh. of rupees for their bend.? ' ,,' 



Kr. A.· •. L. PIIIoDa: My own OpindOD, Sir, Ss that wheD we 11'8 in 
• finaDeial position to give further benefits to third 61as8' passengeI'B, there 
are probably other cfuections thaD the provision of fans in third class nom-
p8l'tments in which the money could better be spent. 

111' ••••• .J'0Ibl: May I ask whether the Government of Indii .. will be 
p1eased to discuss this question with the Standing Finance Committee for 
Railwa.ys? . 

1Ir. A. A. L. P&rIODI: Not until we have some definite prop0681l to put 
before them. 

1Ir. A. BaDguwamllJqar: May I know what is the percentage this 
estimate for 25 lakhs of rupees bears to the total gross earn,ings derived 
from third class paasengers on the East Indian Railway? 
1Ir. A. A. L. ParlODl: Sir, I am not good at mental arithmetic. 
1Ir. 1[. Ahmed: In view of the fact that the Government is not agree· 

able to spend 25 la.khs of rupees for electric fans,. and in view·af the fact 
that the comforts of third· olass passengers are not properly looked after, 
do Government propose to supply them with hand fans? (La.ughter.) 

EhaD Babadur 8arfaru H1II8IlD EhaD: Am I to underRtand that it is only 
for the present that funds cannot be provided for passengers in third class 
compa.rtments, or that they will not be provided at all? 

1Ir. A • .A.. L. P&rIIOIUI: I am not prepared to commit myself to II. state-
ment that Government will never do so, and on the other hand I am not 
prepared to name any date within which they are likely to t.akc up the 
question. 
Mr ••• :II • .J'osbl: May I ask whether it is not the iilltention of the Gov· 

ernment of Indio. to make third class passengers sutter in order to make-
them very 'loyal to them? 

INor.USIO. or TBB COST or THE CONSTRUCTION OP R.AlSED PT.ATPORYS 
UNDBR TRH Hun AxBNI'I:lBS FOR THmn «tAss PASSENGERS. 

1162. *KbaD Bahldur 8arfaru HUIIIoID :KIum: Will Government be 
p e ~  to sta.te the rea.sons for including the whole cost of the proposed 
construction of the raised platforms during the next finanaial 'year, under 
the head of amenities of third class passengers lUldnot uuder the head of 
amenities of passengers "in general? 

lIr. A. A. L. P&l'IODI:.The platforms referred to are a.t wayside RtatlOns -
where the bulk of the passenger tro.ffic is 10wer class traffic. 

' .. 
NAJ(IS OP THli RAILWAY STATIO"S WHERE RAISED PI.ATPORMS WlI.L BE 

OONSTRUCl'BD. 

1168. *KhaD B&bI4ur Sarlaru BUlSUn DaD: Will Government be-
pleased to place a. sta.tement showing the names of all the railwa.y stations 
where ra.ised platfonns will be constructed during the next financial year? 

lit. A.  A. L. Panou: The deta.iled programme for the provision of. 
raised pla.tforms during the next financial year has not yet been settled. 

~ -

CAlLftAKER8 POR THI SEOlI.KTARIAT BUILDINGlI AND TUE COUNCIl. HOUSE 

IN NEW DaT.HI. 
1184. -m.aa BaU4ur '.....,.. B1IIIMB·DIIl: (a) Is it a.daot· t ~t  

there m two' caretakers for the ec t e~ i t Buildiag •. MId the. Oounoll 
Buildings in New Delhi 8&ftrtJly? . 
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(b) If 80 wiil GOv.eI'Qment be pleased to etate ~ •. !JlaEJe JfIld thapay 
of these two' ci8iCeN? . 

(e) Is it • fact that each of them haa been pro'rided with free quar-
ters? 

(d) Will the Government be pJeased to state the q.alftcationi o ~ese 
-two oftiaers? ' . 

. (6). Are they ~ i ie  engineers, overseers or su o ~~rs from ~  
'reoogmsed engmeenng sdhool or college? If not, "h'&t ai'eth_ _paola.1 
qualifications? 

(f) Will Government be pleased to stria the reMonswlly tit. "two 
·caretakers have heeD provided with free quM'terswhen all ~ er ol8MeB 
<If Government eenants in New Delhi 8ft to pay renta? 

• (g) Why have they been allowed to oecupy a portion of theofftcelriiild-
mgs? Do Government propose 00 ·aGift them to quarters of tb.wir, class? 
11 not, wbyuot? .. 

!he Boaoarable 81r BhllpeDda .MIl II ~  Yes, but the care-
taker of the Chamber diechargea also the duties of "Superintendeat of 
'Qgartera." , 

~  Menn. Palmer a.nd Bt'8dlev, OIl RI. 810 and Ra. 846 per meueD1, 
respectively. . 
(0) 'Yes. 

(d) The former haa been in charge of Government buildings and furni-
'ture in both Old and New Delhi since 1924, and the latter in charge of the 
furniture of all the residential buildings in New Delhi since ~  

(e) No. It is not essential that caretakers shouM have engirieening 
qualifications. 

(f) and (g). Because they are required to live on the premises and 
. "Government consider this eaaential for the proper discharge.of their du,1iea. 

DaD Bahadu.r 8&rIarU, 1I1IIA1D 1Dwl: May I inquire what are the 
~ ct duties Of the careta1rer,8ir? 

• 
(Hof&Ourable Member.: II To take care. ") 

., ••• BaumUW&Dl1: Are ~ese caretakers Indians, Sir? 

'lbe BODOIU'able 8Jr Bhupll&dra lIa\b. IIlkl: I have given their ~es  

Sir 

Mr. Ohamn ¥l: Do I unde1'8tand, Sir, since the Honourable ~e er 
haR n~ a.nswered the l'Jue!!tiOh, that these car8UfAlmr'a ba'Ve no duties a.t 
all ( 

The BoDOuable Sir BhllpeDdta tia. JIftft,: 1 WBS wilting . to answer 
the queetioD, but my Honourable friend, Khan Bahadur ri n~ HUI!!1in 
Khan, desired to occupy the attention of the House, and I couldnotpoi'· 
1Iibly answer his question until be eat down. W.ljthe dlllbiea ofeaze-
takers are to look &fter the buildings esospt, in Ngud to maiatenanoe . 

• 
JIr. aam .... ,&11 81D&1l: ~  I ~no t ei r p~  and qualiftcatiOllB, 

, Sir? 

TJIe JIoDcJUdbll 81r .. ,..,. ..... WA"'a·: J a...e •• ~ tlteir, pay 
.uea4y. There is atlOiber queliioa 'later on on the 8MD8 _Ject, au.ci:I 
"would a.sk the Honourable Member to 'be patient. ! 



QUESTIONS AND ANSWBBS. 2765 

1If. " •• ~  Arising from the HonQ.le Member's answer 
to my supplementary question, may I ask whether it is always possible 
to asoertain the nationality from a man's name? 
The JEonoarable Sir BhapeDdra RaUl Etra: The infonnation about the 

nationality of all these caretakers will be siven presently in reply to an-
other question. 
1If. '1'. O. GoIwaml: Is the Honourable Member's "definition of 

""oaretaker" taken from a good dictionary? (La.ughter.) 

NUKBER or CA.RETAKERS IN CHARRE OF THB GOVBBNDNT or INDIA 
AND COUNCIL BUILDINGS IN SUILA AND DELHI. 

1165. -nUl Baba4ur 8artaru B1IIUIa JDIIA: (a) Will Government 
be plea.sed to state the number of posts there are of caretakers for the 
Government of India offioe buildings and Oouncil Buildings in Simla and 
De1hi? 

(b) Will Government b.; plea.sed to state how many of suoh care-
tak61'S are Indians? 

(0) Will they be pleased to state the parnes of all the caretakers With 
the nl!olJles of the office buildings under the charge of each of them and 
the qualifioations and the pay drawn by each? 
'!'he JE011OUI'able IIr BhuplDdra Bath JIlva: (a) Four in Simla and 

four in Delhi. In addition a part-time caretaker is appointed for the 
charge of the Council Chamber and the orthodox Members' ttua.rters in 
Simla during the session period. 

Cb) Four including two statutory natives of India. 

(0) A statement giving the information required is being sent to the 
Honourable Member. 

ARTICLE IN THB HINDU8TAN 11IMES, DATED T.I 7TH FaBJl.UAHY, 1127, 
BNTITLF.D "LuE IN RAJSINA." 

1166. -lth&D Babaclur IaItIIU B1IIIIbl Kbaa: (WI) Baa the attention 
of the Government been invited to the editorial note under the caption 
.. Life in Raisin .. " OIl page 8 of the HiMUItan Tim8l, Delhi, dated the 
17th February 1927? 
(b) Is there any truth in the statements made therein re r in~ the 

defective facilities for the protection of life and property. want of facllities 
'for the edication of children, high rents and want of tram or any other 
.oheap communication betwee'D New Delhi and Delhi oity? 
(0) If so, do the Government propose to remove these grievanoes of the 

"staff of the Government of India? 
'!'he BODourable Sir BhupeDdra Rath II1tra: (a) Yes. 
(b) Most of the statements made are incorrect or exaggerated. The 

police force in the area has recently been increased. The Municipality 
provides the school considered necessary by the educational authorities. 
Rents are not paid'for the wbole twelve months. but mrthe period of (iccu· 
pation at 1/12 of the annual rental per month and the occupants - ~ 
ther protected a8 they CQllDOt be oharged more than 10 per aent. of 'theu.' 
pay. As rega.rds meaDS of oommunication 'betweet:l Old and New Deihl 
GovernmeQt ~ prepared tD i ~ 1&VOqrably any proposition p"t before 
them," but hitherto no company has come" forward wJth proposals. 
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(0) In view of the li.nawer to (b), the question' does not arise. 

1Ir. B. DII: May I inquire if the Honoumble Member is right in saying 
that the statement in that pa.rtioular Indian paper was incorrect? 

The Bonourable Sir Bhupendra.&Ul JIltra: I have said so, Sir, already. 

1Ir. B. Du: Will the Honourable Member deny those charges? 

1Ir. Clara PruacI SlDP: Is it a. fact that even after the Standing Finanoe 
Committee sanctioned the entertainment of an additional police force, theft 
oases continue to ocour in New Delhi? 

'1"b.e BoDoarable Sir .A1tD1lur .UdcUmaD: If the Honourable Member 
will wait, a minute, I will tell him all about 'the polioe. 

THUTS IN NBw DBLHI. 

1167. ·lDaaD Baba4ar Su1&ru JluuID Kh&D: (a) Has the attention 
of the Government eeen drawn to the news published in the HinduettJfI., 
Tin"a, Delhi, dated the 21st January 1927, and other subsequent dates 
regarding thefts in New Delhi? 

(b) How many cases of thefts or attempted burglaries haVe> been 
reported to the New Delhi police since the 15th of December 1926"and 
in how many cases was the police successful in fillding out the culprits? 
(0) Are the Govarmnent aware that most of the cases are not report. 

ed to the police 80& it causes unnecessary trouble and ad<U.tional wlUlte of 
time and money without any result? 
(d) Has there been any decrease in the number of thefts after the 

15th January?-Are Government aware that the decrease is Dot due to 
the police rr n ~ents but on aooount of the ohaukidara employed by 
the residents themselves? 
(B) When do t;he Government propose to make ndequate police arrange-

ments? 
"1"be BOJIOU&b1e 8lr AlIIDD4er .1I4dl1Daa: (:0.) Yes. 
(b) 41 true cases of theft and burglary have been registered in New 

Delhi Police Station since the 15th December 1926. Of these, 2 cases 
ended in conviction, 6 are pending trial in the courts, 11 are under in esti~ 

gation and 22 have 'been filed as untraced. 

(c) No. 
(d) There has been 0. decrease, but its CQuse has not been ~ t is e  

(e) Government have recently sanctioned an increase of police in Delhi 
which will enable additional protection to be alTanged 8S 800n as the train· 
ing of the new staff has been completed. 

:Mr ••• BuUmuwaml: Are Government aware that residents in certain 
parte of DeIhi are forced to employ private cbaukidars at their own eltpense 
to protect themselves? 
fte BCIIlO1Il'able 811 .A1e:IfDdu .uMtmaa: I know. many people em· 

ploy ohaukidara; I employ one myself. 

lit. K. BuUmalwIlD1: Does the Honourable' Member take that as • 
oompliment to the police? 
'fill JIoDoarablt 8lr .A1aIDder .uNit"'&1I: I take it as a, protection to 

my.elf. ' ' 



QU88'1'IOJUJ AliI> A»8waas. 21t7 . ' 
, 1Ir. B. Q. Oocke: Will the Honourable Member kindly inform the 
~ ouse of the period of traiDing that a man undergoes in India to become 
·811 expert policeman? 
The HODourable _ AllUllder lIud.dJman: That depends on the intel-

;Hgence of the recruit, Sir. (La.ughter.) 

TRA.INING IN WIII.ET,ESH TBI.EGR.,rHY. 

1168. *1Ir. Sarabha1 .e.chaDd Hall: (11) Will the Govemment be 
'pleased to state the exact Dature of the facilities now provided by them 
lfor training in wirele8s telegraphy? 

(b) Will they further state what action they prop08e to take with re-
'6(ard to the pro,yision of a sea e perie~e of six months which is necessary 
Ibefore an opera.tor could be engaged on board a ship? 

(0) Are they prepared in this connection to consider the Advisa.bility 
of approaching the shipping companies who obtain m.ail subsidies from 
the Government of India raga,rdiDg the provision of the nece ~ r  sea 
experiencE' for the wireless operators seeking employment; OD board a 
s ip~  

The Bcmoarable Sir BhllplDdra .atb lila: (a.) Apart from training 
-of staB required for Government purposes Government has agreed to pro-
vide training for ship operators in the Govemment Sohool at Calcutta. Up 
to 20 students will be trained in the first class and the training will be such 
; &s to enable suitable students to qualify for the Director-General's Certi-
ficate of Competency lst Class. A fee will be charged whioh will nOt ex-
ceed the actual cost to Govemment. The exact amount is now under con-
· siders.tion. 

(b) and (e). The points raised by the Honourable Member will receive 
· dno consideration. 

EXPENDITt'llE ON THE ROYAL nn I ~ ON AGltICULTt:RE. 

1169. '-IIr.larabhai .emchaDd Hall: (a) Will the Govemment be 
'pleaeed to state the total estimated cost of the Royal Commission on 
Apiculture? 
(b) How much of this amount is votable and how> much non-votable? 

(0) Will the'Govemment be pleased to state if the members of the Royal 
'Commission are Jlaid on a uniform basis, if not, will they please state 
,the VariOUIl amounts paid to each of the membf'l'R? 
(d) Wi.Il the Government be pleased to state the cost of the 'Proposed 

· visit to Europe by the Royal Commission on Agriculture? 
· (e) What is the number of r.on-Indians on the staff of the Royal .Agri-
.('ulture Commission and what are the salaries and allowances paId to 
e80h of thpm? I 

Jrr. I. W. Bhole: «(I.) Re. 12,91,776. 
(b) Rs. 5,67,181 (voted) and Rs. 7,24,645 (non-voted). 
(r.l A stat1!mint is laid on the ta.ble giving the required information. 
(d) The cost js estimated at £20,990 which includes the pay. and 

aUowances of the Members and t,he StaB, cost of pa.ssages and contmgen· 
~it  d 
(e) Six. A statement giving their salaries and allowanoes is place 

'OD thE' table. 
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Qun"'Olffil ~  

et.temeDtI .bowing tho .. lM"ieil r.u4 .. noMlDa. of Non-Iadlaa· ~  tho .ltal iif the 
Agricaltural Commill.ioD. ' 

Pel'lOlll1 ~ I e  iI1blleltaOe aUowllDCle.! r e uo~ oe  De.IUID.l' PI'. 

-- I __________ ~

A tot I a h e CI a .. 8,110 per IIIODlh 
Olloer. In lndll and 'rd8 

of that nm In t.he 
United KID,dom. 

Jolat Seore..., .1,000 per UlDIUIl 
from Xn,. 

1m l1li. 11 per diem OODti-llli the 11 Dlted JaDpoa-
I nuoulIJ' In lDiIfa and  and on 1'011,0 let ~ 
In England ~  fllrel aD4 ... 1 __ 
I r.r 4iem IUbJeot to 1 traveuli!' espeDlOI 
• o. tt t ~r rGlaa. I~ I  e ,. an 

Ditto 

,  . Moer I he 1 .. 01 .. 1-
undar CJvIl 61erriee J RegulaUon,. ' 

11114. 

a •. 1.000 par month 
In 1II41II an4 aoo 
II ,ear In the 
U nllecl Klnrdom I 
111111 ... 111... IIIl4 
",.\S06 ou W .... 
All outfit lIIlo.allCe 
of MIlO. 

. T ',.'DIU.. ! 

l 
Aillatalit 880ft· 
tlrJ. 

J PerloD.l 
Seoretarf" t.o 
tlul Cbair-
II1&II. 

.... 710 per mollth 
In 1D4Ia ad trda 
ot thlt. I1lm In the 
1hIaed JUq40m 
p'" £II per mouth 
ov_W. 

al • week for each 
throu.hout the 
",,04 ot their em-
P107-t• 

1 Beporter 
"\ it., .ao per month • 

BI. 180 per month 
1ft India UI4 In tbe 
Uliitecl JUn,40111. 

Nit 

Nt! 

Ditto 

B .... 0 per mlllll.b 
each IIIID4Ia and 301. 
per ._ eaoh for over· 
1an4 jOIlrney. III lu· 
~ and 7 f84. eaoh 
per 41e .. 4Dring V"1' 
lie. 0..= alJeWlIDI!' 
of AlIOellb. 

Ditto. 

Act.a1 tl'&velUDr .,. 
penON at I.t elaH 
ra,IIn,lndia .. l1ell 110 
11*00 1Ira1n1 Ir. pro-
dded" wtLb ,bll'l'1 iIII4 
porIerag •. 

U ~ aIlowanCH 'l'ra,.ewnl allonIIc. 
penDillible un4er the un4er liIuppl8lllatII'J 
dlapplemeatarJ BallI. 111l1lJ .. 

111'. E. Abmtd: Are these pa.id, Sir, QS eJI'ow8nces or' QS emoluments? 

111'. J. W. BJaon: The information, Sir, is given fully in the state· 
ment whioh I am laying, on the table, but if the Honourable Member 
wants informa.tion as tb daily allowance, it is Rs. 15. 

111'. E. Abmed: Is it Rs. 50 or Rs. 10 plu.s Bs. 5. 8.ir? 
111' .......... amI Iylnpr: Ma.y I know whether the non·IndiaDs 

referred \0 in cla.use (0) of the question include the appointment of a new 
llon.lndio.n officer in addition to the two Secretaries to serve on the Com· 
rnission ? 
Mr. J. W. Bborl: Yes, Sir. 

Mr. A, :a&DluwamlIyelllu: May I know, Sir, why that new officer 
has been appointed? 
Mr. J. ... JI_I: In order to assist the Chairman in carryiDg o~t his 

QlJtiea. 
Mr. A. B&npIwami IYlqar: Is it then uilderstood that the tlVO 
~re riee  ha:ve been found inoompetent to assist tge C,hairmun to ,carry 

(,n bis 'duties? 
111', J. W. Bbore: Not to my knowledge. 
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1Ir. A ........ uar 1)' ...... : May I inquire why this euistanoe ill 
:II.OW required? • 

Mr. I. W. BlIarI: That is ~ question, Sir, k> which I am not able in 
'8 'fe", words to give a complete ,reply, . but shortly, .ill the view of IIhe 
Chaiftnan, it is absolutely essential for him to have furtber assistance 
to enable the Commission to digest the enormous mass of material which 
has been collected and Ito examine the fin&Dcial problema which.have to .. 
~e faced. 

1Ir. A •...... UId 1JeDpr: May I take it, Sir, that the Chairman 
of *he Royal Commission reported that over and beyond the work that 
was ~ ~ e two 'Secretaries. he was in need of a third Secretary? 

Mr. I. W. BbAn: He .reported, Sir, that he W88 in need ,of a third 
. officer to enable him more easily to tackle both the ordinary work and the 
very large financial questions which had to be considered before the Com-
'mission could come to considered conclusions. 

'llr. A. BaQ .... am1 lJlDlar: Did he say, Sir, that tlae Secretaries 
." ere i!lcompetent to deal with these 'large issues? 

1Ir. I. W. Bhon: He said that they were overworked and that he 
c!t'8ired another officer with large experience to enable him to deal satie-
-tactorily with these questions. 

Mr. :S. Daa: May I inquire whether the Honourable Member thinks 
-that in the ease. of 8. member of the Royal Commission who is, I under-
stand, going to attend the Intemational Economic Conference a.t Geneva. 
8S a delegate, there will be no interruption of his duties itt cOllilection 
.with the Royal Commission meetings in London? 

1Ir. I. W. Bbore:No, Sir, I do not think there will be any material 
'interruption of those duties. It will be a short villit which he will be 
,able to fit in with the course of his ordinazy duties on the Commission. 

1Ir. It. Dmed: Sir, with regard to the anllwer regarding the a.llowance 
·of Rs. 15 per day, Government do not disclose ,the fMt -"BBto bow much 
the memben get per mensem or for do.ys to et ~  by way C1l remunera· 
t~  ' 

1Ir. I. W. Bhore: If the Honoura.ble Member wilt wait, he wilt see 
'tbat all the information he desires ia e<mtained iBthe Itatemeata· which 
lam placing on the table. • 

JIl. B. Du: Is it considered economical, Sir, to allow the same ofticer 
cf the Royal Commission also to a.ttend the Intemati0ll61 Ecoaomic 
Conference? . 

':Mr. I. W. Bhon: Undoubtedly, Sir . 

•• GJaamaD'LID: Is it not a. fact, Sir, that the same.Member is going 
to try the novel experiment d growing caboBges on the waters of the 
olake of Geneva.? {Laughter.) 

'JIr. I. W. '.ban: The Honourable Member can refer to the .Member 
tllmself. 
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Ill •.•• II. 10llai: Ma.y I ask what is the ~ie e of finanoial 
.matters of the new gentleman a.ppointed to the' 'Royal Commission? 

Kr. I. W. Bhort: He is an officer, Sir, of very wide experience who 
has had to deal with and has been brought into close contact with large 
financial questions in the course of a very, varied experience. 

Irr. ... M. 108hl: May I know what that varied experience is? 

Mr. J. W. Bhore: I am afraid I cannot give that information in the 
c(ourse of a brief reply to a question. The Honourable Member may 
refer to the history of services from which he will see th&t the officer in 
question is exceptionally fitted for this work. 

Xr .•. M. J08h1: Does the Indian Civil Service mean financial ex-
pt.-rience? 

1Ir. Sarabhai .emchaDd Hail: Is there any justification for more 
than half of the tota\ expenditure on this Commission being regarded 
as non-voted? 

Mr. J. W. Bh.ole: The classification follows the usual rules in regard 
to voted and non-voted expenditure and I am not in a ,position to alter 
'that. 

Mr. Sarabh&1 .emohand BaJi: May I furt.her enquire, Sir, whetl\er, 
in view of the fact thnt Dr. Hyder, one of the gent.lemen appointed to 
the Economil3 Conference at Geneva, will be detained in Geneva. for ap-
proximately a fortnight or more, there is no work for the Agricultural 
Cr.mmission in Europe during those weeks? 

Mr. J. ·W. Bhore: Not a.t all, Sir. It is not uncommon for Q Member 
.'Of a Commission to fit in two sets of duties without detriment to either 
&Ild we consider in this case that it is in the interests of economy that 
this should be done. ., 

lIr. lI. It. ~  With reference to the appointment of the new 
offioer, does the Honourable Member wish this House to understand that 
tha.t appoiotment was made at the e;{press desire of the Chairman of the 
. C0mmission ? 

Mr. I. ·W.Bbon: Yes, Sir. 

NEW B"n.D1NG FOR THE OFFICE OF TUE HIGH COMMISSIONER POl!. 

INn!! IN LONDON. 

1170. ·lIr. Sarabhai Ihmch.a11d BaJl: (a) Will the Government of India 
'be pleased to sta.te whether they own the building-in Charles Street, 
Whitehall, London, wherein the India Offioe is located? If BO, do the.v 
leceive any hire for the building from the British Treasury ? 

(b) Have the Government of India . considered the desirability or in-
:viting the High ~o i si~er to ooaupy this building instead of erecting 
a. new one for his occupatIOn? 

«() Will the Government be pleased ~ st te thet9tal estimated COEIt 
-of the new building proposed to be e~ tec  fol' the office of the Higb o~ • 
.missioner in London? ' • 
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The JlOIlourable ~Ir .Oharlea lDDu: ~  les. No ::, rent is recovered. 
frrnn the British Trea8ury. 

(b) No. Sir. 

(0) £300,000 approximately .. 

Mr. B. 1[. SlwImukhaJ:D. Obet.,y: Have the Government. ever oon-
!idered the advisability of asking the High Commissioner to occupy the 
t.uilding of the India Office in Whitehall? 

".l"he amourable S1r Oharl.. IDDII: I dare say that idea has crossed 
c'ur mind8; but we did not think it worth while to pursue it. 

Mr. B. E. ShaDmakIwD Ohltty: Is it not a fact that the GoveJ11D1ent 
have at present a proposal in mind to build a separate bUilding for the· 
High Commissioner's office in London? 

The JIGIlcnIr&bII Sir Oharlea Imlll: Yes, Sir .. 

Mr. B. E. SllaDmukham 04ett.y: And in that connection, Sir, may 1 
mow' why the Government did not consider whether it W8li advisable to· 
&Ilk the High Commissioner to occupy the India Office in Whitehall? 

The JlOIloarable S1r Gharll. lDDII: Because we did not think it either 
Ufjeful or desirable to take up the consideration of thequestioD . 
• 
Mr. 0b&maD LaD: Would i.t not have been economical to do 80? 

Would it not have saved 8 lot of money if the High Commi8sioner were 
to occupy the India Office? 

Mr. A. Banp8waml IYIDlar: Have the Government ... 

Mr. 0hamaD L&U: May I ask the Honourable Member to answer my 
(lU8stion? 

fte Jlol101U'&ble Sir ('barl.. IDDI.: He can draw his own conclusion. 
from my answer to part (c) of the question. 

Mr. OJaamID Lan: I take i.t that it would be economical if the High 
(Jommissioner were to occupy rooms in the India. Office. In view of the 
fact that the Government of India are always pressed very hard for money 
"'ould it not have been an advisa.ble course to adopt flo .. k the High· 
Commissioner to go to the India Office in8tead of building a new building 
for him? 

The BDDourable Sir 0lIArl1l 1nD .. : No, Sir. 

Mr. A. :aan, .... amt IYIDlIr: May I know, Sir, whether the questien 
of locating the High Commissioner's office in Whitehall W'&8 ever con-
sidered by the Go"ernment of India? . 

JIr. '1'. O. GoIwaml: E"er seriously considered? 

The. BoIlOUl'ab1e Sir Obarlel 1ImeI: I have akeady· answered thair 
questioll in reply to 'Mr. Chetty. . 

Kr. A. &aDpnaml IyeD.ar: MaY'1 know whether it .'Was merely a 
ue ti~ ot the thingcroaaing the ~o  the Governmetlt or whellber-! 
it' was aen6usly  considered? , .. : .:. ;. 
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I'ha HOIlOurable Sir Oharl. Iml .. : In the' first place, we considered 
it entirely unsuitable to put the High Commissioner, particularly the 
~ e Commissioner, in the India Office, and in the second place we did 
Mt think it would be of the slightest use considering .this suggestion. 

Mr. 'K. K. Shanmukham Ohetty: Was this c i ut i~i rri e  at as a 
Te8u1t of any examination bv the Government of India as to'the suitai>3lity 
of the India Office for the' High Commissioner or is it only the opiriion 
of the Honoura.ble Member? . 
TILe JIoaourable SIr Oharlel IIIIMI: I have already told the House that 

when the Commerce Member speaks in this House, he speaks for the 
Government of India. 
Ill. A. n ~  I I I~  What we do want to know, Sir, is whe-

ther the question of locating .tqe High Commissioner's offiee in White-
hall, London, was taken. up by . the Government of India. ';8oDddecided 
against? 
. The HODourabie S11' ~  1DDe.: The HonoUTable Member may 
take it that it was decided againat. 
. JIr. A. BaDluwaml IyeDlal: And the reasons therefor? 
Kr. E. Ahmed: In view of the nature of the work done in the High 

Commissioner's office and in view of the nature of the work which is 
curled on in the India. Office, Whitehall; ·at' present, is it pot itnproper, 
Sir, for Honourable Members.to put again and again the question, which 
does not arise? 

Mr. Sarabhal Xemcband Hall: In view of the genera.) opinion express-
ed on the floor of the House, will the Government of India kindJy re-
consider their ;decision with reg&rd to the advisability of hYing the 
present India Office building utilised by the High Commissioner? 

The .onouable Sir Obarl .. I ~  Certe.iiily !lot, Sir. 

P&Ddit Jllrday Xath KUIlIrU: May I ask whether this question was 
ever referred to the Secretary of State or to. His Majesty's Government? 
The HODourable SIr Ollarl.. IDDu: I must ask for notice of this ques-

tion, Sir. 

MIIDICA.L Rl!8BARCH INSTlTtTTE. 

1171. ·Mr. 8a.r&bb.&i X_chand Hajl: (a) Are the Government consi-
dering the. a.ppointment of a Committee on the establishment of a Medi-
oal Research Institute? . 

(b) If so, will.they please state the number of Indians, official and 
non-official, they propose to nominate on the Committee? 

Mr. J. W. Bhote: (a) Yes. 

(b) The personnel of the Committee is Wlder oonsideration. 

ACTION TAr.:sV ON TH1I RRl'ORT OF' TH1'l INDIAN DBOlt PASSENqJllR 

COMVTTTD. 

1172 .• JIr. Sa.rabh&t e c ~ Hall:' (II) Will the Government be 
pleased, to .t,.te the year in whioh they appointed the Indian Deok ~ s
a.enger; OOJDP1itteeand the date on io t e o ii te~ submitted t e~ 
:Report? . . '  : 

B 2 
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(b) Have the Govemment published lIoDy Resolution on tae Report? 

(c) Bave the Govemment taken any action on the Report? n ~ 
_'hen do tbey propose to take such action? 

• Honourable SJr Oharlel lDDe.: (a) The, Deck P8l8engerCommit-
tE::e was appointed in February 1921 and submitted their· Report to Gov-
eJ'Dttlent in April of the same Y88l. 

(b) o.nd ·(c). Draft amendments to the rules 'dealing with the more im-
portant recommendatiOllS were publifibed in June and 'uly 1126, and the 
opiniOI¥>reoei.ed thereon are DOW under oon8ideration of Govemment.· 

. . . 
RURlI'UIG OF TB.I WB8T&1LN BoaTEL, New DIILSI, As A HOTIIt. 

1178 . ..,. 8uabhal .emCbNl4 Bajl: (a) Will the Government be 
pleased to state whether they have received any replies to their recent 
ndvertisements in the public Press' asking for tendei1l to 'ruD the Westem 
Hostel in connection with the OODstruotio'n Of a new te~ in. its vicinity? 

(b) If any replies have been received, will the GovermneDt pJease 
state their Dature? .  . 

'. . 
fte Honourable SJr Bl&a,.dra BUlllIltn: (a) No tendera have ben 

t'eC8ived in response to tbe adveriiaeln .. t. 

(b) Does Dot arise. 

Lo .. , INCOB.nD oN TB.E WBSTaU' HOBnL, No DILHI. 

1174. eMr. BarabJW .emchaDd ~ '.' (a) Will . the !G0geaunent 
r1ease state if any offers have been received to build' a ne~ hotel in New 
I>elbi? . 

(b) Will the Government .be "leaspd to state how many o ici~s dra\'t-
iug salaries of Re. 2,000 and overha...e been residing in theWelltern 
Hostel during the current cold weather? 
(0) Is it a fact that the rate at which the present contractor provides 

food in the Hostel is RII. 5-S a day? ' 
(d) What lose does the Government ~ petr  to iDOur on 'the Western 

Hostel this year.? • 
(6) Will the Government please ~ e detRi1s of the tenders which It 

recently received for Bome Bixt:v sites Bd.vertised for HRle in New Delhi 
and how many of the oftera made are likely.to. be accepted? 

ft. Honourable 8lr BhupeDClr& _loth JOn: (4) No. 

(b) Twelve; 1Iix of them were for short periods only. 

(0) Ra. 5 to &.5/S a day lin the case df resident.adults and O·S.() 
to RI. 4/ & day in the CMe of children. 
(d) Rs. 9,000, appNJ:imately. . .. :''-:!' 

(6) None of the tenders are being accepted &n:d; the sites are beiiDg 
uuctioudat the end: of this month with a l'6Bet"\'e of RI. 5',UOO p~ site. 
With two exceptions none of the tenders amounted to this 8um. 
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ESTABLISBXBNT ROLLS OP THill STAfF OF THE DIi'FIRENT DEPARTMENTS 

OF TUIII GoVERNMENT OF INDIA. 

1175. -:Hr. Jamnadas M. Mehta: (ta) Is it a fact that the different 
ep rt~ent  of the Government of India Secretariats print annually an 
Establishment Roll 01 their staff? 

(b) If so, do Government propose to plaoe a copy each of the Eata-
bHshment Rolls of the different Departments of the Govehlment of India 
on the table of this Houss? 

( 0) Is there anything confidential or secret in such Establishment 
Rolls? If 80, what are they? 

(d) If the answer to the above be in the negative, will the Government 
be pleased to state the reasons for not plaoi%tg suoh oopies on the table 
of this House? 

The Honourable Sir Aleunder lIuddlm&n: I would refer the Honour-
able Member to the reply given by the Honoura.ble Sir Malcolm Hailey 
to Khan Baho.dur Sarfsraz HusslI.in Khan's question (No. 603), on the 
eth March 1924. 

ApPOINTMENT OF AN ASSISTANT COU.EOTOIL OF CUSTOMS AT TrTlCOR.lN. 

1176. ·Sir Walter WUlIOD: (a) Fill Government please state what the 
revenue derived ro ~ e Port of Chittsgong was when an Assistant Col-
lector was first appointed at Chittagong? 

Cb) Are Government prepared to consider the appointment of a Cus-
toms Officer of the rank of Assistant CoUe.ctor at Tuticorin? 
(c) Is it the second port of the Madras Presidency and ,did the value 

of its trade exceed Rs. 12 crores in 1924-25? 

The Honourable Sir Bull Blackett: (a) The post of Customs Collector 
a.t Chittagong has been included in the cadre of the Imperia.l Customs 
Service from ita inception in 1006, but the provincial officer who at that 
time held the position, and who was of the sta.tus of an Assistant Collect· 
(Jf, held the post until 1915, when on his death he was succeeded by an 
(,fficer of the Imperial Customs Service. The revenue of the port in 1005-
06 was about Wi lakhs and in 1914·15 about 171-lakhs. 
(b) The Government of India do not consider tha.t the amount and 

responsibility of the Customs WOl"k at 'ruticorin jllstify the posting of aD 
officer ot the Imperial Customs Service to that Port. We have only 85 
dnoers in the Service and Tutioorin. contributes less than vchrth part of 
our Customs revenue. 
(.,) Yes. 

Pn.OPOSPlD SCHEVE 0]1' ARRAN01ll1tf1lJ'PM'S WITH THE SEOOND PREFERENCI!I 

SHARP.HotDBRS 0]1' TRR TAT! IRON AND STEIn, COMPANY. 

1177. -Sir \falter WllJIoD: Will Government please sta.te: 

. (1) whether they were consulted by the Tats Iron and Steel o~
pany regarding their proposed soheme of arra.ngements WIth 
their Second Preference Shareholders and otheN? 

~  weiher the Io ~ adoptod had the approval ol GoTernment •. 
specifio or impliea? .  . . 
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(8) ~ei er the. Government at any time 8Xp1'88led appl'OvrJ of 

that portion of the scheme whereby the rights of the 71 per 
. cent. Cumulative Second Preference Shareholders (eapeoi-
. ally with regard to arrears of cumulative preference dividenas) 
were transferred to a position behind the rights to dividend 
of the ordinary sharehold6l'B? 

(4) whether the agreement reached in regard thereto is contrary to 
th& specific terms upon which the Second Preference Share-
holders were invited to and did subscribe for their shares? 

(5) what were the stipulations, if any, with regard to readjustment 
of shareholders' rights under which Government agreed to 
ad vance a loan of 50 1akhs? . 

(6) Will Oovenunent either lay on the table the correaponden08 with 
the Tats Iron 8D.d Steel Company, with referencetberetO; or 
make a general st te en~  . 

• 
fte J!oDoarabl. SJr Obarl. 1DDaI: (1) The Tata Iron and Steel Com-

1)'lDy explained the soheme in s letter addreBBed to the Government of 
Jndia. 

(2) a.nd (8). No. The Government of India replied merely that they 
Loted the contents of the letter. They made no comments of any kind 
on the scheme. Subsequently however the Steel OoInpany informed 
the Government of India that the shtftoeholders ~ opposed the scheme 
had stated in an affidavit to the. Court that Government did not desire 
tbe scheme and would not be satisfied with it. The  Directors were 
r..ccordingly authorised to say that the Government were satisfied that 
tbe scheme was a serious attempt on .the part of the Company to respond 
to the me8sage sent from Govel'DIQent in the Assembly. 
(4) The Government do not know. 

(5) None. 
(6) The Government are not prepared to lay the correspondeaoe on the 

table. 

~  OF SUGAR bDU8T1lUL SCHOOJ.s, MO. 

1178. ·Kr. JlaJdlw8lDp: (1) Have Government made any arrange-
ment for the opening of \he sugar industriai 8chools ·81 recommended by 
the Indian Bugar Committee? If the answer be in the aftirmati:ve; ~ 
the Govemmentbe pleased to st&te t,he place or places where sucp schools 
have been started? If the answer be in the negative. will the Govern .. 
lllent be pleased to state w,by this valuable recommendation of the Com· 
mittee has not been given a practical shape? 
(2) Have the Government instituted any Sugar Board as recommended 

by the Sugar Committee? If the answer ;be in the afthomstive, will ,the 
Government be pleased to state the coDtltit1,1tion and fuuction of such a 
Board? If no such Board has been cODatituted will the Government be 
pleased to state the reaaontl 8S to why this recomtneJ1datitD has not been 
given effect to? 
(8) Will the Government be p e~ to state the steP'. taken on the 

recommendation of the Indian Sugar Committee's Report? 

(4)Hne the Govemment created I ~ soholarshlps for the Itud,. of 
the sugar industry in foreign countries? ., 
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. Mr. I. W. Bhore: (1) and (2). The Inman 'Su8a.r ~ittee 'recom-
mended inter· alia the establishment of (a) a Suga.r Relil8e.rch Institute 
with research Bub-.stations in the provinces; (b) a Sugar Board; (0) 110 

Sugar School and (d) a Government Pioneer Factory in Upper India. 
The Capital cost of (a), (b) and (0) was estimated at Ra. 85! lakhs n~ 

the recurring charges at Rs. 12 lakhs per annum. The capital cost of (d) 
was estimated at Rs. 56 lakhs. Government have not been in 8i position 
to undertake this heavy expenditure, but at the same time they have 
tnken such action as they could on the Committee's Report. For ex-
~ p e  the Cane·breeding Station at Coimbatore has been brought under 
lmperial control, on a permanent basis, with effect from the 1st April 
1925. A 8um 01 Rs. 1,08,600 wa.s provided' during the year 1925-26, 
Its. 1,00,000 during 1926·27 and Rs. 1,20,500 during 1927-28 for the 
expansion of this station. 

(3) A statetnent of the action taken on the recommendations of the 
.committee will be flupplied to the Honourable Member. 

(4) No. 

SCHOU RSHII'!! F@R THE STUDY or CERTAIN SVB.TEcTS IN FORBIGN 
COUNTRIES. 

1179. ·1Ir. Mukb.tar SiDgh: (1) Have Government created any scholar-
l1hips for the study of the following subjects in foreign countries: 

(a.) Co-operative Banks. 

(1I) Agriculture. 
(c) Cattle Breeding and animal husbtUldry. 

(d) Fruit culture. 

(8) Railway Engineering. 

• 

(2) Is there any such scheme under contemplation? 
1Ir. 3. W. Bhore: 1 and 2. The reply is in the negative. 

NUXBIIR or MU8T.IXS ANO NON-Must.nrs RMI'J.OYED IN THE POLICE 

FoncE or THE NORTH-WEB1' FRom'lEU PROVINCE ~  DXLHI. 

1180 .• Mr. Mukhtar Smah: (a) Will the Government be pleased to 
state the number of Muslims and non·Muslims employed in the police 
iOTce in the North-West Frontier Blld Delhi Provinces as (a.) Constables, 
(b) Sub·lnspector of Police, (p). Inspector of Police, (d) Deputy Superin-
tendent or Police, ~  Superintendent of Police? 

(b) What steps do Government propose to ~e to increase the propor-
tion of non-Muslims? 
(,c) Will the o e~tnent be pleast;d .to state their .P?lioyas regards ,the 

representation in se1'Vlces of the dIfferent commv,mtles? Do the Gov-
ernment sacrifice eftic(ency over communal representation in the· services 
or is communal representation the only guide in making appointments? 
'!'he o our ~ Sir .lleDDder Kudd,man: (a) and (b). The information 

;asked for is being collected and will be supp i~  to the Honourable Member. 
(c) I would ~er the Honourable Member to my speech of the 2nd 

March 1921) in the Council of State, and to the reply . that I gave in the 
Assembly to a question of Maulvi Muhammad Yakub OD the 24th of the, 
.ame montli. 
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• awab Sir Sahibncfa Abdul QalJum: Do Governmen. propose to ·000-
sider the advisability of fixing the proportion of representation of the-
various communities in Government services with due regard to educa.tional 
qualifications, to settle this vexed question ooce for all and get rid of 
answering these ever increasing questions, at least in the minor proVlDCes 
tlirectly under them if nowhere else? 

The HODourable SIr AllDDder lIud41man: I should be very glad, Sir, 
if any method I knew of would prevent these questions, which I agree 
with the Honourable Member lead to mOlt unfortunate recriminations in 
this House. 

Bawab SIr Sah1bsada Abdul Q&tJum: Do Government propose to fix 
the numbers of the two communities in the police in equal numbel"i 
throughout India so that there may be no fear of bias in the performanoe· 
of their duties? 

The lIoDoaDble Sir AI'UDder 111ICldlm&D: I thi,pk, Sir, that might be 
rather difficult. 'l11e police are  recruited in local areas, and if the diBerent 
communities in those areas do not propagate in equal numbers, it is diffi· 
cult to appoint the police in equal numbers. 

Bawab SIr Sahtbs&d& Abdul Qaiyum: Will that not solve the difficulty 
to • great extent, if the police are half and half in Bengal Bt least? 

1Ir. PrestdeD\: But, ~ t is the answer to the difficulty raised by the 
Honourable the Home Member? 

Padlt BUak&DUIa Du: Considering that in many cases the answer is ... 
that the answer will. be sUpplied· .0· the· Honourable Member, will the 
Hon<ftJrable Member consider the advisability of laying it on the table in 
every case for the benefit of the House? 
The HODoura.ble Sir AItUDder Kuddtmu,: No, Sir. I alway, lay a 

statement which I regard of any importance. If the Honourable Mem.ber 
will look at this question, he Will see the details that are asked for, and 
I really cannot agree to Government incurring printing chBrges for long· 
statements 8.8 to the number of Mussalman and Hindu cODstables in differ-
ent places in India. 

Bawab Sir Sah1bsada Abdul Q&lJuID: Will Government oonsider the 
question of the numbers of Mussa1man, in the Educa.tion Department, to 
which my friend Maulvi Muhammad Yakub has so often referred. with· 
respect to the Delhi Province I and in other departments of Government 
too besides the police? 
The Honourable Sir .&leunder lIuddJm&D: J am afraid I did not fdlow 

the Honourable Member. 

Wawab Sir Sahib.ada Abdul QItfum: Will Government consider, along 
with this question of police rrused by Mr. Mukbtar Singh, the advisahility 
of going into the whole question of communal representation in ser i~es 
in respect of the other departments of the Government besides the pohoe, 
such as Education, Accounts, and nrious other departrrfents. where cer-
tain communities are very hadly rep1'8sented? .. 

fte KODouralh 81r AIIzUCl1r Ka441mu! If the Honourable Mem-
ber is asking as regards the other departments in the pl'O'rinees I B,uggesfl 
he shmJlci, put down, s· qUestiOn ec ~ j am not in 8 position ~ fJilI"er" 
~  
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PROCEDURI TO BB FOLLOWBD BBFORE THE DISBIIIIAL OF ITS ElIPLOYDS 

BY THE BENGAL NAGl'UR R.uLWAY. 

1181. t u~ o on  B. A. I. GldDey: (a) Will the Honourable 
Member please state if it is a fact that the Agent, Bengal Nagpur Railway, 
has agreed not to dismiss any railway employee without charges being 
framed aga.iDst him and a proper inquiry being held on them? 
(b) If the answer is in the 'a.ffirmative will the Honourable Member be 

pleased to state if he is prepared to issue similar instructionR to Agents of 
aJ.I State Railways, and advise all other Company-managed Railways to 
follow the Bengal Nagpur Railway? If not, why not? 

The Honourable Sir Oharlu InDu: There is of course a distinction 
between dismissal and discharge. 'l'hEl Government of India. agree that 
before the penalty of dismissal is enforced, t ~ procedure indicated by the 
Honourable Member should be followed. They have no reason to suppose 
that the procedure is not already being followed on Company Railways 
other than the Bengal N agpur Railway, but they will draw the attention of 
Company Railway AdministratiOns to the subject. 

DISCHARGE 0' MATRONS OP MILITARY PAMILY HOSl'IT.U.S. 

1182. *Lleut.-OOJonel H. A. I. Gidney: (a) Will Govemment be good 
enough to state if it is a fact that the services of Matrons of over ten 
years' service employed at Military Family Hospitals are to be dispensed 
with Bnd a younger staff employed? 
(b) Is it a fact that two such Matrons, Mrs. Arnold of Seounderllbad 

nnd ¥rs. Knight of Purandah, have already received notices of their 
cnn ~ ? If so, why? 

Mr. G ••• TOUDg: (a) The answer is in the negative. 

(b-) No, Sir. The Government of India are infonncd tHat Mrs. Amola 
has resigned on account of private af!airs; and that no orders have issued 
or are contemplated for the tel"Inination of the senioes of Mm. Knight. 

STANDARDISATION OF' WBTGHTS AND MEA8UlI,p"s. 

1188. ·K1IJD.&Ji G&Dg&DUld Slnh&: (a) Will the Government be pleased' 
to state what aotion has been taken on the Resolution of Mahamahopa-
dhYllya Dr. Ganganath Jba regarding the standardisation of weil7hts and-
meabllrPe disoussed in the Council of State? 
(b) How far have the Provinoial Governments oontributed towards the 

~ ent of the object? 
(0) If no action has been taken by the Local Govemment, why? 
(d) How do the Oovemment propose to 8Qceler&te the fulfilment of 

the obtectl? 

The Bonourable Sir Ohulea Innea: (a) I would refer the Honourable 
Member to t e~ Resolution of the Government of India, No.9, dated the. 
8rd January, 1922, published in the Supplement to the Gazette of India, 
dated the 7th January 1922, which shows the action taken by them OD Dr. 
Ganganatb Jha's Resolution. 
(b), (e) and (d). Enquiries will be made and the Honourable e~ er

will b.. infonned of the result in due course. ' 
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PJUllVBNT10N 0' THII SU'II or TBA BEI.OW A PB.BSO&IBlID STANDA.RD o:r 
QUALITY. 

1184. *8tr Darcy LlDdsay: (a) Will o~ ent be pleased to state 
whioh of the Provincia.l Governments have adopted Food Regulation Acts 
and have brought the same into operation? 

(b) Have any of the Provincial Governments other than Bengal made 
pooi~ provision under the Act to prevent the sale of low quulity an. 
worthless teas below a prescribed standard of quality? 
(e) Are Government aware that there is a considerable import of blaok 

teas. chiefty from Java and Ceylon, and that the tea industry apprehend 
that much of this foreign tea is of 0. very inferior quality and not genuine 
tea fit for human consumption? 
(d) Are Government prepared to consider the desirability of prescribing 

a standard quuty of teas below which imports will not be allowed by the 
-Customs authorities, and thereby aflord the same protection to the people 
of India against adulteration 88 is enjoyed by other· countries? 
(e) Are Government aware that in the Uniteii Kingdom, United States, 

Canada and Australia Custom regulations prescribe a standard wi.th which 
imported teas for human consumption must comply 1 
Mr. J. W. Bbore: (4) Practically all t ~ or provinces have Food 

Adulteration Acts. . 

(b·) Tho Government of India have no information on the subject. 
(c) Yes. 

(d) The suggestion was considered· in 1924-25 in oonsultation with 
Local GOvernments, the majority of whom were not in favour of it. . 
( e) It is possible that regulations of the kind referred to by the Hopour-

able Member exist. but definite information is not readily. available. 

SA.LE op SUlll'T..V8 TEA W.\8TE IN INDIA.. 

1185. *. DarGJ. Lladlay: (a) Will Government after consulting their 
medical experts state whether or not tea waste (sweepings) oontains im-
purities and is unfit for humo.n consumption 1 
(b) Are Govermnent aware that. for the seasons ·1916 ~  1ll2O on a 

production of 1.844,400,000 lbs. tea. practically the whole of the tea waste 
of 'rI.666,OOO lbs., computed on a basis of Ii percent. of manufactured 
taa was exported for manufacture of caffeine and that for the YOI" 1921 
to 1925 out of 25,500,000 Ibs. of ~ee  ~ te believed to· be avail.ole, cal-
dulated on the same basis, only 18,284,000 has been export",d? A!ao 
that for the  ten months of 1926·27 the export of tea waste hal fallen 
about 30 per cent. on the export. for a -like period of 1925·261 

(0) Have Government any information as to whether much of this 
surplus tea waste is being sold in India for human consumption ·atld are 
Government prepared to press upon Provincial Governmentl,r-Other . than 
B!mgitl-the urgency of prescribing 0. standard quality ofte" under the 
Food Adulteration Act, where such Act is in force, aJld wbere not, that 
~ ri  steps be taken to bring the Act into force 1  . 
, .' .. 
Mr. I. W. Bhan: OJ) and (c). The matter primarily ooncerns Local 

GO\'Ell'DlDeuta to wbomthe ~ e Member'. :augeltionawill be con-
~e e  
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(b) Yes, except that the exports of tea waate' during toe years 
1921-1925 amounted to 18,468,000 pounds and not 18,284,000 pounds. 

8TOl'r.AGB OF THB RECRUIftlBNT OF HINDUS IN THI P08'l'AL 8ERvrC& OJ!' 

THE PUNlA.B AND NORTB-WEBr FRONTIER CIRCLES. 

1186. -P&Dd1t 'l'halmr Du Bharlava: (a) Will the Government be 
pleased to sta.te what action the Directc: Genera.! and the Postmaster 
General, Punjab and North-West Frontier Circles, ha.ve taken in cancelling 
the orders regarding the stoppage of recruitment of Hindus other than 
graduates in the Punjab 'and North-West Frontier Circles as promised by 
the Honourable Member in charge of Industries and Labour in reply toO a 
~uestion put by the Honourable Rai Bahadur Lala Ram Saran Dns in 
the Council of Sta.te in 1925? 

\ 

(b) If the orders of the Postmaster General. Punjab and North-West 
Frontier Circles, ha'Ve since been cancellnd will the Govemment be pleased 
to lay on the table a. copy of the inatructions issued for oancelling those 
'orders a.s well as a statement showing separately the number of Hindus 
and Muhammadans recruited in the Punjab and North-West Frontier 
Circles, after the reply of the Honourable Member in 19251 

!'he BODOurabl-. Sir Bhupendra .ath Kiva: (a) and ~  I would refer 
the Honourable Member to the portion of my speech in this House OD 
the 11th March last in connection with" Postal grievances ", which deals 
with this particular matter. 
The statement asked for by the Honourable Member is being oompiled 

and will be furnished to the Honourable Member in due course. 

bn'RoVEMENT OP THlL PRESENt CONDITION 01 THB COAl. hTDUBTB.Y. 

1187. -111'. K. O •• '011: (1) Will Government be pleased to make It. 

.. u.tement desoribing the present condition of the coal industry in India 1 
(2) Are Government considering the desirability of taking any steps 

fO!' improving the condition of the coal industry, particularly in the direc-
tion of reduoing railway freight and a.lso otherwise helping to popula.rise 
coal as a. domestic fuel? 
(8) Have Governmentreetmtly received any request; from the Board of 

lDdustries in Bibar and Orissa, or from' the trade, for a reduction of the 
l'ailway freight of coal to Bombay and Karachi by a rebate or otherwise 1 
·If so, what is the attitude of Government towards this reque&t'l 
,(4) wru. Government be pleased to state tbeirpolicy in the matter of 

the expansion of railway collieries? 
(5) Ha.ve Government taken any steps ,for. t ~  ~re~ r tion of annual 

balance sheets and statements of assets and lIabilItIes 10 respect of each 
l'ailway'coTIiery, on the footing of a regular independent business concern '/ 
The BODourable Sir Oharle. Inn .. : (1) I would refer the Honourable 

Member to the reply I gave to question No. 967 asked by Mr. Siddheswar 
Sinha on tbe ~  March 1927. 
(2) o ern en~ do ~ot at present contemplate making . any further 

general reduction In freight rates on coal. ut ~ e question has been 
liaised whether it would be possible M reduce, the railway freight on .soft 
eoie 'in order to popularise it as 8 domestic fuel. This question is under 
consideration. 
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C8} The answer to ftrst part of the question is in the aftirmative. The 
Government are considering whether a reduction iil fiiIway rates on coal 
to Bombay in full train loads would so stimulate traffic as to be feasible 
without loss to railway revenues. ' 

(4) The policy which Government have at present under consideration 
is that of adjusting the development of railway collieries so that railway. 
may continue to take from private collieries approximately the same amount;.. 
of coal as they are taking at present. 

(5) The question of the best form. of accounts to be maintained for 
railway COlIieriCR has been referred to the expert accountants who are 
employed on investigating the who1e system of Railway Accounts and Gov-
ernment do not propose to modify the existing system until Sir Arthul." 
Dickinson's report has been received and considered. 

Mr. K. O. BIOI7: May I know if it is not a faet that ~ e Standing 
Finance Committee for RRilways were given an assurance' that balanoe 
sheets would be prepared for these railway collieries? 

'!'he Jloilourable Sir OIaar1tl IDDe.: I am afraid I do not know, but the 
position is as stated in the answer to the last part of the Honourable Mem-
ber's queRtion, namely, that 8S sOoD· as we fIet Sir Arthur DickinsOD" 
report we shall look into the matter. ' 

Mr. K. O. B8OI)': Has the attention of Government been drawn to a, 
recent s~ te ent of the President. of the Indiau Mining Association that 
in view of the reduction in coal prices, it might benefit the railway to pur-
chase coal from the market instead of maintaining their own collieries? 

'l'be BCJDOU&b1. SIr Obul. IDD .. :  I have no doubt he said it. 

A DDITIONAL STAPF POI. RlcOBGANI8A.TION Vi oaK 1)1' THB OPPIe!: 0' TaB 
ACCOt'NTANT GBNEB.AL, CBNTlU.L REVENUES. 

1188 .• .,. E. O. -eGO': (a) With reference 'to the statement in the-
Standing Finance Committee proceedings, dated the 4th Februart, 192'7" 
at page 497, regarding additif)nal establishment required for reorgani8a.tiOD· 
W'Ol'k in the Office of the Accountant General, Central ReveDues, will Gov-
ernment be pleased to state the reaFtons of the great dela;v and dift\eulty 
with which the speoial staft was seemed, and of the fact that the ,taft-
secured W88 not of the Xleceuary calibre? 
(b) Is it a fact that the Accountant General himself vi.ited ''8'98ral 

places in search of the necessary staff, jf so, with what result? 

(c) From what offices was the staB ultimately obtained? , 
'!'he HODourabl. Sir Bull Black",: (a) Only accountants and clerka 

possessing previous experience of a certain kind could be employed usefully 
rul the work. There have been heRVY calls in ~ri  directions fol,' the 
services of men trained in audit Rnd account offices. In consequence of 
the depletion of their staR, heads of such nffices could 'not mAke ~  
men of this description available; anei, even of those who were mRde Rvall· 
ebl&, 8OIJ1e were un,willing to come on the tenns which could be offered. 

(ob) A,s a .reault Qf his interviews, the Accountant en~r  ~ent~ 
lteftllues, secureCl th(' men who were appointed In connectiOn, With the· 
reorganiRaftion work. 
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(0) FroJD the offieea of the Accountant Genual, ,Central Provinces, 
"Nagpur, the Deputy Accountant General, Posta and Telegraphs, NagpUl', 
the Deputy Accountant General, Posts and Telegraphs, :Maar., the 
Accountant General, Punjab. Lahore, the Deputy A.ccountant Geaeral, 
Posts and Telegraphs, Delhi, the Auditor General, and the Finance Depart-
ment of the Government of India. 

RBCRUITMENT OF CI.B&X8 iN THE O'PICE 011 THB AcCOUNTA.NT GBNBIL,&.I., 
CEN'I'llAL RIVJ:NUES. 

1189 .• Jrr. E. O. BeolY: (a) Is it a fact that the Accountant Geueral, 
'Central Revenues', confines recruitment; of clerks of his office to a few 
'Select provinces and students of a few select universities? 
(b) If so, was approval of the Government of India. taken bv the said 

officer prior to the adoption of this principle? • 

(0) How many examinations were 'held for recruitment of clerks of the 
:aid offtce between October, 1925, and n~ r  1927; ~ Wa&' the number 
,of candidates who appeared at each of these examinations and how many 
were reoruited each time? 

(d) What was the total expenditure on each of these examinations-
inc u in~ advertisement charges i 

'!'he Honourable Sir .BuIl II ~  (a) n ~  Attention, is invited 
to the reply given on ·the 2nd February, '1926, to question No .. 556 by Mr. 
-Gays Prasad Singh. The rules on the subject were framed in consultation 
with the Auditor General ,and have the .approval of the. Government of 
India. .' '. 

(c) Three examinations were held between October, 1925, and Janu-
ary 1927; the number of candidates who appeared were 98, 157 and 164, 
respectively, Rnd the numbers ultimately recruited were 24, 11 and 9. 

(d) Re. 884; Rs. 548 and Rs.986. 

Kr. K. O. BeolY: May I know, Sir, whether the approval of Govern-
ment to t ~ rules referred to by the Honourable Member was abtainea 
previous to the publication of the Notification or subsequent to it? 

fte Boaourable  Sir Buil Blacbtt: I am afraid I shall have to en-
~uire  

1Ir. K. O. Ihol1: With reference to the reply to the previous ue ~ on 
to which-r was referred by the Honourable Member, is it a fact that the 
previous notifica.tion left certain discretion t'6 the Accounta.nt . Gen'el'tl.l 
to pEl'nnit men from the other provinees And g.rad.uates of the other' Umver-
~ties to a.ppear at. the examination, and that this discretion has since been 
taken $way? 

The BODOurable Sir Bun Blackett: I am afraid I must ask for notice 
·of that question. 

ft,. BevIL 1Ir .•. K • .acphall: May I uk if Government are aware 
that the degreea of certain Indian Universitiel 'are mucli more VAluable 
than t ~ degrees of some C,lther Indiau Universities? 

1Ir. K. O. BIOI1: May I know why is it. that the Public se~ce Com .. 
missiqp ill Dot .. ked to recruit olerks for ~e Accountaut General s Oftiee 1 
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~ •• ~  •. SJI..BIIU BJacbtt: I do Dot think that question wea; 
~ must ask for .Dotice of it. I do not carry all tbedetails of this question. 
~  head. . 

1Ir. B. Du: Will tl1e H6nourable the F"mance MelnbeZ' specifically. 
enquire why the Accountant General did not allow the graduates of Bengal 
and of the province of Bihar and Orissa to apply for these posts? What. 
was the reason why these provinces were excluded? 
·fte KODOwable Sir BIIil BlacbU: Sir, I am not awate that he did. 

not. 
Mr. B. Du: But I know he did. 

SCHOOLS KAUlT.A.1NKD BY THB RAST INDIAN RAIl.lYA IN BESG.A.L AN;» 

THB UNITED PROVINCES. 

1190. ·Paad1t lDrday .a\h ltunsru: Does the East Indian Railway • 
maintain any schools tor the education of the children of its employees t 
H so, how many schools does it maintain for: 

(II) European and Anglo-Indian children. and 
(b) Indian children, 

in Bengal and the United Provinces, respectively? 

ftf' Honourabl. Sir Oharlea Inn .. :· The East Indian Railway maintain 
the following schools in Bengal and the United Provinoe.;· 

(a) Schools for European aDd Anglo-Indian children: 
. , 

Bengal-6. Primary Schools. 
United Provinoes-6 Primary ItDd one. High School. 

(b) Schools £or Indian Children: 
Bengal-l MidaIe and 1 High School. 
United Provinces-l Primary, 2 Middle and 1 High School. 

EXPENDITU1tB ON RAIl.WAY SCHOOLS FOlt EUROrBAN8 AND INDIANS. 

1191. ·Paad1t .lrdaJ:I'ath lt1lDl1'1l: (a) How much money does the· 
Govemment of India spend annually on ·these railway schools ~ 

(4) Europeans and (b) Indians? 
.(b) How ~  money. i8 spent in provid!ng . ~ic  and iiravelliDg 

faoilities, ~tc  10 connection WIth the above IDstltutlODS for (a) Buropeana 
and.(b) Indians? . 

~c  Do these railway sohool. reoeive any grants from the Provinoial; 
Governments in whoee jurisdictioD they are situated? If 10, how much? 

Cd) What are the other sources of income of these purely railway 
IQhools? 

RAILWAY SCHOOLS. 

1192. 4tPaluUt JI1rc1ay .Mh 1£111111'11:(0) Are these lO'oolll 1iMer the-
Government of India or theLoea.l Government. ooncemed? 
(b) Is it a. fact that t~ East ·Indian ltailway does not luue passes to, 

ita n~e risti n employees during 'Ohriatmaa? If 80; ,ate Government 
prepared to take steps to have this ·relisWul1 di.tinotion· removed?· • 
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The Honourable Sir Ohari.. IDDu: I propose, with your permission, 
Sir, to answer questions Nos. 1191 and 1192 together. 
An enquiry is now being made into the whole question of expenditure 

on the education of the children of railway employees and an officer has 
been placed on special duty for the purpose. 
As regards part ~ of the second question, Government have no in-

fonnation. But there is no limitation of passes based on religion. Passes 
are issued under the Pass Rules; but limits have to be place,d on issue of 
passes at holiday periods to prevent overcrowding of train&'; 
, Pan4i' B:lrday lIaUl KUDrU:  Will Government be' pleased to make an 
enquiry with regard to the grievance mentioned in 1192(&)1 
'1'h.e Bonourable Sir Ollarl.. b .. : If the Honourable Member wants, 

JIle to, I will, Sir. You mean the suggestion that there is discrimination? 
Padlt J!irday lIath J[UIlInl: Yes, I have "been told there is .• That m. 

why, I am anxious that Govermpent should enquire. 
The JI!Xl0arab1e ~~ Oharl .. Iml .. : I will enquire, hut my information. 

is, there IS not. ' 

~ t  ro]l. THE SUPl'l.Y OF PORTERS FOR DELHI RAILW.4Y S'l'ATION. 

1198. ·Llla BaIl& BeJ:aar1 LIl: (a) Will o enunen~ be pleased to state 
the names of persons who have, been i e~ contracts for 'the .supply Qf 
railway porters for the Delhi railway station from 1920 up to <late? 

(b) Will Government be pleased to state the duration of eaoh of these 
oontracts? 
(0) Will Government be pleased to state if they are aware of the faetr 

that the Contractor charges four annas a day from each licensed porter 
88 his commission? 

'.r. A. A. L. Panonl: (a) and (b). I am obtaining the informatiOn and 
will send it to the Honourable Member. 

(0) Yes. 

HARASSJlENT OF THE· TRAVET.J.ING PUBLIC BY R.AII.WAY COOLIES AT 

DELHI JUNCTION. 

1194. ·L&1a BaD. Behad Lal: Ras the attention of the Government 
been drawn to a p81'agra.ph on p~e 5 of the Hinduatan Timea of 11th 
March, 1927, regarding the harassment of the travelling public by rai!-
way coolies at Delhi Junction? Will Government be pleased to state if 
any action is being taken in the matter? 

Mr. A.  A. L. PanoDl: Government have seen a letter on the subjeM 
which appeared in the Hindwtan Timea on the same da.te. The matter 
is' one for the Agent to whom 8 oopy of the Honourable Member's question 
has been sent. 

hrBUCTOllB • ArlOINTBDTO surERVIBE TUB WORE OF 'fBI COOLIE 
CONTRACTOR AT DELHI JUNCTION. . 

1195 .• Lala ltaDI BeurS Lal: (a) Will Government be p e~e  to state 
if any. Inspectors hav& been employed by the Ra.ilway to look after the, 
work of the Coolie Contractor at Delhi Junotion? ' 
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(II) U 80, how many of them are IndiaDl? 
lIr. A.  A. L. p..ou: (a) The reply'is in the negative. 
(b) Does not arise. 

EDlTCATIONAL QtlALJFICATIONS OP LALA BRIM SIN, SEOOND Or.II.X: IN 
,.ft. OFFIOIi OP TaB SUPftINTENDEN'l' OP EDUCATION, DBLBI AND 

AllfER-MEBWABA. 

1196. ·.aulv1 .abammld 'l'akub: Is it a fact that one Lata Bhim Sen 
'has been appointed lecond., clerk iJl the office of the Superintendent of 
Education, Delhi and Ajmer.Merwara., in 1926? If 10, will Government 
be pleaaed to state his educa.tional qualificationl, university examination, 
if any, passed by him, and the yea.r in which' 'he pused the examination, 
and his age at the time of the university examination acoording to 'tHe 
,um'Veniliy certificate? 

Ill. I. W. BhonI: Yes. The Honotl1'able Member is referred to the 
fnfoftnation supplied toO him by letter, on tbe 28rd March, in reply to 
pari (g) of hiB question No. 988. 

PaOVINClALISATION 01' DISTRICT AND MUNICIl'AT. BOARD SCROOLR. 

1197. ·JlaalvlKnlllmftl'kl yatub: Will o ~ ent be pleased to state 
their poltey in the EducatiionDephrtment in the Delhi Province for. the 
provincialisation of district aild municipal board schools? Is it a fe.et that 
moat of the board echools in the Punjab ha'Ve been provincialised? Is it 
a fact tha.t in purauance of the policy fo]]owed in the Punjab the Delhi 
'Go'Vemment ~ provincialised the Indultrial. School, Delhi city, ~er  

under the Municipal control? Are Government prepued similarly to 
provincialise a district board school in justice to the rural population? 

" JIr. I. W. Bbon: There ia only one high school in t ~ Delhi ,Province 
under district board or ml·.nicipal management, which it is not proposed 
to provincialise. It is understood that the Punjab Government have pro· 
vincialised a certa.in number of board high schools. There is only one 
industrial school, that in Delhi,  which will be provincialised in April next. 

SHORT NOTICE QUESTIONS AND ANSWERS.' 

COLLISION AT BKADRAK ON THE BENGAL NAGPUR 'RAILWAY. 
1 

Kr. B. Du: (a) lIave Government notict-d the pretlS report about ~ e 
. collision of the Madras Mail, Bengal N-agpur Railway, off Bhadrak Station 
(Oria.)? 

(b.) Will Government be plesHed 'to state the loss of. h'uman lives ~ cer~ 
tained flO far: "" ',' 

A. (1) Europeans, (2) Indians. 

B. (1) First aild second class passengers, (2) ~ i~ ~ i p8lsengers, 
• ' .. '. I 

in that collision? " .. 
. .:. ~  ... , •  I 

;'(e) Wu It • fact; tbat large n~ er of oaau,altie.·;iV6u:, n.Uway 0: 
'ployee's ?' 



'SBOBT N01'lCB QVBSTIONS AND ANSWDB • 

"ftt. Boaourable IIr OIaarlel IDII.: 

. (b) A. (r) Nil. 

A. (2) 15. 

B. (1) Nil. • 

B. (2) 14. 

(0) No. 

• 
(4) Yes . • 
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1Ir. B. Du: (a) Is it a fact that two third 010.88 carriages were teles-
''''oped and both of these oarriages were fully occupied at the time of the 
eccident? 

~ Will GOvemment be pleased to state the number of people sent 
· to hospital for treatment? 

ft, JIoDourabl, IIr Oharlel 1DIIeI: (a) In addition to the luggage van 
· which waR next to the engine, two third class carriages which were practi-
r (,Blly full, were telescoped. 

(b) Forty-one. 

1Ir. B. Du: Have Govemment noticed the press interview that 
· appeared in the press all over India that the students of the Cuttack: 
College who entered a railway special to go to t ~ place for the relief 
of these people suffering from the accident, were not allowed to proceed 
,there, but were held up at a roadside station for three hours? 

The BCIIlouabl, IIr Ollarl .. 1DIIeI: I think, Sir, there is a subsequent 
,question about that by my Honourable friend Pandit Nilakantha Das. 

'ApPOINT1lBNT 0' A COMMITTEIi TO ENQVIRE IDITO TRII COLLISION AT 

BHADRAK ON nlE BENGAL N AGPUR RAILWAY. 
1Ir. B. Du: ~  Do o ern e~ propose to appoint a Committee to 

. enquire into the oauses of this accident? 

(b) Are Government prepared to enforce payment of oompensation for 
. property and Jives endangered by this a.ooident on the, Bengal Nagpur 
Railway authorities? 

'rile JIoDoIIrab1e SIr OUrl .. b .. : (Ill) The necessary ~eo nic  

,enquiry J>y the Government Inspector 88 to the cause of the a.ooident was 
:beld at the site of acoident the next day. The istric~ Magistrate was 
present at the enquiry . 

(b) The matter is one for settlemen\ between the Administration and 
-.. he parties conoerned. If anyone is not satisfied with the Agent's 
,decision, bis remedy lies in a court of law. 

I~  AT BH!DRAX ON tRE BENGAL NAGPUR RAILWAY. 

PUldlt .uuauaa Du: ~  Will the Government please make a 
statement regarding the r.uway collision at Bhadrak (Bengal Nagpur 
~ i  Up Madras KailOD the 18th instant? 
(b) What is the number aDd eJ:tent of tbe oasualties and dalJU!l8? 

a 
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,. 

(c) Is jt a filet that. stu e~t  of t e u~~ o  of'tbeiri,':-wbo 
were coming to give relief, were detained at Manjuri Road ItatiQn for' 
about aD hour? 

(d) What has been done with the dead and the "iDiF8d? 

'1'b.t KoDoarable IIr Ohad .. IDDe.: No. 4 Up Caloutta-Madras Mail 
left thtl previous station Markona (mile' 174)-at 22'18 hours on. the 18th 
iDStant and was to have been received on the plat£onn line No. 1 at 
Bhadrak station. 'l'he. tnun, however, entlered the sta\ion on line No, 5 
and c io i~e  with a ilhunting engine tt ~e  to about 55 '. goOds ,wagODS 
. on 'libat 11Ile, I pl'OpOlle not to Bay anything about the realOn Wily'tbe 

, "train ."88 admitted 1m the wrong line, because it is pOllsible that o~  

proceedinss may take :place. Both the engines were coDllideraWy 
damaged. A luggage v,an whiCh was next to' the-eugine, 'tbe whole of the· 
body of the second vehicle and half the body 9£ the third, both third 
cl888 carriages, were smashed to pieces as a presult of the collision and 
one upper elasl cOmposite carriage .as dera:nea: . L 

(a) The number of casualties was I\S follows: 

Fifteen ptlrsonR were killed and 69 injurt.>d. 26 seriOUSly. The· 
estimated cost of damages to rolling-stock ~ ~ ra"ilw .. ,Y pro-
pcrty has not yet been ascertained. ' .' 

(b) 'l'he Agent reporte that he hll.8 no knowledge of Cu'titack College· 
students -having been detained at Manjuri Road station, but intimates 
that all passenger trains on both side. of r ~  were detained' for' 

~ti e after the collision. It mtly, Q,e, ~ tio e  for the, o~our e 
Member's infQnriation that the ecii~~ "Ofticel'.' 'Khal'agpur,' ~por I 
hiniing received' considerable assistance frOm Bengali RtudEmts believed to· 
h!,ve. come, from ut~  in;carrying t.he ~ t e  

(e) The 4ead were p!aced in the :BhAdrllk mortuary' in charge of the 
police.. 35 injured were sent to ~ pur b08I)it .. l and, "ltix 1Joli$hadrak 
hospital to be removed lat,er to KharagJHir'. 'Twenty-three' IUD,are who 
,werf!! bruised in tht' Rccident continued their journey and' nve passengers 

~  r t ~re Idigbt,ly injured refused to go to Kbumgpnr. 

P&li41t ~t  nil: Sir, are the GovernmentawUfe that; theN. is 
If, in~ of sURpici?n genereJly that,. inc e~ of co isi~ns  peg-pie I»'t' not 
allowed t6 get at t,be real trut;lJ'of the' C88uulties, lind' mthia case parti. 
; .. ,euIBrIy t ~n ~ e Down;Expres8 arrived at the Bhadnl.k statiro at nbput 
'.the Rinne, time no p&8Ienger was allowed to' get out· Qnd see the rU'noont 
or extent of the damage done? 

The BoiloUable' IIr OILIIlei IDaeI: I am "lltrBid that it i~ quite 
imp08sible to ,keep pBCe' with IJUspieioos df thelrind' mentioned· by ,the 
Honourable Member, but he· fus,v tskeit from !he that' at tire earliest 
possible moment t.he fullest possible infonnation about thiA accident Wag 
given, tc> i ·the Pfeil ,.bd. Ute· plfbUo. ,And' if, . iraibs ,w .... ' prevented from 
corning into the station where the c~i ent occwred, I. ~~ ~~ Honour-

~  ~ tt  Member efin', ~i  understand the realbn" s~t ~ Dam'ely, that; 'Iii'" ttO,mucb cemfmnon at -ibnt Itati(m the wpoleorgimisation ,is dis-
organiled and it is quite'bnpoflsible to admit othci" ~i iIs  .' , 
.. \ ,,: 'r t ~~  j. I.. ... '. •  : ',' : ! ~  • ,," 1  ( .:... :,' ! . :  \ '  . ". ". .. .• 

"lir. B. nil: Has t,he attention of t,he Honourable Member been 
dMlwn to the press interview given by Babu Puma. Chandra Saha to the-
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representative of the New Empire which WR8 qQoted allover India in 
12 N  . the Press? This is what the Indian 'Dally Mail of Bombay' 

OOlf. said, I will quote the particular passage: 

•• At O1ttack station theBe students were detained·for· MIout tItreII hours by the 
stationsf.!!,ff who were alleged to have tried to pel'lu8cl •. t.hem. -not to· ~ to the ,lace 
of ooourrence r8pN11eating that the ,acciGeDt waa not. very aerious. 'l'hey however 
perllillted &Ildwere allowtld to go by a down train which was detained for ahout three 
houri." . 

The lICIDoarab1e SIr 0baIt .. ~  No,Sir: I had not, seen that 
st,atement. I have given all the information I have got at my disposal 
a't the present moment. 

Pancllt .llak&Dt.ha Du: May I Rsk whether the driver in chargt' of 
the engine was 8. new officer or an old and experienced man? 

The BOD01I1'&b1e Sir Ohatl.. 11m .. : I have no information on that 
point, Sir. 

Mr. B. Du: Are. the railway staff or even the Government t!uspicious 
of 'those who want to go and do some good in case of tihase acBidents, 
and whose sole motive WIlS' to relieve t~e distress of suffering humanity? 

The BODoun.ble Sir Oharl .. IDD.: Not at all. I have alreadv stated 
that the Distrio\ Medical Officer received great i t nc~ fl'Om· certain 
st,udents from Cutt.ack nnd he was very ~te u  for it. 

1Ir. K. O .• eogy: Was the engine in this particular case fitted with a 
searchlight? 

'Ihe Boaourabl. Sir Oharle. lImea: I do not. thi,nk it would hllve mude 
ally difference at. all whether there was a searchlight on this particular train . 
. because the train was admitted to the wrong line, But the Honourable 
Member knows that we are fitting searchlights to passenger trains &8 fast 
as possible. and I t.hink he ma.y take it t.hat in "'his pnrticular ~ e there 
WIJ,8 a. searchlight on the engine of the mail train. • 
. . ' 

1Ir. B. Du: Will the Government fisk the Bengal Nagpur Railway 
to have the interlocking system of signalling introduced between statiolls 
and have this old method changed? 

Th. Bonourable Sir OJaarl •• 1111188: Yes, Sir. We shall ~ert in  take 
~p this-partjculq.r matter soon. , 

• 
UNS'l'ARRED QUESTIONS AND ANSWERS. '. . 

RBPAI&8 TO THE BOOKING OBFIC)!: AND WAITING ROOM AT DILJlI S.A.DAR 
STATION. .' 

218. 1Ir. KuJrhwSlDgIl: Are Government aware that the Delhi 
Sadar "tatioD booking. odIioeud the waiting room bot.h require immediate 
repain and during th6· rams the whole of ~ ~roo  leaks very ba.dly ~  
thereUtDO room 'leftfor the pa88engers to SIt m? . • 

Mr. A. A. L. Panou: Government ha'Ve rec'eived no ~o p in s t(l 
t.his . ~ect  but the De1lli ~ r st tio~ will s?ortly be replaced. by Q 
.new station, which is at present under construotion near the Ajmer Gat,e 
overbridge. . , •. 
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. ·RULPS OOVIUUlIXQ 'fIiB D1811l8SAL OF EJIPLOYD8 ON STAD AND COllPANY-

KANAGBD RAILW A YB. 

:219. LI ••• .CJGIoa1l II • .l. J. GkIDq: Will Government be pleased to 
, ~ t te what ntlea govern the dismiual of employees on State Jtailways .. 
. allO on Company-managed l'8ilwaYI. and will Government kiudly place 
a copy of these rules on the table? 

'lbe JIoaoarable 8tr Ohlrlu IDDeI: So far as ~ or ui  Railway • 
. are ClOIlcerned, the Honourable Member is referred to rule 298 ~  of State 
Railway Open Line Code. Volume II. 

A copy of this rule will be sent to the Honourable Member . 

. ~ regards Company-worked Railways, I am making enquiries aDd 
'Wlll mfonn thtl Honourible Member in due COUl'Be. . 

.NEW PENSION RATEH FOR THE INDIAN MBDICAL DEPABTllJlNT. 

B). Uea'.-CJoIOD8l II. .l. J. GldDq: Will Government be pleased to 
'itate why the new pension l'8tes for the Indian Medical Department have 
not been published as yet. and when is it likely that they wiH ~ pUblished? 

Mr. G. M. 'f01JDl! The rates have not yet been settled. The pro-
poeals of the Government. of India will be formulated as lOOn as possible 
after the present Session. . 

TBANSIII8810N or TBLEOB4118 BY POST. 

221. P ... ,," ftabr Du BhIrpft: (4) How many telepame were 
sent by post throughout India during the year ~  

(b) Will Government be pleased to state the amount of charges J'&o 
covered from the senders of such telegrams? 
(c) Are there any rules whereby the Telegraph Department is enFined 

not to accept any telegrams in case the impossibility of traneilllOD iI 
apparent? 
(d) Wu any money received, from the senders of telepama subaequenlly 

poated refunded to the aenders? 

(e) Are there qny rules providing for auch refund? 

(f) Do the Government propose to ~ un  in future the chargea of IUch 
telegrams aa cannot be transmitted by the Teleg1'8ph Derartment by 
telegraph wi1'8I? 

SIr GuaeD .,,: (a)J '(b) and Cd). The required information ia being 
collected and will be furniahed to the Honourable Member in due course. 

(e) No. When it becomes appareut \0 the Department that tele-
grams cannot be disposed of by wire due to intemaption at imperfect 
communication of linea. the public are duly informed tbl'OuP \11e agenc1i 
of the Presa and by notices ~ up in booking offices that telegrama 
to or from placet concerned are liable to serious delat and it ia opeD to 
the lender \0 send a telegram or DOt. 

(e) Yes. Bulea ltiO and 881 of the Indian Telegraph Bules, ~  

CJ) PmviaiOn already exiatl fOt' gr&llting refunds and each. ·case is 
coDliclered on ita meritl. 
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PBoJlOTION8 01' CAPTAINS IX THB INDIAN MBI)1CAL Skll.VICB TO THB ,LNK 

or MAJOR. • 

222. Paacllt 'IbUur Du Bhlqa't'a: (a) Is it Ii. fact tbat Captains 
(I. M. S.) get t ei~ promotions to tbe rank of Majol sU: montbs earlier 
if they acquire some bigber prefessional or academical qua.lliicationa 
approved by the Seoretaay of State for India? ' 

(b) Is it a fact tbat tbe appointments to profeasional chain in the 
various Medical Colleges in India, 8a well aa other special appoint-
ments depend upon tbe acquisition of bigber profeasional or c ~ 

qualliications whioh are only available by a study in Europe? 

1Ir. I. W. Bhole: (a) Yes. 
(b) Professorial appointments in Govemment Colleges are made on 

tbe strength of qualifica\ions appropriate to the post to <be filled, irrespec-
tive of where those qualifications were acquired. Normally, however, 
peraons appointed to these posts are men who have studied in Europe or 
America where exceptional £acili\ies exist for specialiaation. 

GRANT or PASSAGE FACILITIES TO THE bDIAN MBMBBRS 01' THB INDI.ur 
MBDICAI. SERVICE PROCEBDINO TO THB UNITED KINGDOM ON 

B'luDY Lu VB. 

228. Paadlt 'l'hakar Du Bbar,ava: (a) Will the Government be pleased 
to state if the Indian members of the Indian Medical Service bave been 
granted any facilities for further study in Europe by way of free plUlsages, 
to aDd from Great Brita.in or other parts of Europe? 

(b) Are there any facilities by way of free passages for European mem-
ben of tbe Indian Medical Service? ' 
(c) Are there facilities alike for Europeana and Indiani? 

(d) If not, will the Government kindly state tbe difference between the 
respective facilities for Europeans and Indians aDd the rea,aon for the saDle? 

1Ir. G. M. YOIIDI: (a) The Govemrnent of India have decided in 
consultation with the Secretary of State to grant passage faoilities \0 
Indian Medical Service officers of Asiatic domicile proceeding 'to the 
United Kingdom on study leave. The details of the scheme are being 
~or e  out. 
(b) European officers of the Indian Medical Service are given no 

special facilities in the way of free passages for study leave in EUl'Ope. 
They are entitled however to the Lee Commission passage conc88siOD8. 

(.c) As the rules stand, there are no special facilities for either. 

(d) Does not arise. 

CORRECT OFFIOIAl. DESIGNATIONS or OPlICBB.8 IN THE INDIAN ARMY. 

ti4. Paadlt 'l'Ia&kar Du Bbarlava: (a) Is it a fact that officers in the 
Army are ener ~ classed under the beads "Britisb officers" and "Indian 
a8icers" to denote roughly King's commissioned officers and Viceroy's 
Oommissioned officers? 

(b) In view of the faot that Indian gentlemen now bold King's C9m• 
xniJsions in the Indian Army and ·Indian Medical Bervice, do the Govern-
ment propose to substitute the said expressions by King's oommill8ioned 
offioers and Viceroy's commissioned officers? 
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• 
JIr. G. If. YoaD,: (a)--{b). The correet official deBignatioDl' aft!, and 

always have been, King's Commistlioned Officers and Viceroy's Commis· 
sioned Officers, respectively. 

O\'BKsaA8 P,AY or UtDlAN ,MIDIC.U. SOVICII: OfFICER8. 

" 225. P&Dd1' 'l'bakar Du BlwIava: (II) Is it a fact that IDdim Mecliaal 
Service officers of Europem domicile draw more oveneas pay than ~ 
Medical Service officei'll of' Indian domicile whoae wife or legitima.\e 
ohild 'or cm1dren do' not happen to reticle in Europe in 80 far u the 
previous named' oticera get their OVel'l8A8 pay in ste1'liJls at the rate of 
2 shillings a. rupee? 

(b) If the Indiy Medical Service o8icen of European domicile are p8id 
their overseae pay in sterling a.t the r ..... , of 2 i ~ a rupee, will the 
Govemmcnt be pleased to give realOns for the dilerential treatment? 
(0) In view of thisspparent diffe·rentiation do the Government propose 

to pay all Indian Medical Se"ice oftioen of whatever domicile they may 
be at a uniform rate? 

JIr. a .•. 'I'OIUlI: (.a.) Yes. 
(b) The reasons are stnted in . pte~ VI of the Lee Commission 

~eport  

('n) The reply is in the negative. 

-. 
STATEMENT BE EXPENDITURE ON THE DESPATCH OF TROOPS 

. TO eRINA .. 

Mr. G. I ~ (Anny SccretUlj'): Sir, with your permission, I 
should like to make . a statement about t,be' incidenoeof expcoditu.l"e on 
the tl'(IOPS seat from {ndil' to CWna. In answer to a question on the 
16th. 1 undertook to infc,.rm \be Rouse on this subject before t ~ end of 
the present Session. Since Ignve that answer. discussions have taken 
place between Hi-sMajesty '8 Government and the· Government, :of IDdia. 
Ilncl it ha.s been decided that Indian revenuell will hea.r no part of the 
cost of the contingen\ fumishedfrolo India. . 

RESOL U'l'ION BE SALARIES OF THE TWO M1i1MBEBB' OF. THE 
.TtJDICIAL COMMITTEE 01" 'rHE. PRIVY COUNCIL POSSESSING 
INDIAN EXPEBIENQE-contd. .  .  . 

Mr. Pr.lduf.: The Assembly will now reRume turthl'.l' conaideration 
1)£ the followjng· Resolution mov.ed by thE' Honourable Sir Alexander 
Muddjman : ,. 

, .. ;rhis ~ e  recommend.. to the GovemctrOeneral h1&utieil to !Jab stepII to 
H1iut. : '." 

(1) ill the CIUIe of futar. appointments the enhancement Of t ~  salaries paiel to 
the two memhrll of Hill Majelty', Privy Coune"wi ... I.diau I itn~ 
who I~t on the Judicial COIIUIlitt.ee under the pro i~i n  of ib. Judicial 
.Coarnti.ee A(.l. o( 1&13 to h •• r~n i n .. p~  i. ' 

.(2) that ~ ab.n ~ perIOD. poueued of rjICent bowled,e of Indian laW-and 
practIce i .' . .. 
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, f 

" 

(3) that their salul'Y shall he £4,000 pel' annum each, half of ~ic  sh8:ll he paid 
from Indian revenues; and • '. 

'(4) that dul'in« any period, when this salary i. enjoyed any pension payable t.e 
eit.ber of 'hem froQl Indian l'o.venU8Ii shan lapse," .• 

Ill. S. 1rlD1" .. lJeaIlZ (Madras City: n u rnn ~ n Uri,>an): 
Sir, I do not 'think I shall keep the House for any' length of time, I 
rise to say a few wOMs ~ Dr. Gour Biked meoeto express my opinion au4 
as this is a non-political subject upon which my opinion is not knOWJ1" 
I ihould 'say at the outset that nocaae -whatever has been made out for this 
extTaorditia.ry pMposition ~  ~ been, made by tbeHonouraJ>le ~pe 
Home ,Mentber on "he otherllide. It IS admitted on all hlllldlil that tb8 PJ:1'VY 
Couticn jurisdiction is B prerogative jurisdiction founded, in British history 
'and is not one \\'hich is due to any damnnd of the Indian people, It ,is 
Ii. re~i u r  jurisdiction which ,..hey claim for themselves and nobody al!klJ 
that' tt~e  Should t ~c rcise that jurisdiction. Therefore those who, claam 
t ~ prerogative right. to hear Ilppeals from other part,s of the Empll'e' are 
oun ~ pay, far that pr~o n ii e right; and in many cases the right 
is denjed. because it is' said. in criminlll cllses for ins\ancl', as It matter 
of practice, though they have got t.he right to exerciRe jurisdiction, they 
refuse t.o e ercis ~ it 8!! n mllt\,er of dif'oretion, SA was ruled in Dillott's 
c~e Ilnd the CQRes followipg., Therefore it, is entirely 1\ matter, I submit, 
of prcrogll,tive and the British Exchequer must 'therefore pay the full 
ocxpeuscs of slJ.(ib Rtrengthening or improveml'nt ns thp BritiRh Govern· 
ment mu.y cOllRider e I~s r  for the purpose of making the Judicial 
Committcl) of the ri ~  Council more IlcceptBble to thf' variollR popUla-
tion!! which Ilrl' scaUered over th(' 'British Rmpire. 

Sir, it hilS been !\uggeRt.('<l t.hat. they want pe~o  of Indilln experience. 
I do not Rn.y 'that I am i!1 agreement, ~t  t ~ ~ri  Coullcil jurisdiction 
fit all. I Am very much In sympathy WIth the view taken by, one section 
of the ROUBe and by Sir Rari SinglJ (lour that there should be fl, ,Suprelue' 
ou~ for India; but I no~  a\ tht· prt.1sent stnge it, is Il highly eontro~ 
vt'rBlfll mBtter and .t.he deCISion of. the House on the last O(Ic8Rion " .... as 
~ in~tit  r Associat.e mYlleJf; h0'!Vever, with thR;\' opinion. nnml'ly, tha.t' 
the tune has eome lor the Bstshhllhnwnt of n Supreme Court in India' 
and that \hiR furthf')' Iltrengthening of t he Privy ('ouncil is 8. formidable 
obstBCle in tht' wny of such c.>RtabJil'hment,. and on that ground III so , I 
oppose ths mot,ion thut has been mudt'o ' 

Rut. ta.king it thltt the Privy Council should cont,inue, from more than 
one point of view it; is, unnecellslu'Y t I~t  th" 1 ndiall Exc,hequer should 
bear the burden whICh IRsought, to be Imposed upon it. In the first, 
pJlWe thn view may well be eri\'(lrtltined Il,nd is held in very competent 
(lircl,tlil, though I do not Ree eye to c.>ye with that Al'ction, that, if vou' are . 
t,o ~ t.h(, uti n~  of the Privy Council a.t. nil fiN Il judiciul bOd,,' it .is ; 
very u~  better that, the P~  ~unci  should funct,ion as it, u~e  to ' 
function m the days of Moore s IndIan Appeals, l'omposed of Judges of 
ri i~  e~perience Bnd, not 4rnwn ~ro  Indian ('xperiencc.>. As ~ r s 
t.he f(!Cnlltment ,0£ JudgeR from Indlu we hnve no control whatever and 
therefore it is said-and t ~re ,is n great deal of force in t t ~t it. iR 
unnecellf.lnry t t ~ ~u es pf In i~n experienc;e should bt>' sent ,to England 
and that. t ~ Bn"ilsh o ~rn ~nt  cnnproVlde ~nc  competent jUdiciary 
ru:j it, ~~  fit for the pt1;ryose,. , r know th",t very competont" men hold 
,tbei' VIMt' ,.tMngly, t~ t  It 18' very much, better to hji.ve ,these appeals 

ee~~ !: by: ~n i i se  opi~i  o n ~~ t ine  u e~ ~ t out anr., 
Irdan l!1tpenellee; , I ~e 'Wltll, that or I may not &greeWlth that'; 
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but tIlere is that point 0; view aDd I know ib is held in legal oiroles, and 
I must therefore bring that also to the notice of the Bouae prominently 
to show that there is really no case made out for Judges with Indian 
experience. I may ask converaely .. What ia the Indian experience of 
Judges who are brought to 'ndia and who are made to preside over the 
various courts?" They have no experience. If that iB the caBe I do not. 
see why Judges of Indian experience are required in England. It may 
be that they may have to find out whether cenain particular terma 
which are used in the vemaeular have one meaning or another. It has 
been suggested also that in dealing with translationa and other thinga· 
Judges of Indian experience will have greater facilities. But I want to 
say that all this is merely special pleading.· When you corne to it, you 
really will not get the right type of Judges that you want, whether they 
are Judges of Indian experienoe or othe1'8. Therefore, I wet that we· 
should not interfere with the Privy Council and we should not indioate. 
either expressly or by necessary implicafiion, our aupport of the ins\itution 
of the Privy Council and say that we should bear the burden of aalaries-
or half the salariea of certain Judges. 

There is also another reason which I think should be borne in mind •. 
There baa been a view that the Privy Council ia a very efficient and com-
peteut institution. My own experienoe has been latterly, eveD· after the 
introduction of Judges of Indian experience-and Judges of Indian ex-
perience do not necessarily mean judges of Indian nationality-thai the 
Privy Council is not such a competent judicial tribunal; as to encourage 
me in the belief that it is necessary that I should vote for any atreng-
thening of its emoluments. In many cases we know they misread thE' 
Statutes. Their decilione are a fruitful source of litigation· in this country 
al)d legislation also. We had only the other, da" the· Brivy Council inter-
preting the Regiltration Act in one particularr way and the Honourable 
the Bome Member bringing forward a fresh propolal, to set it right. P.ar 
frOm the Privy Council operating 8S a body which il intended to co-ordinate· 
the different judicial dicta in the · ... rioua provinces and hannODiaiDg theml 
I have bown instancea, lay in the cue of liability of' 8 BOIl for bis father'. 
debt. and in many other cases where they have been riding rougliihod 
over well settled decilions in India. I rather think that the Privy C uncil' 
was all right in the earlier days when the Indian Judiciary and Indian courts 
were not as competent al they are at present. I am glad to be able. to 
say that in my humble judgment the Indian judiciary an.d the Indian tri; 
bunB1s are on the whole far more efficient and competent to deal with. 
the complicated litigious data presented in courts by litigants a!d their 
advisers than any foreign tribuDal imposed upon us. I therefore think 
that whatever the utility of the Privy Council may have been in the earlier 
days there is not now that necessity for the Privy Council functioning. 
What are the necessiti~s se"ed by this Privy Council jurisdiction? It is· 
a luxury for the rich people. If it is found' that it is necessary that t e~  
should have more fees it is perfectly open to the Judicial Committee or' 
~e who are competent to do it to raise the fees to provide for the in-
creased emoluments of the members of the Judicial Oonlmittee. Tliere 
i. DO necessity why the democracy of India, why the general tu-payer 
"liouid be made to pay for what after all is a luxury for zamindara and' 
sowcars and luch other people who want to go to the Privy Council alte ... 
thrashing out their fortunea iD the Indian oourtlt. I am· One' who il itt· 
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favour of minimising litigation. After the ittere~ e peri~ce of· ~u ts 
and litigation in this country, I have come to the conclU8lOll definitel, 
that litigation should not be encouraged by providing more and more 
appeals. I  agree entirely with the view presented by Sir Hari Singh Gour. 
t,hat so far as the federal constitution of India may be in sight, it is very 
much more convenient and in fact it is necessary that we should have 8, 
Supreme Court in India rather than a continuanoe of the u ~i  o~  
mittee in England. Apart from that I do not . see why the ordmary btl· 
gant should not be conten,t with the judgment of the High Courts in 
the country and therefore it is a special privilege which is sought to be· 
conferred on a few people at the expense Of the general tax.payer. n, 
may be that the money which js sought is, relatively speaking, not very 
great and it may be that the already depleted Exchequer may be able to' 
provide it because of the hidden surpluses. At the same time I do not 
Aec why this House should go in fOr this kind of differentiation in the 
maUer of providing for the rich persons and for the purpose of providing 
for those' who gamble in litigatil"ln. In the earlier day" I am free to admit 
that the Judicial o~ittee prpvided a wholesome check upon the apologJl 
for a judicial administration that prevailed in this country, but at the 
present moment, having regard to the high level of judicial efficiency in· 
our country and the way in which Judges and the Bar have come to laugh" 
At the scattered dicta in the judgments of the Privy Council which are 
tile starting point for endless litigation in this country, I submit that it 
is not really necessary to enthuse over this proposition which was 80 
humorously supported by the Honourable the Home Member .. 

I would suggest also the reconsideration of one other matter and that 
is this, whether the time has not come for the establishment of the 
S'Upreme Court. I know I may not be able to carry conviction in the, 
minds of those who still have a vague feeling in favour of the Privy Council,· 
land I do not propose to dillCuss that question at length here, al'l i¥ rele· . 
V&Dcy is not 88 obvious as it would be in a debate raised upon the specific 
issue. I therefore would siniply object to this motion being supported by 
any Member of this House on the ground that it will not make the Privy 
Council more useful and that the Privy Council even with the aid of J Udgei ' 
of. Indian experience is not really going to do any great good. Having 
regard to our own experience, we know that thl"lse who have been out of, 
touch with the courts have very little working knowledge of the tes~  
decisions in the reports and their acquaintance with case law becomes rusty 
and their acquaintance with principles is also of ,a somewhat shadowr • 
chal'8Oter.· Therefore my own opinion is that people of Indian experience-
when they retire or when they are taken away and put in there will not, 
be really in touch with Indian case law or with the general trend of it. 
We know what an exacting mistress the legal profession is and hflw i:lifti. 
cult it is to keep in touch with its developments even for tliose whQ 
bavegot what Sir Henry Maine used to call the gift of memory which 
gives one a disgraceful advantage over all the finer qualities of the legal 
intellect, to keep pace with the multiplication of decisions and with tlie 
lIubtleties and ramifications of case law. I would suggest that even though'; 
people may have been trained in India and get An'!lioiaed as my Honour-
ahle friend on. the ot,her side remBrked they would not be very different 
from the other members 'of the Judicial Committee. It is better to hAft' 
purely British. Judges upbiuled by ~n  In~i n opinion, lookiDA' at the-.. 
matter with detached minds and coming to It from the study of general 
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priDeipleB, rather .than· details. 'l'he Indian law iaDOW embodieclw' 
Statutes and tbe8e Statmes are alway. in ED8lish and I do not understand. 
how J udeeti with Indian experienoe may be able to eQnstrue these thinp 
.verymuch e~ tban other JUd;es ila England. It iii a mere quei&n of 
inteqrAation and in some CMeIJ i. a question of comparing oase law here 
·and comparing on,e judgment· with another, aeaing whether the Bcmba' 
deed.ion 'is 'sounder or the Calcutta decision"OJ' the Madras' decision· is 
o~ er ti t ~r all is a. question up~n ic  th.e.Judidial Com-
'mittee con8tlltuted MitIS can easIly propound ItS own deciSions. . And the . 
tables ,:proan' with the Indian decisions. Therefore there is no lack of 
material for the Judges in England. They can'look into tnese cases ana 
t.hey can (lome tot.heir'Mnchision8. ' 

Then it is said that IJo knuwledge. of the e~ cu  is of first·alass iDl· 
partance. Sir, 1 think the 1'rivy .. Council s~  tl'8.Ilslations. It is. 
true, in el[oeptional cases, the original may be submitted. when they may 
he looked into. . nut after ull it is tile t,ranslations certifiod by tbe ne is~  

frars of the. reliPect.ive High Courts that form the. ut ~ntic and original. 
record so fur us the Pri ~  Council jt;concerned; and though the. orig4lals . 
J116J' b., of s;)me vlllue ill cases here ~~  there, the number Qf suches. iK . 
infinitasin;lIll. r IUlY the translations baing the re,,1 record before the rrivy 
Council it it; really useless to say that Indian ",udges are required. I mow 
('oses in ~  own experience in which even, though. ,there weI'! ~n  
JudgeM and (Ioum;el of Intlinn experience and Bume l1aving a leading pruc-
tioa'in Allahabad and elsewhere, the, were unable to· deal· with the verDU-
(Iular tenus accurately and &be PrivY Council took an erroneous view, 6S 
of course in half the cases they do take erroneous views in tibe8e things:' 
The effect .. oftbese thing. is· that.. the TemacuIar tenruJ do not really play 
that pa,rt wbicbwe ·WSDt that they should piay; . ,For instance in the can· 
~tn ction of wills' tmd deeds of gift no' doubt, it is very· 'important for the 
tribunal R(ljudieating to have the actual words of the originals before it. 
But ,dudKll&raDtee ill there that Judges of Indian experience taken from· 
one proviDce. or aDothea:, say from Allahabad 'fIr Calcutta, for instance. 
"mild be able to undtll'Stand a Tamil or: :T-elegu or an 'Oriya will, 01' II 

· Oujeratior Mnrwari will. I understsnd also ·that: the dialects of Upper' 
I.nd.ja . differ, though Dot for the pra.ctical I>urpoie of, conversation Imd 
IJQcierstanding, . in their literary sense,' and I do Dot know that it will be 
possible' for two J udgea Of· Indian . e perie ~ dra1l<'ll . from. one province or 
. anothm-' to mn.ter thetmbtletiea (If the VRrioua vernaculars 01' even' to· 
understand the originalK if· they are presented to them. 

" 
:Therefore Illy su i ~ ilil that ·the nt Iei ~  ~e sougbt to' 

Ott phiI'vided by the ~p ent of· J.8 G( Indi&Jl ~perie~ce .are re~ 3  
· DC».. substllntilll. And finally theN. ilDO gu .. rantee t~ Indians .are .gomg 
t(l.llE%'l.lppainted.. '1 -do not 8Ua_, that; e:venif In ~ ,aro' gOlllg to ~e 
· ~ IIIe  ~ t we shQuldagree. tlo voJle .. tws· sum;. ~ J. 8ay there .1.111 
· DQ, .guarante.t wh .. tfver. " .The ... BoJ:lOur.b •. , the .HQJJl" e ~ tr ~  qwte 
~  .-.-upuIoualy ~ur te eu ~ Itatet}.he ~ QOtglye that" 
~~ te r e t t P~  o rrpro ~i ~ ~~  ~  
.•. ~n i  ~~  Aq4. ... ~n  ~~ ~s r~ .. e~ ... 
'1ON; i r ~  ,u.e <MMO'" I ~u t ~ t~ ~ I  
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against t,his proposal which h8sbeen moved by the HOllOUl'II.ble the Home 
Member. .  . 

JIr. 1' •. W. AllIIon ~  .Nomi1;w.ted t i~i  When, Sir, doubt-
less like every other Member of this House, 1 read througl,1 the e~  

debate here 8Dd in another place on the .ll.esolution last ye$!', I felt con~ 
siderable surprise at the strelluous oppositiQll which was raised from several 
quarters on several. grounds tQ. 8D lUTangement whiCh, .seems ~o l'l'QInise 
to thi. <¥>untry II. subst8Dtial bellefit, 8Dd that on conditions ~  ppe~t  
to· me not. only reasonable but. actually adV&1ltageous to Ip ~  . But , ~ r  

me surprise which I felt. when I read those debates pales mto positive 
insignificance when compared. to astonishment with which I.hear an HoItOur-
..able Member of the bwaraj Party, himself a distinguished lllcmber of ~ e 

Har. get up in this House and ,ay that the Privy Council is not an efficient 
tribunal. Sir. I ·do not think this needs argument. 1 do not believe t~ t 

t.he Honourable . Member , would carry with him any support either from 
lUIlong Indian lawyers or from the public. and I am quite sure that argu· 
ment will attract to him DO flUpplJrters in t.his Assembly. For the rest 
of hiR speech I will observe that it seemed to me to contain severnl useful 
admission" \thich no doubt will be of help to Rome of us in utur ~ argu-
ments in this House. But I would point out to, the Honourable Member 
t,hllt, in ont' Jlurticular he Beems to hRve misunderstood the object of this 
Hesolut.ion entirely. One of the .mll,in objects is ~o cnllure that thete shall 
ue on thl' Priv'y Council a succession at Rhort intervals of tlu3 best Inwyers 
who can be founrl in India Lo I\(leept the tenns ollered. One of the weak-.· 
· ne ~  of t.he Privy Council up till last year-and thit is 11 weakness which 
tbis H('soiution nnd t,lw.Ilill in Parliulllent uro particulurly designed to 
· overtll>lIJe-lIllS been t.hat ~ e only two Judges of Indilln experience who 
sut with any consistenc~ o.n the rrivy Council for, I believe, nearly 20 
ye'IrR. were t,wo extremely old. men. Sir John;F.dge. who was 87 when he. 
dit!d. Ilnd Mr. Justice Arneer Ali who is now llearl,V 80. And it was I say 
in order to enR\U'C thnt the representatives of India on the Council should 
nOL be aged mell who ba.d lost lill contact with up-to-dat,e ('onditions in 
India, bpt that, instead WE' should have 1\ succession of competent Judges. 
lingaged in practioe flt tht! Rllr or possibly sitting on the Bench in India and 
"ntirely np"t0-dat,e in their knowledge of Indian law .• tlult this HcsolutioD 
was brought forward .. Well. Sir. part, of the opposition in those previouii 
· debatel.'l was based on the p e t ~t India wl1nted and. ought at once to. havti. 
;\ Supreme Court, and t,hat the preAent R-esolut.ion if passed by this Raust: 
would ftela.:v or prevent the establishment of t.hat Court.' Well. Sir, that; 
point of view' iF! at any ra.te intelligible, but I. venture to' think that. on. 
Axaiminntion it, will a.ppear to be unsound. This pIes. for a upreni~ 
· Court, WflR nga'in put. forwar(l Yl'Rt,crduy by my Honourahle friend Sir' Hm'j 
Singh Gour, who has associated himself wit,h it for many j'enrs' nnd ~ 

1'l\isec1 it, on· every -possible .oecasi()n. with that. indomita.ble pel'lUWt;lrance 
which we in this ROuS(;) ha.ve learned to aSBociate with iIn~ . But I put 
it: to him and to this . 'Rouse that. generally speaking. the Question of a 
S'upreme C!'Jur't at this moment. i~ n9t a live iRRue. I noticed indoed that 
the 'Honourable Memblerdid not yesterday move, the' en e t~ic  

It n ~  in his name, find 'I. think tblt when he was pleiding the cause Of 
hie Stlpl'I!meCourt yesterday I et~te  Q'tJathetie note in his 'VOice ,...,111(' 
. I ~ e  toin c ~  that,: ewtl' heat lut re&lizedlhat hisfa'VOurite 'prOjeet 
. had, ~o e ~ fOtIiollll. ~ e  Afl tibgtM,lelldlWeDtiADot ctt ~ 

• '.,' I r,. , : '... . ~ 
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the, House I need ODly indioate 88 shortly 88 possible why in my opinion,-
aDd I think in the general opinion, the queation of a Supreme Court d086 
Dot affOl'd any adequate ground for opposing this Reaolution. First, Sir, 
we ha.e the f80t that when Sir' Hari Singh Gour introduced his Besolu· 
tion into this HoUle nearly two yean ago, it was rejected on an entirely_ 
free .ote by an overwhelming majf>ri.ty. 1 believe I am right iil sayiq 
~ the majority i. a record in the history of divisions taken in thia 
Aaaembly. Thi. suggests irresistibly I think that the bulk of public 
opinion is strongly against Sir Han Singh Gour and his proposal. In the 
second place, if I may say so with modesty. I have taken myself a personal: 
interest in this subject. I have often discussed it with my Indian mend •• 
of whom I am proud to have many both at the Bar and among the general· 
pul:1ic. I am sure, and my conviction is bome out by what h8B often been 
said by Honourable Members of this House, that neither IncIian lawyel'8o 
as a whole nor the Indian public-snd by the Indian public I mean those 
people who hsve had experience of litigatiOn or are likely to be concerned, 
in litigation of foufticient importance to go to the Privy Council-want 8 
Supreme Court. In spite of wha' the Honourable the Leader "f the 
Swaraj Party has said, the Privy Council has a deservedly high reputation. 
.. the most competent judicial tribuaal in the world, and even Sir Hari 
Singh Gour will not I think quarrel with that description of the Privy 
Council-whether or not it is to be classed as a court, whether the Counctl 
is 01' is not a court, has not in my humble judgment any practical elect on' 
this Resolution. I say, Sir, it is regarded and will be regarded by the' 
Indian public 88 an extremely valuable privilege to be able to appeal in 
the last resort to the Privy Council. Incidentally, Sir, I may say that in' 
conversation, a friend of mine, & very able lawyer, summed up the Supreme 
court somewhat contemptuously I am afraid, and perhaps a trifle unfairly, 
as being a merely glorified High Court. The implication W8B that 80 long: 
88 only considerations of judirial efficiency are COncerned, the pUblic would 
Dot be satisfied to lose the vaJuable right of appeal to the Privy Councit 
for the sake of a local Supreme Court. I would just mention briefty .. 
third reason which is likely to be an. important factor in this case. There 
is, Sir, I believe, & large body of opinion both in this House and outside 
that even if a Supreme Court for India were desirable in itself, still if; 
ahould Dot be established or even asked for until India ha&' obtained' 
responsible self-gOYemment. An apostle of this scliool of thought, I mar 
mention, iR a distinguished Member of this House, Pandit Motilal Nehru. 
Then, Sir Hari Singh Gour seems distressed at the idea that if thil &80lu. 
tien were carried, it would in ROme way perpetuate-that is the word hit 
tIled in quoting BOrne authority, but I suppOse he really meant 
•• prolong ". .  .  .  • . 

., Ban BIDP CJoar (Central Provinces Hindi Divisions: Non-Muham-
madan):. I was quoting His Excellency Lord Reaaing's opening address • 

.,. -w. W. AUIIoa: I did not catch the name, but, with all respect to 
the bigheA person in the land, .. perpetuate It could not poisibly 6e the 
proper .,nwd tsI use. I think the meaning of the late Vieeroy and of thtt 
o o~  Member is ~o ." prolC?ne It the ppe ~e ~ er  of t~e ~  

~  •• 'm.y humble View, 61!', tb1a it. entirely :. t cept o ~  
lOOn uIndia bas responsible self-go'Vemment, as I understand it, nothing' 
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'1lan prevent. her from having a Supreme Court ;.f she then chOoses. If 1 
.may S8Y so wit.hout. any offence to Sir Han Singh Gaur, I think lie "Ji .. 
. beep misled by the mist.aken idea that this Supreme Court is in lODle 
way 8 condit.ion precedent. to responsible self-government. In my view • 
. and I think in the general view, it. is not 80 at all. It is Ifterely e. possible 
.(,'Onsequence of self-government, as indeed, if he will consider the matter • 
. is plain from the analogy of those self-governing Dominions which he _ 
.qu9ted. I suggest. then, Sir, that this Uesolution must be discuased OIl 
the basis that for some years at least there will be, and must be, 
appeals £ram India to the Supreme Court. Then, Sir, there remains the 
.practical question as to how these agpeals  are to be decided. As the 
House knows, appeals to the Privy Council are generally deoided by • 
Board of four or five Members, (Sir Han Singh Gour: "Three some-
times. "), sometimes three, sometimes four, sometimes five Memben_ 
.(Sir HMj Bingh Gaur: .. Three is the quorum.") It so ha.ppens that the 
last appeal that I myself read in the current number of the Calcutta W Bsklll 
Note. had five. However, the point is, Sir, that the majority of tho., 
.Judges are Lords of Appeal. They are known to .be some of the moat 
eminent Judges in the world, and they receive a salary 6f £6,000 per year. 
Also on the panel are eminent ex-Lord Chancelloril, and they receive, moat 
of them, and can receive if they apply for it, a very large pension. With 
:these have sat up to the present two gentlemen, Judges with experience of 
IndiaD. law, who have been drawing the miserable pittance'described under 
another nome of £400 a year. Well, Sir, one essential thing is that then 
should be Members of the Judicial Committee of the Privy Council who 
would be willing to be, and could afford to be, in constant attendance. 
There are other Judges, we are told, under the Act of 1895 who can attend 
and occRsionally do attend. Sir Lawrence Jenkins is one at present and 
Lord Sinha is another and has sat on one or two appeals but he is ia 
India at present. You cannot expect a Member of the Privy COuncil who 
ia not paid and has other calla on his time to attend oonstantly at the 
meetings of the Board. That, Sir, is a very important point, and that it 
one reason why it is at any rate in my poor judgment elsential that thoae 
Members who represent India on that Board should be given, I will no' 
say a competent salary, but a salary whioh at any rate is very much more 
than the miserable '400 which is their lot at present. I think, Sir, it ia 
obvious that we must have men of Indian experience,-who must be men 
of first-rate ability, full of vigour of mind and quite up to date in their 
knowledge of Indian law and practice. And it is !!nportant to have men 
who wiU also command 8S great respect in the eyes of the legal profeaaioa 
as the Lords of Appeal with whom they are tl"J sit, and that, Sit', I put 
before the House as an object very valuable in itself and which the Boule 
1§hould not lOBe this opportunity of lecuring. ' 

J will speak very brieBy, Sir, as to the amendment. I am, Sir, 8 very 
humble cOg in the m&Qhinery of the 'bureaucracy. I am not in the conS-
denae of the Govemment of India, still leBS of the Home Government, but 
I believe for lJ1yself that if these appointments are created, they will ill 
the main be filled by Indians, the best Indians-ana that·1a importldlt, 
we must have the best men available whether Indians or not-if the bea' 
Indians will accept theBe appointments, I thinll! they will be 80 filled. '\Viti 
regard to the amendment, firat of all ~ is the collstitutiOl1a1 ~t  
Neither this Bouse nor the House of Commons 0811 limit ·the preqatl',e of 
Hil Majesty the Xing Emperor to appolDt anyone lie will to his Gw. 
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.  . t~r~r  ~on  
llabry . .(Jounoll. 'ln practice, .air, t"is amendment is not necessary. . We 
. bow t.¥fi t e~e is IlQ ~ t .. t.ute ordainillg· that any number of Memben of 
;,tM GoveJ'AOl' e e s tec~ti e Council shall be Indians, but it is DOt 
.,m the _to likely that the p .. ent custom will be abandoned. 1 t,hiuk 
haJso.;$hat on t.he,8l'QUDd of se interestr ~~ Jllay be supposed that the 
·BritiahGovernmcmt, the advis81'8 of the AiDg Emperor himself, will chOOBC 
,lJLctians if possible, and fOJ' this re.880n; it has been stated that the Privy 
,,·,(loUDeil QS the Supreme Court of the whole Empire, is a strong link which 
I.binds t.he whole Empire together, and it seems ~ me obvious that .tbis 
;link. will be stronger if IndiaDS are appointed,· and this is likely to appeal 
most vividly both to India and the rest of the Empire 1Ilike. For this 
l'8UOIl, Sir, 1 tlQnk. this. amendment is not necessary. It would wreck the 
object of the Resolution amd.should not be approved by this House. ,Well, 
:&r, we ~ e got rid, I am glad to lIay, we all are glad to say, of the 
Finance Bill UDd the Ratio Bill. I lIeem to detect, 'Sir, a sort of holiday 

~ ee in  in theail'-very Qbvious Rt question time this moming-and at 
... uch times I think the House may be disposed to accept with gMd will 
·the,appeal of the Honourable the Leadet'of the House, which he mode 80 
enpgiD;gly. 1 think I have shown to the House tliat the prop8sal cantus 
no ground for offence Bnd is in the best interests of India.. It contains no 
po iti ~  iuue· and. there is no· question of racial' preference or pt'8judicein 
~e Resolution. 8R I understand it. Sir, . I (:ommend "this Resohlt,ion boilh 
to -the good 88DI8 aDd the good feeling of the 11ouse. 

JIr. E. o. -IOIY (DlWctl i is~on  Non·MuhKmmBdIloD Rurlu): Sir. if 
:y(..u will pennitmel I shall move II.n· amendment of which I could not 
.g:ve prop~  notioe. I may say at the very beginning t;h"t the amendment 
.wbich I ,propose to move i8 u mere variation Of Mr. Aney's amendment" 
atld th."t IUY . Honourable. friend: ha$ agreed to withdra,w his amendment 
i 4n fa.vour of mine. Sir .. 1 move.:· . 

• f .," That· fo, daUB. 3 ·01 the ~ Io ion  lIul'lltitut. the. following: 

~ (!) That· if either of the it apel'l9n witJI All Indian domicile. £2,000 per 
mum ahaU be paid from IndiAD revenue, /lII aIlowan(.'4I to him in additiOn 
to.lucb •• ~  811 may be sranted to him from the JItoiti.h exchequer \ .. 

And there is a, consequential amendment to cla.use (4) •. naDlely: 

.. In c u~ 4 fQr the word • Mlaty' IUbtititute the word • aJJowanee ,'," • 

Sir, my Honourable friend who bRS just sat down pointed out that ·them 
j" " cODRtitutional objection to the amendment moved by my Honourable 
,iJ'jen4Mr. Aney. This. arnendownt ill intended (lhiefly to obviate that 
cb1ftculty. .I aqmit that it is not within the oompetenee of this House 
,tJ)·fetter tbe.prerogative Of .the Crown or. tbe choice of the 'Lord Chbncel· 
Joi\, :which detemiines the fleleetion of themembel'R of the Judioial Oom-
~tee  ~e ·diltinction between Mr. Aney'R amendmd a.nd mine is 
uu.; r.' ~n r  Aney's· BlDen.dment' would make it· incumbent ou the 
I ori~e n England to. hfl.vc·two lridiaDsappointed, invariably two 
n~ I con~iti n t~ t half of their salary. ill-to be home by the Britiah 

~ t  ~ i  ,biV, th.e. Indian revenues, my .&rnendrnent oontemplatea. 
,.."t . {Jie ~~ .. p~~rt  .•. 0 ~~ e  WC)uld bet1}e u~ t t :W'9uld J;n 

, .'. ." ..... ' . 
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paid to the Members of the Judicial Committee who'lD.ay be appOinted 
in pursuance of the Bill now pending in the ou~e of Commons and that 
. any amount which India is expected to pay would. be considered to be au 
s.dditioDal allowance to be paid only in the event of Indians being appoint. 
(-d. Sir, the position as I find it to be under the! Bill which is just now 
bt!fore tbe Houses of l'arliament is this. They have fixed £2,000 as the 
Halary. There is, however, B clause in the Bill which provides that the 
salary of the Members appointed may be increased by such sum not 
('1cceding £2,000 as may be Jlrovided out of the revenues of India. So 
that. whatever our decision may be on the present occasion, the Members 
of' the JUdicial Committee to be appointed under the new Bill will· draw 
'£2,000 per annum asslllary from the British Exchequer, The positibn 
was made quite clear by the Lord Chancellor in the House of Lords 
when this Bill was under discussion, This is what the Lord Chuncellor 
said: 

'. Wbat we now propose to Parliament is that His e t~ ahould have &Uthority 
." appoint two Members 'of the Judicial Committee of the Pnvy Council with epecial 
experience ·of India at. a remuneration of. £2,000 per &I1Dum each; but that if hereafter 
India Ibould provide a further lum, then that sum Ihallgo to the Members appoj.nted. 
Meanwhile, we think that R remunel'ation of £2,000 plu(J such pension as the persons 
appointed may happen to have nlay be ccep~e  88 8 sufficiont remuneration for e'tch 
(.f them." 

In the House of Commons: again, when an Honourable Member put 80. 
question to the Attorney General while the matter "·IlS under discussion 
W(' find that this point WitS further cleared up. The quMition was: 
, .. 

.. What will happen if the Indian Legislature do not find their £2,000:" 

The Attorney General .aid: 

:. ,The persons ~ pointe~ .will have ,to accep,t the lower lalary of £2,000. That, 1 
antiCipate, tbey wll be wIlling ,to do In t.he clrcumst.nces .. •·•· '" 

t:ir, thorefore 1 swd that .the present Bill contemplates ~ i t~e 

normal salary to ·the penon to. be appointed under its pro~ isions  and 
when IL mJl.l1 in the position 6f the Lord Chancellor says thut t ~t would 
iJe cODijidered Bufficient for the time being so long .IWI IIldiBn revenues are 
not. prepnred to bear a further burden, I say' that this amount ought to 
be consiliered sufficient for anybody whose domicile is in England. The 
lIonouru.ble the Home Membl:lr in his speech yesterday made it quite 
c..Jenr that this amount of £2,000 a. year would be sufficient for ~ o  

. who WIlR domiciled' ln. Englund, Ilnd that the ne('essityfor providing for 
a. larger salur,Y wile to Ree t,hnt, Indians, eminent... Indialls either of the 
IJORitioll of retired High Court Judges or en1inen,t Indian lawyers, should 
find it possible to n,ccept this· exalted. office, If that be 80, then there-
Rhould be no difficulty ill the wo.y of my Honourable friend accepting 
, my en ent~ i  'tllis allowance can be supported .on the ground 
tha.t it bears 80me analogy to the over·SeAB pay. The Honourable nt~tI
man who haR just, ~ ~ 'doWDfltl8teq that",e 'were .introducing mciBI dis-' 
crimination,' , .' .. . 

• I" .. _, • '. .. .... ~ 

'1 deniea it enti~i  'ri.'ere ~ t Do·raoial 
. , ' 

JIr. .: ·W. AlitIoD tNo; Sir. 
question, 
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1Ir. K. O •• ..,: 'I am solT)' that I did not hear him. correctly .. ' u~ 
,I think the 'Point W88 made on the last occasion, that by putting forward 
t he demand that Indians should be appointed we were se'eking to intra-
. duce an element of racial discrimination. I would like to point out in 
reply to that  that 80 far as Indian Memben of the Secftltary of State', 
,C()UDCil are concerned., they u.re in receipt of a higher salary than the 
European Memben of the Secretary of State's Council. So, if tbet:e is 
auy element of racial discrimination involved in this amendment, there 
'is ample precedent for this House to impose it in the present ciroumBtan· 
~es  Sir, reference has been made to the fact that there is a considerable 
volume of opinion in this country ic~ is in favour of the est is en~ 

{f a Supreme Court in India. I may inform the House that 80 far .. 
,Beagal is concerned, a very 16rge volume of opinion, legal opinion and 
,also lay opinion, is against this proposal. I do not know whether the 
(;pinion in Madras is unanimously in favour of a Supreme Court. I did 
not understand my Honourable friend Mr. Sriniv88a Iyengar to make 
"that statement. But, Sir, when my Honourable friend, the ex-Advocate 
General of l4adrae, stated that it might be an advantage, or that some 
people conaider that it might be an advantage, to have men in the Judi· 
cial Committee with no Indian experience, for the good reason that we 
would prefer f;o have men who have absolutiely no bias in any matter, I 
wondered if in the same breath anyone can urge the establishment of a 
'Supreme Court in India. Because, if we have the Supreme Court ill 

'. lDdia the Judges of that Court certainly will ha.ve experience of Indian 
conditiODl which is considered undesirable in the cue of Member. of the 
J'udiaial Committee. Sir, on this point it is intereniog to find tha. 
another very eminent Madras lawyer, no le8s a person than Sir Sankaran 
~ ir  who himself was an eminent Advocate, ex-Justice of the Madru 
High Court, and an ex-Member of the Executive Council of the Govem· 
ment of India, and alao an ex-President of the Indian National Congress . . . . 
AD JIoaOarabIe KIJILbIr: He was not President of the Congress. 

III. K ••. AD., (Berar Representative): Yes, he was, fong before you 
bad any conDeetioD with the Councils or the Congres8. 

III. O. DalatWIIIlJ Atrqll' (Madras ceded districts and Chittoor: 
on~ o n Rural): And who also had a bitter experience of British 

Justice. C 

1Ir. Eo O. -1011: Sir, thi8 ill what he 8tated when the matter came up 
fer discussion in the other House: 

.. A. long .. Hindu t.w it not. cOdlfled, we woald like to h.ve aD Indian Jadp 
al1M,., .., take .,.n in the deci.ion of QU_10111 relating to Hindu Law. i i u~  .. 
laD« .. J(ube.mmadan Law i. DOt c",ified, w. would like to havi a lluJaanuDadan Judgl 
to take part. in tbe .decition of queetion. retat.ine to ~ Law. When t.hI,. 
.... codlied, the quut.ion will beCome altoptber iliftereot. l and therefore in t.he PriVy 
• Caaacil, whe t.bey decide caHI relatin, to Hindu Law or to llubammad&D Law, wt 
· woiIlcI Jike to ha"e a Bindu or a Kuba8amadaa lnclp Itt~ ~ to acivi .. the at .... · J'..... aad bimIe1f takUaI part. in t.be dllCU •• ioD ad deDiliOll ... 
'. IIad ItDP Goar: Sir, J thoul,d like to make a atatemept. 
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Mr. baldeat: Wby does the Honourable Member wish to maIte • 

ciltatement ? 

SIr Jhr1 IfDIh GGar: On a question of fact.' 

Mr. Prll1d8llt: Is it a matter of personal explanation? 

SIr KariSlqll.Gour! :Yes; Sir, I have the authority of Sir r~  
N air himself •  .  • 

... Prelideut: Order, order. 

Mr. K. O. -8011: I understand·t,he reason why my Honourable friend 
is. so very nervous because I have just reminded this House that legill 
OJ,Iinion in the Province from which I come is not in favour of my Ron· 
<curable friend's Supreme Court .... 

Sir Karl SlDgh Gaur: You have not read the opinions at; all . 

. Mr. K. O. .'OIY:' Read them yourself. i therefore venture to think 
that opinion is not altogether ags.inst the idea of having men of Indian 
-t"lxpe.rience in the Privy Council. 

Sir, I should like to mention one ot.her· point before I ,sit down. On 
f·be last occasion when this matter came np before the Assembly I was 
ale of those, who .voted against the Resolution. The amendment which 
has now been moved by my Honourable friend Mr. Alley is similar to 
the amendment which was moved on that occasion by a {riendof ours. 
1£ that amendment had been voted upon, I would have voted . in favour 
-of it, but as it did, not eome to a division we had no opportunity of vot· 
ing. .1. migbt J;llention another fact, that when., after disposing of that 
ltesolution, we went back to our .. homes, I was not congratulated by my 
lawyer friends in Calcutta for having turned down the proposal of Gov· 
Elrnment in thc summary way we did. Of coutse iIi'· regard to the ques· 
tlon of attaching the condition on which we are prepared tQ find the 
money, Indian opinion is unanimous that we can never find a part of the 
expenses required unless we are assured that Indians will beapp0inted. 
Subject to that reservation, opinion in Calcutt.a., so far 9.S I have been 
phle to find out from amons my lawyer friend!1, is certainly in favour of 
l1aving e~nent lawyers of Indian experience in the Privy Council;. and 
if they are Indians, then certainly public opinion, as far as I know, would 
rot mind paying an over-seas allowance t~ them at the rate of £2,000 
a year. . " 

Kr. T. GavlD-JOD8s (Uhited Provin(lel-l: European): Sir, I ~o  very 
little about, this l'Iubject. Therefore I shall not diRcusl'I the merits 0]' tho 
demerits 'of appointing ft Supreme Court of Appeals in India; It seems 
to me that His Maj'esty 'sPrivy Council is necessary for tbe present, and 
tJ& long as it· is necessary,' it is absolutel:y e8sentia.1 that J udgos filhouJd. 
bf:' poipt~ o :have. a. n ~ e of In u~  But l do fcell and I .know 
ether. lIonourable Members BlttIng on t e~e .. Benches ~ t ese e  

that it is a pity that the Govemment of India should have to c0!11e .to 
this Houn-:-fu'Mk for a. pet1tylIdm 'DJre' £'4'/000' \owBtdIl'i "court "''''mob If!, 
after all. an Imperial Court, and I e i~ e I am correet in .sa.ying t ~  
J'lcne of the Dominions pay any contribution towards the Pnvy Council. 

a 
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[Mr. T. Gavin-Jones.] 

I think the Government of India might' appeal 
ment in future not to place them in this rather 
say so, rather humilia;ing position of ·having to 
8 small swn like this. (Hear, hear.) 

[25m MAR. 1927 .. 

to the British o ~
awkward, and if I may 
oome tQ>tIhis HoUle, for 

Mr. lfirmal Ohuder Ohuder (Calcutta: Non-Muhammadan Urban): 
Sir;· I oppose this Resolution on grounds which are quite di1ferentfrom 
those on which it has been opposed by others. I look' upon tbe Privy. 
Council and its Judicial Committee as an entirely British inatitutioa. It 
is no part of the Government of India and the Government of Indio. Act 
has got. nothing to do with it. You cannot . control the actiona of the 
Privy Council; yOt! cannot confer jurisdiction on it or take away jurisdio.-
tiOD.; from it. So it is an entirely British institution and the services the· 
Privy Council renders to' India. 9Jl'e certainly not greater than the services. 
the Secrete.ry of St·ate for India renders to India. (An Honourable 
Member: "Question ?") , '.. . .... 

. JIr •.. E. A!im.d (Rajshahi Division: Muhammada.u:J.turaJ): Conter.npt 
01 'Court, ir~ 

JIr .• lrmal Cheder OhUDdtr: I mean the sernces which the "Secre-
tBry of State is supposed to render to the Government of India and the 
lndian Empire. You may look a.t it in this way.· After persistent agita-
tion -.ve have been able Only very recently to put the apenwes of the. 
Secretary of Siste for India Oil the British Exchequer. Are we now SO-' 
jug to go up to the British aogernment and tell them· that we are willing 
to take apart of the expenses of your administration ar your institutions l' 
Shall we not be stultifying ourselVe8 iiwe do ·that? .And once we open 
the door we do not know who will Clome in .one after another. 

JIr. Gaya Pruacl SlaP. (M.uza£farpur cum Cbampa.ra.n: Non-Muham-
madan): Sir, I beg to oppose the Resolution of my Honoura.ble friend 
the Home Member. .  •  •  . 

JIr. Prulcltnt: What ab<!.ut the amendment 1 

Kr. Gaya Pruad BlDIh: I am opposing the Resolution itself. Am 1 
IlOt enti·tIed to do it? 

JIr. PreIld8nt: Trie HonoUl'able Member'is entitled. to do so, Dut the 
Chair would like to know wh9.t tlle attitude of the Honourl4>le Mem-
-. ber is towards the amendment. . 

• Kr. Gaya Pr8l1d Slqh: Last year the Home Member brougbt; for-
ward this Resolution, tut it was rejected by the House; and since then 
no new materials have been placed before us and no new arguments have 
hen advanced. The Home Member is very anxious to bring or~ r  
the Resolution about adding to the efticieney of the Judicial OommIttee 
of the Pri-vy Oouncil, but he 'seemsunwilling to move in the matter of 
adding to tbe efficiency of theiudieia.l administration in this coun~r  • I 
might mention one .matter, the question' of tbe separation of the JudiCial 
frdm executive funeti01lB .  • ... • . 

,  , 

. !tie . ..,1I1'Iblt ·1Jr AI .... r Kucl4lmNl '(Bom'eMemt;er):" )'On • 
pOint of order, 11 that relevant"'? .. 
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Mr. Gaya Pruad Ilngh: It was & veryimporfant matter, but he has 
been moving o.t 0. snail's pace in this matter . 

'1'he Honourable Sir Alexander Kuddiman: ()Ji. a 'point of order. .  . 

Mr. Gaya PruadSingh: I am not referring to it&t greater length. I 
was only mentioning it by the W8!, as an example. 
lIr. P~ e t  ~r  Gays. Prasad Singh is very difJCreet. 

lIr. Gay. PruM Singh: I know why my Honourable friend is so 
anxious to saddle India with an annual sum of U,OOO.Yesterday, in 
the course .of his speech, my ·Honourable friend Sir Hu.ri Singh Gour 
refel;"red to the .opinion of Mahatma Gandhi, but evidently ~  not 
the opinion of Mahattna Gandhi with him, J happen to Itave .with 'me 
0. cutting from the FIinduBtan TimeB dated the 7th August 1926,in which 
the opinion of Mahatma Gandhi has been reproduced. I want to have his 
"'pinion on record, and so with your permission I should like to read one 
sbort paragraph.: This is what he sIl.Ys:' -' 

.. I have been following the controversy. I gathered together papers with a view 
to writing npon it for l"O'UlIg India and then decided not to write anything. I will 
now recoDioder the thing. The' objections raised by distinguished lawyers have made 
absolutely no ~pe  to me Indeed it has been a painful surpriae to me to observe 
opposition to SIr. Had Singh's very mild· and vary iDnoeent propoaal, but we have 
lost all confidence in ourselves. I have some little experience of t.he Privy COUllcil 
caaes, and it is my firm belief that the Members of the Privy Council are not frl.,"6 f"om 
political bias and on highly intricate· matterll of custon'l, in spite of all their labours, 
they often make egregious. blunders." • . 

lIr. E. Ahmed: Contempt of Court, Sir.· 

Mr. Gaya Prasad Singh: I msy refer the Hous"e to two cases. One 
Is the case of Bal Gangadhar Ti1ak VB. Valentine ChilOl, Bnd the othe:r is 
the recent case o'f Sir Micha.el O'Dwyer VB. Sir Sankaran Nair .•.•. 

lIr. Prllident: Order, order. The Honourable Member is wide of the 
mark. ' . 

Mr. Ga,a Prasad. in ~  Emperor VB. Bal Gangadha.c Tilak was th& 
case I wanted to refer to. . 

Mr. E. Ahmed: That was in 1909; this refers to future appointments. 

Mr. Gaya PrUM Singh: The Home ~e er does not give a guarantee 
t,hat Indians will be appointed to these posts. I have a. shrewd I I p~ 

1 cion that in making appointments those EuropeBll gentlemen 
P.II. who have been either acting as Judges of any of the llldian 

'"High Courts, or who want to retire after a lucrative practice a.t the Bar 
will fill up those appointments. With regard to the observations of my 
Honourable friend Mr. Neogy J would like to refer this House to the 
opinion of Sir Ahdur Rahim, who was a Member of the Executive eoun-
.ldl of Bengal. This is what he S8yS .••. 

, 
. Mr. President: Order, ordl'lr. I hllve got a request from some Mos)pm 
Members tha.t for their convenienoa I should adjourn. the House at 1 o'clock, 
r may ;nfonn them I am not going to take a. division on this question be-
fore recess, 90 they may' well go ~  return by 2.80 P. M. 

Ir~i t  .AhD1ed: But stiU.Sir, for the benent 01 tboae Members who 
want to' hear the debate it ma.y be adjourned .. 

~ 
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1Ir. Pruld.\: The'Se8lion is coming to an end and we must finish 
the business., . 

, Mr. cia,& PrUid SlDp: This i. what Sir Abdur Rahim, who was then 
,a Member of the Executive COUDc.il in Bengal, said: 
.. I am not dispoeed to minimi. t.be lignificance of t.he fact that. the majorit.y of 

th088 who were consulted including the High Court at. Calcutta, the o.tcutta Bar an4 
the Vakili' Auociation and levera! prominent Barristers and Pleadlll'll have advised 
againlt tile eatablishment ot a final Court of Appeal in India, On the otber. band 
_iderable importance Ihould be attacbed w the viewl of the Britiah Indian AllIOcia-
tJon which rep!'e88nt very important and exteDlive laoded intereata and of the Beula! 
National Chamber of Commerce aDd the Marwari Auooiation who repreaent the IndillD 
Commercial CODUDunity of the province, as they may be relied on to voice bet"" 
them the opinions of the cia.... who reeort from Bengal w the Privy Council for , 
final cheision of their legal disput.ea. When tbeae important publiebodiea haft 
_phuiaed in clear terms the need for utabliahing a final Court of Appeal in Ind. 
it MeIDl W me that it would hardly be correct to say that. ' there il no publiC demand' 
for luch • Oourt." 

With these few words. I oppose the motion. 
Mr. M. B. J&,&Irar (Bombay City: on u ~ Urban): Sir, 

I just want to occupy the attention of the House for a few minutes and 
put before'them 0. point of view which is very different ~  those ~ ~ 

have been urged by, those who have spoken so far. Sir, I oppose this 
motion and 1 submit. that the least the House can do is to support the 
.amendment proposed either by my HoDOurable friend Mr. Aney or Mr. 
N eogy; I oppose it on grounds whicl1 may seem novel to the House. The 
Honourable the Home Member p, often very accurate in his analysis of the 
·classes of his opponents, but this time I fear he has gone egregiously wrong. 
He classified his opponents as belongin,g to one or another of three classes. 
FUst, those who want to break: 'the -link of India with the Empire, to which 
-clau 1 may say I do not belong. Another class was of those who desire 
that India should have a separate Court of its own. On this, my own 
personal view is that the time has not yet come when we could ~ e • 
Supreme.' Court of our own. I say this with great respect for my Honour-
:able friend Sir Hari Singh Gour's view. I do not then belong to this class 
either. The third class which the Home Member mentioned consisted of 
those who held the view that India not being properly treated by the 
COlonies should have nothing to do with any institution CQDDected with 
t ~ Colonies, In thiN analysis the Home Member neglected a fourth class 
of people. the class to which I belong, and their view is that this experi-
ment of importing ex-Indian Judges or Judges with ITldi8nexperience into 
the Privy Counc,il has not been very successful of late, Ilnd ought nc:.t to 
be encouraged. It may soom a very novel view t.o my Honourable friends 
u~ I hold the view which 'is shfU'cd by n. considerabl(\ Nection of my pro-
fession. that if the Privy Council hIlS t.o hq maintained under t.he political 
ooI'lditions of this country for yet a few more years, nothing shOUld be 
done to import into thBt body nny mat.ecial which may enrry elements 
-of prejudice or misconception, 6S is likely to be done if you introduce aD 
Anglo-Indian Judge into thAt llsscmbly. I hold the vicw, which my pro-
fenion very largely shares, tha.t the section which was introduced, by the 
Act of 1833 providing for Judges of Indian experience, to quote the ex-
pression used here. has not been successful. We 'have, been safo up to 
nOW from the extreme results of that mistake owing to. the very whole-
80Dle ru ~ which prevents these places e n~ t.urned into lucrative jobs" 
namely, the provision only of £400 0. yef\r which waif given by way of in-
demnity against p~rson  exppnsCII: ,The result: ~s that ~  p I i~t
m6D.t ..... not regarded 0.1 a lob; lt had no elemcmt of a. Job abou' It: 
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The salary 'was not attr.a4:ltive, the sUlToundings wflre not ttr~ti e  with 
the result tha.t only those people for ,whom the law had a real fascination 
or who were mentally gifted with ~  those attributes which make, a great 
lawyer, coveted thElHe places. The result was that up to now the few 
appointments which havo so far been made to the Privy Council of ex-
Indian judges have all of them, except a few, been of men who cared for 
the seat for its own sake. As the Honourable the Home Member rightly 
rema.rked. and I agree entirely with him. that we cannot induce the right 
, type of Indian to go to England. He very w,isely remarked and it shows 
bis lJTeat knowledge of 'an ins,ight into Indian affairs, only the Anglicised 
type of Indian will go, and often he is not the right type of Indian to go. 

Sir Bart Smp. Gour': Is uu Angliciscd Indian not the right type of 
IDdian? 
Mr. M. 2 • .Tayakar: Not from the point of view of the provision which 

tho Home Member wishes to make, as an aid to the work of the English 
Judges in the Privy Council. If we could get a combination of men Like 
Muthuswami Ayyar J. or Sir V. Bashyam Ayyangar J. sitting with men 
like Lords Macnaughten and Shaw, we should' have an ideal combination. 
But even if we pass this Act we cannot induce such men to go; and until 
we have men. of that type we will not have true representatives of the 
Indian mind or view. After a.ll, what is all this shibboleth a.bout "Indian 
experience?" What is the Indian law? I.am not speaking for the mo-
ment of the peraonallaw of the Hindus and Muhammadans, Even then 
I, say, Sir, with great respect to Mahatma Gandhi's opinion quoted before 
, this House a few minutes ago, that although the cases which go up to the 
Privy Counci-l have to be decided by English Judges their decisiooson the 
whole have not been unROund. But leaving this on one side, for the 
moment. what is our Indian law? A ctiste.nt imitation. a defective reftec-' 
irion of British la.w. I have heud it said by a Judge of great experience 
in Bombay. whO! later on adorned the Privy Council benches, that h& 
leanlt the whole of the Indian law in the course of 8. fortnight's voyage from 
London to Bombay I Indian law, w;ith all itspecuJiarities, with all its 
difficulties. is as I said, but a distant and very often 8. defective reflection 
of British law. Take the Transfer of Property law. What 1S it but 
reu.l property law tnixed' up with rules of Equity in England. 

This R08olution lays undue stress on the importance of "Indian expe-
rience .. , My, fear is that if we provide this attractive sa.lary of ".000 a 
year, as proposed by tJle Resolution, we wHl make these places jobs Wiith 
all 'the baq qualities of jobs about them-all the scramble, the scheming. 
the designing on the part of the unworthy, from whioh these plllOeli have 
hecll froe so fa.r. I hold the view. Sir. that the Privy Council ought tc be 
adorned only by men who a.re the greatest lawyers of the Empire working 
for the dignity of their office. I personally have spent the most important 
years of my life in legal Chambers in England. I have come across lOme 
of the hest and most important men in the legal world of England at that 
time. Bnd I have ,a grea,t respect for their eminence. For Heaven's sake. 
let us not perpetrate by means of this Resolution a job, the result of which 
WiH betha.t the right type of men ",rill not be drawn, and which wJll on ~  
be an easy, comfortable, snug place for inferior men who ~ e made their 
fortunes· in this country Q,lld want to continue the process in their re-
tirement; I persbnn.1l" hold the view which tlie Honourable Memher whO, 
i, not in hiy place, Mr. Allison, rightly expressed that men of irst ~ t  
ability, of fuU vigour of mind. should go into those places. Do you think. 
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I Mr. M. R. ~  

Sit. taking· the compulsory a,ge of retirement for a judge to be 60, that any 
Indian is going to a foreign place after such an age and possibly after 
35 or 40 years of strenuous life ;in this country? How many of them CBoll 
be said to preserve first-rate ability or full vigour of mind at that age? 
Renlember, Sir, th.at the average age of retirement i.e 60 years for .. a 

High Court Judge. Who are our Judges drawn from? Not often from the 
1iuooessful men at the Bar. I may say under our present system such men 
seldom become Judges. EVellbody knows .  .  .  .  . 

Thl Hcmourabll SIr .lIaandlf KuddlmaD: For what reason, may 1 sak 
the Honourahle l{ember? . 

Kr. M. B. layabr: Because the Government are often suspioious of 
the practisiing lawyer. 

ftl Hoaoarable 81r. AlIUDdIl KuddbDaD: Because he will not accept 
the judgeship that is otIered to him. 

Kr ••• L 1.,Ibr: Yes, it may 8Ometim6s be for the reason that the 
practising la.wyer does not feel much a.ttraction forRe. 4,000 a month. 
Whatever the cause may be, tlul fact is there that our J udgee are very in· 
frequently drawn from the cla88 of praotising lawyers. To him this pro-
vWoo is not temptation at all. He wants to go to England but for six 
mQlltha a year to enjoy himself in the Spas Bnd the batDs of Europe: he 
doee not wish to go into the Privy Council. I am stating what is a fact. 
Take Bombay for in8tance. Take then the e.ivilian Judge who retires aftet 
86 yea.rs of serrioe 8undried with strenuous work. Let us My he hu 
.pent in the High Court or aa .. Judge some 25 yeus. With great respect 
to the civilian, may I say that very often though he has been. a. High Coun 
Judge for some yea1'8 he retains the mentality which he developed 88 • 

junior collector. Having spent his early life in the midst of Police Ins· 
pectors and people of that ~seription  very often he does not represenil 
tU . highest type of the judicia.l mind. With great respect to the Home 
Member and his clas8. I will lay this; but leaving that aside for a moment, 
whom are we providing for when we say "with Indian experience"? CaD 
the Honourable the .Home Member provide a system-for which I shaH 
be very thankful if it can be done--by which you could weed out the un· 
desirable Judge and give us the right type of Indian Judge to go there? 
Therefore I lubmit that by choosing Judges under the guise of very BOund 
1IZld wholesome arguments, this House will be perpetrating 'a jobbery. I 
am purposely using that word, without offence to anybody. We are prac-
tically creating two handsome posts which may become jobs. ,Please do 
not be under a misgiving; the right type of Indian will not go to t es~ 

posta. You will simply be creating comfortable plaoeB for third n our ~ 
rate non-Inc:ijan Judgel who want to continue the process of money-mak1ng 
0I;l their retirement from India; BDd I submit on these gmunds the Hon-
ourable the Home Member is verv much millt&ken if he thinks that he 
will get the right type of Indian 'Judge by this proce8s. 

Let us take things 8S they are and see how far the experiment is likely 
to be 8uccessful.· I ask the Honourable Member to state, without giving 
instanCles. how many Buccessful Judges 'be has found in the Privy Counoil, 
since 1888, out of those who were 'promoted for their Indian experience. 
Will he kindly name a dozen at e~t  Since 1888 up to now jt is nearly 
a century. How many Indian J udgea with Indian experience-to u~ 
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the words of his Resolution-have distinguished themselves by their emi-
nenoe? I only know of one during recent timeEr and he unfortunutely 
. owing to his age and his illness has not been abl., to take any large part 
in the decisions of the Privy Council. And I may tell the Honourable the 
Home Member that, speaking of the Bench in the Bombay IDgh Court, 
he will be surprised to hear, .that when I sometimes quote a. Privy Council 
decision, 6.g., .. a decision which happened to be of two ex-Indian Judges 
sitting there, the Judges a.sked me: .. Oh; proceed to some other 
ruling, Mr. Jayakar; leave this a.side for a moment." I am telling him 
th,. plain facts of the profession. To-day in the profession the deoisions 
of pure English Judges of the Privy Council are valued more. I bad 
occasion only two years ago to rely upon a famous decision of an ex-Indian 
Judge-I shall not nome bim-and I was not aHowed. to proceed for more 
tha.n half an hour on the ground that that decision did not command 
assent. The Honourable the Home Member began by saying, "The Court 
must be such "-I will quote his very words. I do not doubt that the Privy 
Counoil is a court, I will accept his argument that it is a court-he s i~ 

"The oourt must be lIuch as to command the respect of all inoluding the 
litigants. "  I take that as a. very sound and wholesome dictum. I say, 
therefore, if we want .to preserve this wise rule, let the Privy Couooil be 
kept' absolutely uDoontn.mino.ted by attractlions of lucre. It is bad enough 
that under the law of 1888 we have got to send: two Indian Judges of Indian 
ezperience to this tribunal. But we wiU make it wane jf we oouple with 
that oIffioe a sordid and attractive remuDr:lration like £4.000 a ytlar. I 
(,ppose the Resolution, Sir, on these grounds, whioh are somewhat novel-
t.hev have not been 6%pressed before this House up to now by any speaker 
-because I am anXiious that the dignity and integrity of the Privy Counoil 
. should be maintained. The remark may seem somewhat queer, proceed-
ing from an occupa.nt of these Benches that I should give the Privy Councn 
auch credit; but I have lived in their midst; I have seen the legal system 
Of England at olose quarters and I have t.he highest respect for it. Some-
Dody spoke of political prejudioes being impOrted into the Privy Council. 
-Well, Sir, shall I say quite frankly t.hat that is perhaps the result of intra-
iuoin~ the Indian element there? I know there are cases where the Privy 
Counoil is not free from political prejudioe. But let us not make matte1'8 
worse by making these places attractive jobs for retired Judges. This is 
apart from the ground rightly stated by my friend, Mr. Nirmal Chunder 
'Chunder, that the Privy Council is a purely British institution I am not 
avene to giving ",000 a yeB'f\-it is not & ..,ery big salary in the legal pro-
fession but the question is whether we will no~ strive to keep, pure from 
the soramble of oupidity, tho institution called the Judicial Committee on 
whioh eminent· men of England have so far served practioally without 1'8-
muneration-the Lord Chanoellor does not charge· atlytning separately for; 
-his work nor also other big lawyers who go iaDd dispense justioe there. I 
want that tradition to be maintained as far as possible. But if you tum 
that into ,a job like ~  a yea.r( my fear is tha.t third and fourth-rate 
men, Indian or non-Indian-I do not care, I am conoerned· more with the 
quality of the men-will try to get in; I am SUM the right type of Indian· 
will not be induced to go and spend 10 or 00 years in England. on this 
sa.!A.ry. It .is Ute more .ambitious, not necessarily the more able man who 
will ~  attracted by these salaries. On tbesegrounds, Sir, I oppose this 
motion. . 
Kr. O. Duralawamy Alyanpr: Sir, Itliought when the Honourable 

the Home Member spoke of three classes of. opponents, he had not 
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exhausted the list and ,I W&Ilted to claim to belong to the fourth claes; 
but as my friend, Mr. JayBkar, haa appropriated the fourth class to himself, 
l' must Ba1 that I belong to the fifth class. Sir, I oppose both the Reso· 
lution moved by the Home Member a8 well as the amendment moved by 
my friend, Mr. Neogy. Sir, from my point of view 1 am opposed to the 
existence of either the Privy Council in England or the Supreme Court in 
India. l'he courts that we have in India an: sufficient in themselves, and 
I do Dot want that parties and people in this country should be further 
in'lpoverished by. opening up a larger vista of courts for them. My HOll-
Ourable friend, Sir Hari Singh Gour, is alw&rys fond of speaking of the 
Supreme Court a8 "my Supreme Court" and saying that he is per-
sonally interested in the matter. I have always been at a 
loss to know what his personal interest is, unless, perhaps when the 
Supreme Court come. into being, he claims to be the first Judge of that; 
Court. I do not gl'Udge him that position; having fought for it so long 
he ought, to gain it first; but I would stBDd as mucq 88 possible in the 
way of the court itself coming into being before he can take his seat· 
there. (Laughter.) Sir, from my point of view litigation hIlS of late 
beoome mo,re. or leu a gamble. I would not say that the courts arB 
gambling. houses, but at any rate the confidence tbat people once bad. 
Ua eourtaof justice is gradually going away and the queltion now i. who· 
baa got the loogelt purse, 8Dd the uncertainties of the courts of law are· 
110 pat. that people a.re beooming (jay after day impoverished by the 
'V&rioua courts that are opened to them. I must say. that aiter the village 
panobayats have been ruthletaly killed and estinguished, BODle of the court. 
.. any rate are lleoesl.17 evils ill this country . Why abould we multiply 
t.hw'l My HonOlll8bIe friend Mr. SriniYua Iyengar at the fag end of 
Ide practice aays to-day' that :the' courts are too numerous and that; as 
much. &8 poSsible the courti mUlt be curtailed and litigation mUit be· 
curtailed. (Laughter.) lam likewise at the fag end of my practice and 
botJl of uttbink that tJJere_ould be no further litigatioo. Both of u. 
are alive to the fact that we have in our OWn way contributed .. great deal 
to tbe impoverishment of the people.' We have been &bettol'll also in the 
JDilCarriage of justice. Both of US win have to stand anllWi!lrable before 
Qod.' I am only glad that Mr. Srinivasa Iyengar will be the fil'llt accused. 
Ai 8IIy rate I &in convinced that it is high time tha.t aU of us should 
aiYOCate as Diuch &8 possible thcboycotting of the oouria, and I do not; 
_at that furtber ICOpe must be given to have access to the Privy COUDOn 
or Judicial Oommittee whatever it Inay be called. My Honourable 
fri6lldthe 1I0me Member WIiS giving some siatistio8 of a super-
fiei,.l kind. He eaid that many CBses of late have been coming l1efore the 
Pri'fy Council of which the percentBRe of India was large. I would ask 
linn to quote further statistics and point out how maay of these judg-
ments were ez pMte, how many were left unrepresented BDd how mallY 
were the cases of rich men who alone have the purse t,O go to the Privy 
Cotman to oppress the poor. I would ask him to state how many appealli' 
1hat were preferred were dismissed and how many were allowed or modi. 
fled in any manner. If he !nds that in a large number of cuel which 
wellt up to the Privy Council the appeals were allowed, then I lay. it il 
dIIe:.toaomethiQg wrong in the leleotion.of. JudgeR in our courts ·bere. It 
i. because Judges are not always lelected according to merit. Bometfm ... 
til" .Iet in by nepotilm and that is wiry we illidtbat in 8() many OMes 
tlte: judgments &rereveraed in the Erivy.Oouncil. If 011. the other buacl 
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you tum your atte.ntion to the constitution of these High Courts and make 
them perfect, there will be no ch·8.nn in anyone getting into a steamer, 
crossing the ocean and then blossoming suddenly· into 0. big personage u· 
a Member of the Privy Council whose judgment musl', be much more 
respected than the judgment of the same gentleman delivered from this 
side of the ocean. It all depends upon the personnel of the High Court. 
An officient personnel will satisfy the ends of justice and not the sending 
of one man to another country and calling him a Member of the Judicial 
Committee and then saying that his judgments must be vlll.ued more 
than the judgments of those on this side of the water. Now, Sir, I would 
ask what are the costs of prosecuting an appeal before the Privy Council. 
Has even the successful man ever returned in a better condition than 
what he was before? Is not the Buccessful man more impoverished than 
t.he delea·ted mM? Why multiply nIl this litigation Bnd thereby impover. 
ish the pOOJlle? I ask the Home Mflnber to stnte the average time taken 
for a decision of the I)rivy Council, between a decision of the High Court 
and a decision of the lVivy Council on the samo matter. I have made & 
rough calculation and it has oome to four or five years. If the Privy 
Counoil hascntert.ained QU appea.1 it takes five ye&1's before u. deoision is 
a.rrived lI.t. I find that the numl:er of judgments that have been ootually 
.ielivered during the laat three or four years 1m! not many. 

In 1922-28, 38 cases were decided by the Privy Council. In 1928·24 
41 cases were decided. In 1924·25 50 CBBes were decided. Of those 60 
cases 80 were dismissed so far 8S I have been able to calculate. 
'l'b.e JlOIlOurable Sir AleuDder KuddlmaD: What figures is the Hon· 

purable Member quoting? • 

. Kr. O. Dura.tnamy .AiYaD,Ar: I am giving the figures of the deoided 
oases in the Indian appeals, by a regular counting from the Ueports them· 
selves 188t night and 1 am sure 1 am accurate. If the Home Member ill 
JIO much enamoured of the efficiency of the l)riv:v Council,. I would like 
him to bel!ome an appellant or a respondent· e~re the Privy Council one 
Clay. The Honourable Sir Charles Innes, and the Honourable Sir Basil 
Blackett had some experience in the ma.tter of imported duties whiclt 
were recovered );y the Customs Department and which were asked to be 
refunded to tho Uailway Department. But that was a sham fight thOugb· 
at the cost of the tax-payer. But what ha.ppens to the peoplf,l? I will 
quote one typical instance: There is a case in l)() India.n Appeals, p. 801. 
That case started in the year 1004 in India .. It ended in 1924. 

The JlODOlJI'able Sir AlaUlder XuddlmaD: I, that a. Madras co.se'l 
1If. O. Duiain&my .&lJangAr: I am not quite sure, Probably it WM II. 

;Madras t!ase. That case is a case in which Q zamindar filed a suit against 
~eno nts or rents. It cannot be in eaoh case more than Rs. 10,000 in 
value. 'l'he matter went up to the Privy Oouncil by a. oonsolidated vlll.ua-
tion of the batch of cases. Now, Sir, that was a case which W&s started 
before an ordinary revenue court for r<mts against ten811ts. The revenue 
courts decided it in a. particula.r manner. The district cOlOTts confirmed 
it. The High Court confirmed it.. Then the matter was taken to the 
Privy Council. Tho Privy Council reversed the judgment of the High 
pourl. Tha.t was in 1914. The High Court bad decided it in favour of 
the la.ndlord. in 1908, He flIed intermediate suits between 1908 and 1914 
on the bRsis of the decision of the High Court. After the Privy ou~c  
reversed it the tenants went book for a refund of all the amounts wbl(m 
~ere e ~ote  by .the landlord· between ]9(S and 1914. Than matter W88 
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.deoided in favour of th£l ten&Dta by the subordinate judge, confirmed by 
the High .Coutt. The ma.tter went up to the Privy Oouncil, but the Privy: 
,Council said that the tenants were not entitled to get a refund of the 
amount. So the matter went up twice to the Privy Council. On the 
.first occasion the tenants succeeded in ¥ving the l'8Ilt established at 
Rs. 2-12-0 an a.cre. The eecond time it went up the landlord  succeeded 
_in establishing it at Rs. 6 aD acre. The same case went on between the 
same two parties--I will not say the same two parties, because they would 
not be alive for snob a long time (Laughter) or the legal representatives 
.of the parties. This is exactly the efficiency of the Private Council. 
May I quote another small instance. if you will have the patience to hea.r 
it, of justice, equity and good cODscience which is administered for the 
benefit of the people. A man aged 19 yean executed a will in which he 
disposed. of some property and in which he also authorised his wife to 
make an adoption after his death, aond the document registered. Then the 
matter went right up to the Privy Council on the question of adoption. 
The Privy CoUDCil, contrary to the decisions of the Indian courts, decided 
that the registration of that document was invalid, because he waa a minor 
UDder the Guardian and Wards Act, though he was 19 years old, &Dd there-
fore his disposition of the property waa i e ~  Now as to the authority 
to adopt, the age of majority is only 16 yea.n &ceOriling to the Hindq Law 
when a man can give authority to adopt. But unfortunately in this case 
that authority to adopt was incorporated in that dooument, and a.a the 
registration of that document was' held to be invalid, so the authority to 
adopt was also rendered invalid. (Laughter;) This is the equity and 
f!OOd conscience whioh is impa.rtedto us from a diataDt aliore. So, Sir, 
in spite of the admiration which my friend Mr. J aya.k:a.r h... for the efti· 
-deney of tHat Oommittee, and even supposing the competenoe of Indian, 
kt sit on the Privy Council is denied by Mr. 1" ayaka.r, we have had enough 
of deciaions which have causedtrollblel over even settled laws and whiCh 
-have 'developed litigation, &8 my friend Mr. Srinivaa& Iyenga.r put it. I 
. will not go into all the cases aDJ points, because we cannot carry all theM 
thingain our heads, pa.rtioularly Mr. Sriniva8a Iyenga.r, who geta· hi, 
jimiorB to put up all these points to him. 

Mr. 8. 8rIDtnu lJeJlIR! On a point of personal expl&l1&tion, I may 
8a.y, I was also a junior once. (Laughter.) 

Mr. O. JJurI.Iawam, AtJanpr: In regard to the decision of the Privy 
-Council regarding an antecedent debt to support the 'validity of a.lienalion 
made by a father, in regard to the effect of attestation in a ocu~ent  and 
in rega.rd to the effect of the registration of a document, about which thit 
House has now my Bill pending before it and which has on the motion 
of Sir Hari Singh Gour been circulated for public opinion-a11 theBe points, 
including also the presumption to be drawn in the c8!ie of inam-granta., 
are matters in which the decisions I of the Privy Counoil have Jed to a 
number of contlicting decisions which have upset 8011 the previous settled 
·law· in this country. One notable example wal a case in n Indian Appeals 
129. The previous decision of the Privy Councn in 44 Indian Appeals 
116 was interpreted in diile1'ent ways, one in the way of the Fnll Bfll'lch 'of 
the MAdras High CO\1rt a.nd the ~t er liS in' Al1ahabad, And both' bad' 
to be reconciled in this other Privy Countdl deeiaion contained in 51 Indiall. 
Appeal.' '120 'in which the oMervatkMin the previoul demaion &'te 'riOt 
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.approved. What is it that this country has gained, therefore, by sending 
"20 or 30 cases a.unually, which comes to an average of two or three cases 
per province? And all this is proposed to be at the cost of the tax-payer, 
and to the detriment of poor litigants at the cost of the rich who have 
taken cases for decision to that eminent body ca.1led the Judicial Com-
mittee of the Privy Council. What is it, Sir, I ask, that this country haa 
gained, either in the way of an education in law or for the bettennent of 
the condition of the people? I say that it is an absolute disadvantage to 
us to have a large number of courts, and particularly a court beyond our 
'Shores. 

~  Prlllunt: The Honourable Member must conclude his observa-
tions now. His time is finished. 

JIr. 0. Darainamy A!yaqar: Sir, I would only mention one point,. 
and that is I would suggest that if it is necessary we must have some 
tribunal here in this country which must sit to reconcile con1lieting views 
or settle serious C8Be8 of importanoe either in our civil or criminal i~ 

nistration. I would suggest that a Judge be taken from each of the prln-
eipal Courts in this oountry to form a tnbunal which will sit for a week 
or two every year to bring together all ooniliotin'g decisions and decide 
important points without any cost or additional charge. ' That. I submit, 
'Sir, will be a proper remedy for the settlement of these intricate ques-
tions of law.· . 

The Assembly then adjourned ·for Lunch till Twenty Minutes to Three 
9f the Clock. 

The Assembly re-auembled after Lunch at Twenty Minutes to Thr&e 
of the Clock, Mr. President in the Chair. 

lDIaJl Blhl4111' Sll1aru KUIalD lDw1 (Patna and Chota. N agpur cum. 
Orissa: Muhammadan): Sir. the question before the House is the Resolu-
tion moved by the Honourable Sir Alexander Muddirnan, the Home Mem-
ber. With regard to tha.t motion, I neither am in favour of it nor . quite 
against it. I am ilot against it in the sense that Judges of Indian experi-
ence, if they have to go to the Privy Council, wHl no doubt be an acquisi-
tion . to the Privy Council. but I object to it on the ground that that in 
itself would not be of so great an advlUltage that we Indians should have 
to pay fel-that and that the pay of those Judges should oome from the 
Indian revenues. It is entirely on this financial ground that I am. opposed 
to it; otherwise, so far os the securing 01 Judges of Indian experience is 
concernod, I think there is no doubt tha.t _there will be an advantage. 
Some Honourable Members have made remarks regarding the point that 
the time has not come for the establishment of a Supreme Court in India. 
Well, Sir, I am quite opposed to tha.t view. Now if the time has come 
for the establishment of lelf-government in Indin., then there is no reason 
to think that the time has not come for the estabHshment of a Supreme 
Court in India. There is Dot the slightest reason why there should not be 
a Supreme Court here in India. to decide aJ.l constitutional questions of law 
ins~ee  of going so far as ljJngland. for it: such a Court ~  itse~  hnve to, 
deolde the ma.tters here, matters .whloh have had to be carned outSide to the 
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Privy Council. And, further if the time has not come for the establish-
~cnt of lielf-government in Ipdia, why do you clanlOur for it? So in my 
Clpinion it is as c1ear 8S broad day light that the time has come for 
the establishment of a Supreme Court in India and there is no reason why 
this question should be held up any longer. Doubts have been expressed 
8,8 to the integrity of courts. I am quite opposed to that view. I have 
had a long experience of courts and have not found that so far as the mis-
carriage of justice is concerned the COUrtR are to blame; but rather that 
~ due io the melnbers of the bar; it is they, the valdIs with their satellites 
and their toutR who create all the trouble. I hope I will be pardoned 
for expressing these views. So it is neither the fault of the oourts here 
nor of the High Courts DOl' of the PrivyCounailin Englud that mis-
carriageR of justicE' occur. It is true I think that an addition of Judges of 
Indian experience to the Privy Council, as proposed _by the Honou1'8ble 
the Home e ~r  will in every sense be an advantage. Then, Sir, much· 
doubt has been 8Xpre88ed with regard to t.he decisions of the Privy Council. 
If you go en arguing in this way, ~ ou can have no end of it. Even the-
fatwlU have·bEMIn' disputed at times. Mistakes occur everywhere. So if 
n ti~ es are made by Pandits, by Maulvis and theologians even in 
rollgion. there is no rell.8on why we should atteob so much importaoce to· 
mistakes made here or there in district courts, in the High Qourts. 80, 
taking all these things into CQusidel'fl.tion, I oppose the e utio~ o ~ 

I I ~  on financial ground8 and not on 'political grounds. 

, Pan4lt "fhIk1Ir DaB Bharpya (Ambala. Division: Non-Muhammadan): 
Sir, I rise to oppose the Resolution of the Honourable the Home Member 
aad to 'W&l'D the. House against t.he namotio' 80ught to be administered 
througb the insidious platitudes and implioations of . Indian experience and ' 
poases8ion of knowledge of recent Indian law and practice. As an abstract 
proposition by itself, the Resolution haR its attractions, but to my mind, 
beneath its attractive veneer lies the repelling proapoot. .of. the p erpet~on 

of the Privy Council in its present shape. I deem this Resolution, Sir, ... 
an attempt to indefinitely put off tbo establishment of So Supreme Court 
in lndia. Sleeping draughts are not now favoured in medical science, 
b.ut palliatives are still regarded as honoured recipes in political1ahoratoriea. 
I believe, Sir, the establishment of B Supreme Court is long overdue. It 
should ha.ve come as an inte~  part of the refonns laying the foundation 
of judicial autonomy o~ the basis of similar colonial Supreme Courts. Sir, 
jU8t as legislative bodies and other institutions provide So fumework 
tlarouglJ which the national1ifo of India iR to pulsate vigOJ'Ously and develop 
to the heights of which it is capable in the fulnells of time, the Supreme 
Cr.lurt should havo provided a fra.mework of judicial autonomy: and ~ 
liumblc submission is that this framework of judicial autonomy should 
have l:een provided 1>ari pa .. u with other frameworks. In ~ e quarten, 
Sir, this argument hQR been regarded as the argument of sentiment. It 
h&IJ been said, Sir, that there is no rea.l demand fqr such a. Supreme Court, 
and that there ill a practical utility in the continu8Dceof present a.rrange-
QlQnts, and that efficiency should not be sacrificed to sen1dment. Sir, eveD 
if the gravamen of this argument were sound, I ba.ve no heBitation in sa.y_· 
b:l .. t~ t Dation. sentiment would outweilPl all other ~o i er ti  Bir. 
88lItimeuti. ~  real beclrock of ~  that is llOOd in bwnan nlltllre. Senti .. 
merit ie the Ide-blood of self-reAped and sense of honour. Wby fight shy 
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-of this sentiment? How those who know its value are influenced by this 
-consideration would appear from the opinion of the Honourable the Chief 
-Justice of Allahabad. He says: • 
"  I think it desirable to establi8h  a Supreme Court of Appeal in India for the,trial 

of Civil Appeals on the ground of sentiment and encouragement of nationaliam providei 
Indians are willing to bear the cost." -

It will be interesting in this connection to quote the opinion of the Gov-
-emment of the Punjab also. They Bay in their letter No. 5741. dated the 
-29th September 1921: 
.. That though purely administrative arguments are against the establishment of this 

-Supreme Court in India, the Governor in CouDcil is 0; opinion that the establishment is 
neClf'uary for reaSODS connected with national sentiment in order to give to India that 
which Canada and AUltralia already polley." 

-The Madras High Court and It ~r bodies a.re in favour of this proposal 
-and almost a.ll the Bar Associations of the Punjab and the United Pro-
vinces have favoured the idea. I will not trouble the House with any 
further quotations. But I submit, Sir, that on this ground alone the p08i. 
tbn of India. should be assimilated to those in the Colonies and.a Supreme 
-Court should be established in India.. Apa.rt from tha.t, Sir, there are 
.other very good reasons why there should be a Supreme Court in India. 
My first reason js tha.t the present criminal law of India. provides only one 

.. a.ppeaJ in Sessions C88e8. In cases  where capital sentences are given the 
Higb Court is the final judge. In civil cases worth Qnly Rs. 600 two 
appeals a.re provided by law. Moreover in appeals ~ inst acquittals there 
is very good reason why there should be a court sitting over the High 
-Courts. We know, Sir, that the Privy Council is disinclined to interfere 
in criminal cases unless those a.re cases of manifest injustice or infraction 
of some well esta.blished principle of law. Wha.t to speak of -other casel' 
The Privy Council did not interfere even in the Punjab Ma.rtial Law c ~es  

It is neceBl'lary to have a court in India. with powers of criminal revisioft, 
reference and review sitting over the different High Courts. My second 
reason is that since a constitution has been granted to India and it is likely 
thnt questions of importance will arise, it is necessary to have a couri to 
interpret and uphold the constitution. In all federations, such coUlts· are 
Rn absolute necessity. The third point is the question of expense. This 
needs very serious consideration. Of late there is 0. teniency and it is 
generally felt tha.t law is the serva.nt of the long purse and the poor people 
cannot hav!,' tlleir cases decided rightly. I know of several ('ase!! in my 
district which have gone to the Privy Council. In one C8se the property 
involved WBR about Rs. 12,000. It W&8 a pre-emption (lllAe Rnd the expenses 
incurred amounted to t.11e same amount plus RB. 5,000 or Rs. 6,000 extra 
hy way of interest which the people of that vmage had to pay.· In fact, 
Sir, in mn.ny caRes t,hc poor party goes unrepresented in the Privy Council. 
It will be interesting to find how many cases which were decided by t.he 
Privy Council wero heard ex parte. The fourth point is, Sir, that the 

e~ are not well represEmted before the .Judges of t,he Privy Council. 
I,eJ:.'Rl practi.tioners hefore the Privy Council are not acquainted with' tho 

~  custom Bnd peJ'Ronal la.w of the parties And it is very difficult for 
ordinary litigants-to go persona.lly to such a long distance -Rnd instruct, their 
counsel. So in ma.ny cases -proper JURtice is not done. Because t,he 
judgments of tbe Privy Council are the judgments of the highest Court, 
n.ndthey are cited subsequently by i ~ Courts as precedents. 80 in ~ n  
cases great injustice is done. We have lust heard how R- case was e e~ 
in 20 yeare. But, Sir, I understand that 5yeo.rs is the ~r e dUlatiCl'l 
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and justice dolayed is jUil\ice denied, to quote the Honour.a.ble the Home 
'Member himself. It has been said, Sir, thflt if .,. 8,upreJlle Court were 
iest,abliaMd in India able and competent Judges will not be found in India 
to fill the post and we shall be .  .  .  .  . ' ,  , 

/" ". I" 

Ir~  ~  ~ .A:.11t.oD: Does the Honourable Member commit himself -to 
the statement tha.t the average duration of a case in the Privy Council 'is 
five years? 

PaD41t. ~ Du Bhiqava: I know of some cBses in which the dur-
ation has been much more than five years, Aud if the Honourable Member 
wiehes me to give a list or those cases, I will supply him with that. 
, Kr. ~  ~ AJliIOn: I should like ~o have that. 
'PlUldtt. ~ u Bharpya: It has been said thai; if a Supreme Court 

is established in India able and competent Judges will not be found to 
fill the posts' 'and we shall 1::8 deprived of the services aDd ability of distin-
guished Judges of the Privy Council. Being a lawyer myself, I must say 
that in many cases' the judgments of the Privy Council inspire confidence 
and are .. masterly exposition of the principles of justice and law, but need 
'many instances be quoted in which the Judges have produced 'an intoler-
able amount of mischief and l1Dcertainty into established prinoiplesof law. 
AB an illustratioo I would quote 89 Allahabad, page 487. Sir, in. this rul-
ing, their LordBhipshave defined" antecedent debts". If I mistake not 
'at laut 50 u ~ents ha.e been delivered by various High Courts an,d al-
most all the High Oourtliinterpr8ted the ruling differently' and the Privy 
CouncUhave again themselves put 'lUlother ;itJt.erpretationon their previous 
ruling. Kay I qudte 101 and 124 Punjab R. 1918 ,in wMelt 2 per cent. 
permenaem rate cd interest was' upheld', by the Privy {Jouncil. Sir, even' 
conceding withoot admitting that' we shall lose jodieial pel"Bpiea.city and 
re880ning, I, must reiterate that the argument is one which must be dis-
misted as soon as it is entertained. Does the Supreme Court of any other 
oountry p088ess British Judges? And then, Sir, Sir Ran Singh Gour's, 
proposal does bot say that British Judges should not be appointed. 

Mr. II. I. eq: But that is not before the HOUle. 

Pall4it 'l'hakur Du Bharp"a: The proposal, means the establishment 
of a Supreme Court and nothing else. That is the negation oft,e .Besolu-
tiOlJ, of tho lIooourable the Home Member a.nd as such it is before the 
House. 

, It is very convenient, Sir, for the Honourable Mr. Duraiswamy 
A:yangar o.ndthe Honourable Mr. SrinivMa Iyengar at the fag end of their 
carCf:)l' and practice, to find out, that courts are evils and they ,should be 
boycotted, at least not multiplied" but the establishment of a. Supreme 
Court does not multiply courts, nor doe. it increase litigation. The whole 
soheme of t ~ e t~ is ent 01 a Supreme Court iscoJlceived in the spirit 
Of robust n~t on s  of which the' HODOurable' Sir rini~ .... Iyengar ~ 
lfr .. Duraiswami ~ n o  a.re the best eJponents. But, Sir, some of ,them 

Iii ~e  the lij[ely com.pe. ~itor  of Dr. GoUr ;andthey wouWJ;ather not have 
• ',Supreme Oopt than have,a ~i eri  in Dr. ~ our  Sir, I oppoae-
the 'Resolution.' , 
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Mr. S. SrjDlv&8a Iyengar: Sir, on 0. point of pe~on  explana.tion, I am 
n:)t a .• Sir ,. or a titled person at alL. . 

Mr. '1'. Prakasam (East Godavari and West. Godavari cum Kistna.: 
Non-Muhammadan Hural): Sir, I e.m much obliged to .the Honourable the 
Home Member for the analysis which he hilS made about the position of 
the Members and parties on this side here with regard to this proposition. 
He ha.s divided them into three groilpS and my friends. have made them 
into five groups. My Honoura.ble . friend Mr. Jayakar l"8S telling 
us in t i~ House a few days ngo that wisdom was I dawning· 
upon Bomo of us; now t.hree groups have developed into five 
groups. The Honourable the Home Member was 'frank in' his 
st tc en~t t his Government would not givo us Swaraj orseit. 
government' and tbat it is a. matter in which we should help ourse es~ , It' 
was really very good on his part to ha.ve said so and that is a correct posi-
tbn which I, f9r my part, i ~ccept  and he has been consistently very 
en~ro s and quite ~po rt  ~o ~ er one of the groups in this House; no' 
p rt t ~ so ute Impartul.hty m e.ny and every respect. He has been 
S P II: very good in tening us: .. You may ~e on  to any party you 
.. like; so far IlS the Government is I Qoncemed, the position is 

this, you can never think of getting anything of self· government from the 
Government itself." So wisdom must bedawuing upon some of us having 
regard to this very impartial treatmen' of every one of us. I co.Jln6ti 
agree with my Honourablo friend Mr. Jayakar: when he: says that IndiAn. 
judges WElil'e not so popular as some of the ~i i i n u e~  , .. ~  Honourable 
M.ember: .. He never said that.") I thought he said si:l: If 1" am mis-
t~ en in that respect I do not ,.wish to refer to it at i ~ . r 6pposethis 
propos.ition first on the ro n~ ~ t the cost of taking a. cas'e to the ~ri  
CounCil bllo8 been almoRt prohibitive even to those who can afford t~ pay.· 
secondly, on the ground of delay that is caused in the administration of 
Justice. I can tell the Honourable Members of this House that I have 
known some cases which have not been finally decided even after 15 or 
16 years. The parties, successful as well as unsuccessful, have been ruined' 
on, acco'llnt of the ~~penses of lit.igation .  •  • !  ' 

JIr. E..Ahmed: Whose fault is that? 

Xi. '1'. Pralraaam: It is the fault of the system and of the people who: 
have not been able to realise the evil consequences of litigation. AnybOdy 
who. has to take a case to the Privy Council has to incur prohibiti. prblt .. 
ing c ~es he has 'to deposit a. security for costs of the other side and ~ 
has. to engage counsel Bnd solicitors in England paying  enormous c};larges. 
This cost is the first great trouble., Then as regards the constitution n~ 
character of the Privy Council, my Honourable friend Mr. Allison over· 
there challenged the statembent of the Honourable Mr. Srinivasa 
Iyengar that the Privy Council is not really a judicial tribunal. It is a 
very elementarv ma.tter; every one knows it and nobody can dispute, tha.t 
the' J udici.a.l Committee of the Privy Council is not really a judicial tribu-
nal. It is R. tribunal t,bat has arisen out of the prerogative of His Majesty 
tbe King Emperor. That has continued in 80mefmm or other .. I hap-
pened to be in that court not merely. as a student, butieven as fIoJBwyer •. 
m cases a.rgued before that tribunal: and. I ~ tell you how. cases, were 
heaM,Otl oocasions when I happened to be present. One of the most; 
eminent of the presiding Judges got out of his' Se8,t and went to the 
chimney in which a tire was buming, and stood in front of the ti~p e 88 
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tbe case was argued. It is just like the hearing of & csse by His MRojesty 
· the King Emperor himself when His Majesty ~s exercising the Royal 
prerogative. Now about the competency of the Judges, Sir. As my ·Hon-
our ~ friend Mr. Jayakar has pointed out, it is quite true that some of 
the most eminent Judges of the House of Lords and other courts in 
England sit on that Committee and attempt to understand and decide 
caecs. Two Judges who have been presiding for a very long timo arc 
· Sir John Edge and Mr. Ameerr Ali. There were cases in which I myself 
found it very difficult to instruct the senior COUDsel with whom 1 was 
associated there, in Hindu Law cases, because the subjects ~ so dim-
· cult and they were not familiar with them. ,The top-most gentlemen in 
the legal profession including ex.Attomey General were engaged sometimes 
in Indian cases and even they found it very i ic~t to grasp the 
sewrai questions presented to them by their own juniors: In the end what 
a mess W88 made. These are cases involving several crores &Ild IBkhs of 
rupees, and how were they disposed of by the Judges who did not under-
stand tho custom or law, with the aid of the counsel who Were not able *0 
present the cases well owing to their inability to understand? How could 
they be expected to decide cases under Muhammadan Ia.w and C&8es under 
Hindu law? Fonnerly there were Supreme Courts in India. The prescnt 
High Courts are supposed to have t\Wen the place of those Supreme Courts .. 
In those days justice was done much better than now. When question!! 
. affecting Hindu or Muhammadan law came up Pandits Bnd MBulvis were 
sitting by the Ride of the Judges interpreting the textsanci original docu-
ments to enable the Judges to do justice. Now, to Bay tha.t justice ooul4 
be done in these daYI, with regard to these laws, is simply a perversion 
of truth. It is a mere chance and accident; it is a gamble in litigation, it 
is a criminal waste at money. I may tell the Honourable Members .of 
this House of One typical instance to show the incompetency of this trio, 
'bunal. There was a caBe in which my Honourable friend Mr. Duraiswamy 
Aiyangar appeared against my client in one of the courts. It was a very 
simple· C&8C. A ort ~ bond \VBS executed by one zamindar. his client, 
'in favour of mine, another zamindar. It was a registered document, duly 
a.ttested. When a suit was filed for recovery of the monev, Illl extraordi-
nary defence was raised by the client of t'-his ingenious friend of mine, 
~r  Duraiswamy Aiyangar (I_aughter) relying upon n. Privy Council dpci-
IDn: ~e p ~  W&8: "It i9 quite tnlc that I execu.t,ed this ort~  
hondo It IS qUIte true that I borrowed some lakhs from the plaintil, but I 

~ that this document is invalid because I did nM sign in the prcRellolt. 
of .the t,wo t~ t to  who signed the document." For this he relied upon a. 
P~  Counet! decision. There WRS a Pri", Council dl'cision which wall 
·qUlte wrong. Could you evpr think of II. decision Iiko that? In England 

er~ the common IRw courts were e e i in~ their jurisdict.ion in B moat 
~ec n n  m!lnner. sticking to the letter of the law And denying 8uhlitAntiBl 
'lUlJtlce, e ~ t  COllrtll ~ ri c iotion caDle in. It was again equity jurisdiction 
-ofm" Majesty the Xtng Emperor .  .  .  .  . 
e se~  Muhammad Yakub: What wa.s the fate of your client in that 

· JIr •. 'I. Pnkulm : The fate of m; client. Wo.s' quite good becauR9 ihe' 
Jwige• "'., ~e who could get out ·of the letter of the law of the Pri"'" 
QouncrldeOlIAOD and be cbfIcaoteriBed the defendant u one of £h .. " . 
- d I' f th' t (L • e PerJu-. ~  .. an la1'8 0 18 coun ry. augbter). But allow me to complete the 
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story, Sir. It so happens that this gentleman who 1)as been c r c~erisec  
to be a lia.r was lifted up to one of the topmost places in the Presidency 
by the Government of Madras and the Judge whO gave such a judgment 
had lost all prospect of becoming a Judge of the High Court. So my sub-
mission is that it is really cruel tha.t this country should be now called 
upon to pay £4,000. My submission is that £400 which is now paid undel' 
~ e old Act 
:I-
Th. B0D01II'&bl. air Alaallder KuddJmlD: Who is it being paid by? 

L&1a LaJpat B.a1: By the English Exchequer for an English Court. 

Mr. T. l'rHaIam: Sir, I submit that £400 is a.n adequate honorarium 
for the gracious services which these  gentlemen render by presiding over 
tb& Judicial Oommittee and hearing cases while they warm themselves.in 
front of a fire and ultimately giving judgment on a tp..chnical point or OD 
eo point of law. When they give decisions on points of law after they 
understand the case clearly I admit that their decisions a.re masterly pro-
ductions and I have the greatest respect for the leamed Judges of Great 
Britain because I had been a. student there myself and had lea.rnt much 
from them. I have nothing to say against them. But when they have 
to decide Indian cases and apply the principles of Indian law after hearing 
counsel for one or two bours it is really a  difficult tter~ The JudicieJ 
Committee of the Privy Council aa it is to-day has con~ ute  morc to-. 
wards perpetrating unhealthy and unholy litigation in this land by much 
hair-splitting .  .  .  .  . 
Mr. a. SrlIllv .... Iyengar: In tHe law of adoption particularly. 
1Ir. T. Prakuam: In everything; it would be a fruitless task to go into 

details in these mutters. They considered it their duty to do some service 
to this la.nd by presiding over this Committee for an annual sum of £400. 
That is quite Q good amount and India should not be taxed to pa.y more. 
Whether we get. self-government or not, whother you give it or not, the 
people outside Rr£' wBtching you and us and they \\'ill ta.ke good CRre of 
wha.t you and wo do and 0.180 of self-government themselves. You will 
no doubt be doing your duty and they will do their duty and we will do ours. 
I appeal to Y,?u, Sir, to plea.s8 withdraw this Resolution. 
HoDourable Kember.: I move that the question be now put. 
Rat Bahadur Tarlt Bh1ll&ll Bo, (Bengal Mahajan Sabha: lndian Com-

merce) : Sir, I desire to occupy the attention of this House --,just for • 
lew hriefminutes only. I at;n Sorry I oannot support my Honourable 
friend Sir Hari Singh Gour's demand for the establishment of a Supreme 
Court he;e in India.. I stand here to-da.y more as a. litigant and a business 
man tha.n as a lawyer. I cannot believe that such a costly institution u 
a Supreme o~rt should be established in India. 

Sir Karl Smp aGar: On a. point of order, Sir. I submit that is Dot 
the question before the House. . 

Ill, Pri8ldtat: The Hlinourable Member himself spoke for twenty. 
five minutes on the question of the Supreme Court. (Laughter,.) J 

Bat Blhldur Tartt BhUID Boy: Sir .. ,I' do not think that I am using 
tl)e language. of exaggeration when I say that such an institution would 
b(fan unmixed evil in this oounbry. It would add to the oost of litiga.tion 
iD. an impoverished coUntry like India. I oppose this. I cannot under-
stand why Buoh 8 cosUy institution should be established here n s uc~ 

n': 
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as the Judioial Committee would remain all the same in England, and 
we ClUlIlot do without the same. We cannot' ~ of another Supreme 
,Court SO long as the J udioial Committee CaDDot be dispensed with. That 
is the view which I take. 1.ly Association, which I represent e ~  would 
not support such an institution. My Honourable friend Mr. Gaya Prasad 
Singh has referred to the' opinion which wu ezpreuedby 'the Bengal 
National Chamber of Commerce of which I am a member, and the Marwari 
Association. I believe they expressed their opinion in support of a Supreme 
Court in' India under the impression that the Judicial Committee would 
give place to the Bupreme Court in India. Of course I am speaking sub-
ject to correction. I can say this with confidence and without fear of 
contradiction that Bengal does not want this Supreme Court. The 
Calcutta High Court have expressed their opinion definitely against it, 
and what is more, the Bar Assooiation and the Vakils' A8S00iation, the 
members of which would 1:e directly benefited Bnd would gain by such aD 
institution in India, have themselves disapproved of this project. I am 
sorry I cannot lend my support to this Bcheme. My Honourable friend 
Mr. Srimvasa Iyengar has paid  a glowing tribute to the Indian Judiciary 
which is appointed, on the recommendation of the High Courts, by tho 
Govemment of India and the Local Governments. There may be jobbery 
in the case of these appointments here by sUDdried boreaucrates; but I 
believe the Lord Chancellor of England would be impartial in ma.king 
appointments to the Judicial Committees. I therefore do not share, I am 
sorry, the view which has been expressed by my esteemed friend Mr. 
Jayakar on this point. I support the amendment of my Honourable 
mend Mr. Neogy which appears to me to be an embiently sensible proposi-
tion. A clear precedent has been created in the Council of India to whiah 
reference has been' made by. the Parliamentary Joint Committee. In 
their report they have stated as follows: 

.. Later on in this Beport. it will be lIuggeat8d that Indian Members of the Council 
of India ill London Ihould be paid • higher ICItle of remuneration than thoee m_hera 
01 the Council domiciled in tlie United Kingdom. The earne principle millbt 1U1I_ 
to the Legislative Council that it wu realOnable for the in~ter  of the provincial 
Government domiciled in India to be paid on a lower scAI. of remuneration thaD tha 
:European members." 

My friend Mr. Neogy has referred to thia fact in support of the amend-
ment which he has placed before the House. I think on the same principle 
Indian lawyers of experience ~u t to be remunerated on a higher flcale 
by moans of an allowance. Thell' ordmaory salmy ought to be fixedet a,ooo 
a year and if ally Indian lawyers of experience-and I believe they wiD 
be available to &8"e on the Judicial o it~re appointed anotber 
extra allowance of ~  ,pught to be provided fOr t.hem. I ,tllink the 
6etter claBR of lawyers and the better type of IndiaD lawyel'l of experienoe 
will he attracted to the Judicial Committee if such a pro_on is made·. 
Otherwise I fear the anticipations of InY friend Mr. Ja)'wr may pro~ 

... correct. Can we think of a better man than Lora. Binha to larve on the 
ludicia) Committee? I am iura my HonoUl"able friend ~r . .Jayakar 
o~t  ",e),corne sueb a sober and Bound lawyer a8 Lord 8iDha OD tla, 
SudiciaJ COmmittee. Sir, I support the amendment of my frienCJ' M'r; 
~  " 'I 

BOlioarablt Kemben: I move t.hat the question be DOW put. 
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fte BoDourable Sir AleUDder Ku441man: Srt, I oaDllot OD the pre· 
:sent occasion complain that the House is empty when I rise to reply on 
ihis important Hesolution which has been under consideration of the Houle 
for 11 considerable period. I have scarcely listened ttl a debate with grea.ter 
interest! This is one of the occasions when the House has permitted itself 
to speak it~ in its various minds-and to express in a manner. ~c  
I wish sometimes t ~t it would do on other matters wherepreludicel 
prcV(!llt it from expressing its lllind. (Mr. S. SrinivaBa en ~  

.. QlU'stion. "Y My Honourabhl friend 'says .. quustion ". I propose to 
denl with him individuully later on and I think he will not then say 
.. question". The House has approached this subject from many pointe 
of view. We have heard some remarkable speeches, speeches which I 
think will Ilfford useful points for observation when we a.re dealing with 
other legit;lation. I have heard a very distinguished lawyer from· Madra. 
express his opinion, if I underst'llnd him aright, that multiplicity of courts 
is nn evil. Sir, I should have thougnt that that was If. point tbat hardly 
lies in the mouth of those who resist every motion from t.his side of the 
HOllse to reduce appeals. I should have' thought that it r ~  lies in 
,the mout,h of one who, if lam correctly infonned, has practised with the 
great,est honour and profit at the Bar. I should 'bave thought tbut it hardly 
Jay in the mouth of one who owes. 8S I understand, his succeSf! in life to 
the courts established bv the Government. That is one observution which 
I shnll pennit myself to make on t.he speech of my Honourable friend 
-opposite. . ' 

'1'h8n, Sir, this debate has developed with a subtlety which is really 
remarkable. When 1 see how subtle some of the arguments employed are, 
I am inclined to thank providence for t,he general method of IL portion of 
this House which rather relies on prejudice than on argument because 
I am one of those stupid people who find it difficult to reply to nrgunll'nts 
8S subtle RS thoRe that 'have been employed. Ihnve been to ~ that because 
tho appellate power of the Privy Council originates, o.a theoretically it 
undoubtedly does, in the prerogativcaright of the Crown, that is a ground 
and a sufficient ground for holding that no BRsietance should be given by 
this country in obtaining the services for which it does not pay at present. 
We havtl been told, moreover, that the Privy Council's influence on the 
law of India has on the whole heen detrimental. That, Sir, is Q state· 
ment that I do not believe can be maintained by any fair·minded man. 
I affirm, .and I affirm with the greatest conviction, that the jnfluence of 
the Privy Council is and continues to be most valuable in re~nr  to the 
administration of law in this Country; and I will go on to say that' if this 
'Country continues in the future to have courts-I repeat, it-if this coUntry 
oontinues to have any courts establisl.t.ed by any law and under any Gov· 
ernment whatever, in those courts t,he dicta and t.he judgments of tlie 
Privy Council will continue to be respected And quoted, whate'\ter tpe 
Government then e istin~  may be. My Honourable friend referred t'l the 
gift of memory as one of the most valuable ~i t  that eRn be granted to 
a lawyer; Rnd. Sir. wben .I peruse Borne of the 'doquments that come 
before me lean well believe, ihat this is ~ r e  in some quarters 8H the 
jp'eatefltgift of the lawyer. ..I venture to differ from that and I venture 
to hold the view thAt it is the gift ,Qf selection that is toe mark of a lawyer 
'and that the gift of memory is the mark of 1\ handicraftsman. It is ~ t  

the fact that the Privy Council has brought into the law of thia aounu, 
•  I 
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the gift of lelect.ion that hal made their judgments 10 .valuable to the 
courts in thil country and to the administration of law in this country. 

Then, Sir, a very curious argument was used in reference to the detached 
minds of English Judges. What that exactly means I do not ~o  Is 
it IUggeated-that those who go with Indian experience have not got 
detaohed minds, or is it suggested that lack of knowledge is in itself eo 
recOmmendation? Sir, Mr. Jayaklll' made a very powerful speech which 
I listened to with the greatest interest. He referred to the Act of ISBS 
aa the beginning of the corruption of the Privy Council. Now Mr. Jayakar 
is a lawyer and his speeeh waa in many ways the most interellting speech 
made in the coune of this debate. But has Mr. Jayakar ever heard the 
names of men like Peel, Colvin, Peacock, Wilson and Lord Hobhoua8? 
And does he suggest t.bat those minds bllve brought nothing to the great 
bulk of 'law that h .. derived its BOUI'Oe in the Privy Collncil? 

JIr. M. B • .Ja,a1rar: On a point of peNonnl explanation, Sir. I say 
that these are not the class of men that your £4,000 a year w(mld draw. 

TIle BoDourab1e Slr Aleunder K1Iddtmaa: Sir, they were t ~ men 
who were appointed under the Act of 1888; they were the men who sat 
in virtue of that Act and they are the men who my Honourable friend 
suggests corrupted the Privy Council. They did nothing of the kind; they 
brought the greatest honour to that tribunal and they brought the 81'eaten 
advantage t.o the people of India. Those, Sir. are the men Bnd other men of 
that class were the men who linve served for a honorarium of £400 a year, 
ml'n l\"ho at, any rate had a Ren!If:' of civit" dut.y BIld have  shown the way 
which others might well copy who decline to serve in, more lucrative posts 
iri this country. I will tell this Rouse here and now that one of our 
greatest difficulties in staffing the High Courts of this Muntry is that men 
in big pl'llctice will not toke Higb Court JUdgeships: and why will they not 
take them? Because they cannot get enough money out of them. and 
tbat i& the only reason. (Criee of .. No "). 

IIr. '1'. Prakuam: You must change the Charter Act. 

The Honourable Slr Allunder K1UIdlmaa: Then, Sir, Mr. Jayakar 
referred to the enhancement of the emolument. of these Judges as likely 
to lead to jobbery. I do not unde1'8talld what he means. I fail to under-
stand that at all. Df'>es he suggest that because the lJOrd Chanoellor drAWS 
£10,000 a year and sits on the Privy Council, he is appoint,ad in virtue of 
a job. while if we propose to pay men, who are to sit and "ear Indian 
appealR. a reR!If>DabJe sulary. they are sUPPoMed to be appt'linted in pur-
.unnce ()f some fonn of jobbery? 18 it jobbery to pay B ludge 8 reasonable 
fee frJr services penonned? I do not undel'8tand the argument at ~ 
Wby does he thi!lk 80 poorly ~  his countrymen? Does he mean to Bug. 
J{est that no IndIan Judges Will go to England Rnd perform their dutie. 
on 8 re son ~ e salary except. the so~ of men w,ho Are· not flt o~ the PORt? 
Surel:v that 1M a grBve reSectIon on hIS own natIOn, which I fflr one refuse 
to endol'8e. • 

:Mr. II ••• ~  The lronourable the ti'omeMember completely 
milrunderstll!ldM the pomt of my speech. What I $aid W/UI that the rigM 
type of TndulUs win not be drawn away from this country at a1l 8& toe 
Uonollrable the Home Member practically adQlitted. So, tliat clas8 is 
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.tirely out of the question. The right type of lirng1islimen .will not be 
drawn for various other reaaODS which I have explained in my speech. 
The result is that the class of. aspirants that will be drawn will be· persona 
to whom the £4,000 a year are a greater attractioD than the work of dis-
pensing justice. 

• 
fte BODOGrable Sir AleslDder Kucld1m&D: I am very glad my Hon-

ourable friend has made the p()int perfectly clear-which is that for thia 
~  a year you will get nobody but men who will. take it up for the 
aake of money. That point I deny entirely and I hope the' House will 
endorse nfy view. Because Q man is paid a reasonable fee, is it to be 
supposed that he is doing something in the way of jobbery? Then another 
Honourable Member--I have not noted down his name here-referred to 
the fact that the Secretary of State's salary is now transferred to the 
English budget. It seems to me that I have never heard a.more irrelevant· 
argument brought in to opposs t.his Hesolution. Now, Sir, 1 have spoken 
with Jome warmth on this subject, more wanntb than I should have done. 
I do not desire to alienate the House by adopting that ~n  of attitude, 
but I do feel very strongly that the rellections that have been made on 
"hese men who for a miserable honorarium bave perfomled duties of the 
·very greatelJt benefit to India-reflections not only on their Lordships of 
the Privy Council but also on Judges of the High Courts-are quite un-
founded rmd ,mght, to be resented. (Mr. K. Ahmed : onte p ~ of 
court. ") 

Now, Sir, many Honourable Members have expressed their objection 
·to B Supreme Court at the present m6ment. I tried in my opening speech 
to show that thiA. Resolution of mine is not necessarily incompatible with 
the idea of a SUIlreme Court in the fut.ure. My Honourable friend Mr. 
Allison, wh()m I must congrlltulate on hiM speech, mllde it, quite clear tha.t 
responsible self-government. would menn, if the country so wished, a 
Bupreme Court, and a Supreme Court given now will neither hinder nor 
advance the cause of self.government. Nor d6 I think that it A.ffords any 
justificat.ion for the Honourable Memhers who rherish that wish to vote 
against my Resolution. They must know that it is a questi(',n of practical 
politics. Some years must elnpRe hefore such an institution could possibly 
be set up. even supposing that the opposition which VI'8S VOiced in many 
.quarters of this House to that, institution was overl'0Jlle. .Therefore you 
have to provide for 0. cOt;lsid.erable ~ er of years for the hearing of these 
appeals UIlrl I suggest that my Resolution does provide a reasona.ble, practi-
cahle and fair way of doing it. 

Onp Honoura\; Ie Member observed thAt it WIl.S A· miserAble meanness for 
the Government ()£ England to come to the Government of India and asK 
us t.o meet hAlf the expenditure. I think myself that", is an ext,remely 
reasonable position. 'rhe Government of England have borne t.hif;1 expendi. 
ture for nearly 100 years and they now propose to spend in the future 
ten timcs mMe t.hnn they spent in the PRst. They Ilsk us to put up an 
equal amount. Tho.£ is n. e~  gcnerous offer which the House would 
he very unwi£lO to refuse; '!'here is n~ !='oIony, rio Dominion, no part .of 
RiR Ma.jesty'R Dominions. where the Bnbsh Government mo.ke Bny ~rec I 
pf'DRion at. all t.o provide, fpr the', hea.ring ?f their a.ppeals except In the 
case of India. That, Sir, IS B matter whloh the House should not lose 
sight of. 
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[Sir Alexander Muddiman.] 

I now turtl to the alnendmentB. I believe I am correct in Baying that 
my on~ e friend Mr. .Aney has withdrawn, Or ~i es to withdraw 
with the pellllission of the House, to put it more correctly, his amendment; 
in favour of the amendment in the name of my Honourable friend Mr. 
Neogy. I must confess that at first sight Mr. Neogy's amendment seemed 
to be a very reasonable Ilmendm,ent and one which I should have had very 
Aeriously to consider. With the principle of that amendment I have a good 
deal of sympathy. But if ~  Honourable friend will examine the actQal 
elect of his amendment I think be will Bee tbat it i. an impossible amend-
ment. He proposes to substitute for clause (8) of the flxisting Resolution 
the following: • ~ 

•• That if eitber of them ill a perIOD with an Indian domicile, £2,000 per annum 
shall be paid from Illdian revenues as allowance to him in addition to luch salary u 
may be granted to him from the British  Exchequer." 

and he proposell to <8ubltituta in the last paragraph of the Rellolution the 
word "allowance" for the word "salary", Now, Sir, let 118 examine the 
actunl ottect of this &Dltmament. It must be perfectly clear to the House 
that the penons appointed under the powen which this Resolution asks 
will be of two clallses. One class will be barriBters either of Indian or 
other domicile. Now &8 regards barristers of either Indian or other domi-
cile, the amendment is consilltent enough, becaulle the Indian domicile 
barriat,er would get £2,000 from Horne revenues and he o~  get £2,000 
lrom the Indian revenues. The English barrister woulcf only get his 
£2,000 from the Home revenues. But how would it work in thl' ease 
of a retired Judge? Take for eXllmple a case with which Illy Honourable 
friend wiJl be familiar, the case of an ex·Chief Justice of Bengal with a 
pension of £1,800. If h ... wall of Indian domicile the r ~ u t of thill would 
be than he would get £2,000 from English revenues aDd £2,000 from 
Indiab revenues Ie .. his pension of £1,800. That i. in all he will get 
~  Now let us take thE' case of an ex-Chief Justice with B llOD .. 
Indian domicile. He would get nothing from the Indian revenues. He 
would get £2,000 from the English revenues plu8 his Indian penmon 
of £1,800, which will give him £8,800. Now, it is obvious that there 
must be something wrong in an amendment which would work out in that 
way and therefore 00 that ground alone I must oppose the amendment. 

My Honourable friend Khan Bahadur Sarfa1'aZ Hussain Khan would 
like. to have everything of the best in this best of &11 possible worlds. Be-
would Jike to improve the Privy Council but would not 1ike to pay for it. 
That is an attitude of mind which is very common but' it is n.t pORsible 
in thiR world of sin to have ~ our ca.ke and eat it too. And my Honour· 
able friend must dther resign himself to an unimproved Privy Council or 
BUpport my Itcso)ution. I have no doubt. he will take thatcou1'8e . 

.I would tum again to Mr. J aya.kar whose speech J lilltened to with the 
greatest interest because I felt that it W&8 a frank expression of opinion 
from a. man who WIlR speaking from his heart and was not m,incing his 
words. Now. I ask Mr. JlI.yakar who I believe is a man open to conviction . 
whether as a. matter of fact when be comcs to think it over he does dt1sire 
to mwntain the position which I suggest is an impossible position tha.t 
thcBe .Judges appointed undpr tihe Act of 1883 have Geen n. !louren of 
wC'llknesfI t<l the coun. I maintain on the contra.ry that they have been 
110 source of IItrengt.h. T Bilk Mr. Jayakllr whether on & f\11\ refll'ction of· 
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the case he does not believe that he will actually obtain the kind of m&n 
he and I both want to see in the Privy Council.. 'If the House agrees to 
my Resolution, it will provide for a reasonable sum for doing work which 
ought t,o be reasonably remunerated. I appeal to the House to give that 
eamest consideration and I beg it not to be misled by the many red 
herrings that have been drawn across the tra.i.l. I ask the House not to 
tum down this Resolution, beoause if it does so, this is the end of all 
attempts to strengthen the Privy Council. And that of course would 
give supreme satisfaction to some of my Honourable friends who dislikes 
the Privy Council but would not give supreme satisfaotion to the people 
of th!s country or, I trust, to this House. 

JIr. PnIld.Dt (addressing Mr. Aney): Does the Honourable Member 
wish to press his amendment? 

Irr. K. 8. AD.,: No, Sir, I beg leave to withdraw it. 

The amendment· was, by leave of the Assembly, withdrawn. 

Mr. Prel1deDt: Does Mr. Neogy" wish to press his amendment after the 
speech of the Home Member" 

Kr. It. O • • '011: In view of the obgenations made by the Honourable 
the Home Member I beg your permission, Sir, to drop clause (2). 

JIr. Pr.lldeDt: I am afraid I cannot allow any amendment &t this 
stage. 

JIr. It. O •• eol1: In that case I beg leave to withdraw. 
The tamendment was, by leave of the Assembly, withdrawn. 

JIr. PrealdeDt: The question is that the following Resolution be adopt-
ed, namely: 

.. This Assembly recommends to the Govemor General in Council to take stepa to 
lfICur_ 

(1) in the calle of future appointments the enhancement of the salariee paid to 
the two members of Hi. Majesty's Privy C01l11cil with Indian experience 
who sit on the Judicial Committee under the provisions of the ludiow 
Committee Act of 1833 to hear Indian appeals; . 

(2) that they shall be persona posse .. ed of recent knowledge of Indian law anit 
• practice ; 

(3) that their salary IIhall be £4,000 per annum each, half of which sliall be 
paid from Indian revenues; and-

(4) that during any period when this salary is enjoyed any pension payable to 
. either of t,hem from Indian revenues shall lapse." 

-That in clause (B) .1 'ter the word It persona" the words .. who are b01\a fide 
residents of India. and" be inserted. . 

tThat for claullC! 3 of the Resolution, substitute the followinl: 
(3) That if either of them is a person with an Indian domicile £1,000 per annum 

shall be paid from Indian revenues al allowance to him in addition to 
such aalary as may be granted to him from the British excliequer. 

And there ia a consequential amendment to clause (4), nameJy, 
.. In claulO 4 for the word • salary' substitute t~e word 'allowance'." 
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The AaeDlbly divided: 

A.n:s-.ao. 

Atkbd .Am, Kban Bahad1ll' lIiaa-
:Abthd QaiyWD,.!. Naw.h Sir ¥ib*a. 
Abmed,Mr.A. 
Akram Hussain -Babad1ll', Pria .. 

A.. M.-K. 
.Allilon, Mr. 1'. W. 
ADw .... ul-A.zim, Mr. 
Aritr, Mr. Yacoob C. 
AlbrafuddiD Ahmad, KbaD Babad1ll' 
Nawabaac1aBliyid. -

Ayangar, Mr. V. H. Aravamudha . 
.Apangar, ~ Babador Naraaimha 
UOpaluwanu. . 
Bhore, Mr. J. W. 
Blackett, The HOD01Il'able Sir Baail. 
OoatmaD, Mr. J. 
Cocke, Mr. K G. 
Dalal, Sir BomaDji. 
Donovan, Mr. J. T. 
Dunnett, Mr. J. K. 
GhuaDf"r Ali Khan, Raja. 

-Ghulam Kadir Khan Dakli'an, Mr. 
W. :N. P. 

Ohoznavi, Mr. A. H. 
Graham. Mr. L. 
Greenfield. Mr. H. O. 
Haigh. Mr. P. B. 
Hazlett., 'Mr. J. 
Howell. MT. E. B. 
lnnes. The Honourable Sir CIIar1. 

Jowahir Singb, Sardal' Bahadar 
Bardar. -

Kabul 'Singh Babadur, Riaaldar-Major 
aDd Honorary qaptaiD. 

XeaneL.Mr. M. 
Xhin MaUD" U . 
Lamb, Mr. W. S. 
Macphail, The Rev. Dr. B. M. 
Mitra., The Honourable Sir BhUlMlndr. 
N.th. , 

Mohammad hmai1 'Khan, Haji 
aaalldbury . 

Moore. Mr. Arthur. 
Muddiman, The Honour.Ie : lJir 
Alexander. 

Nasir·ud-din Ahmad, Khan Babadllr. 
Paddi80n. Sir eor~  

, Panons, Mr. A. A. L.. 
Rajab, Baa B.hador M. C. 
Rau, Mr. H. Shanbr. 
Roy. Mr. K. C. 
Rox, Sir Ga"en. 
Rutbnuwamy. ~  Jl. 
Singh, Rai Babadur S. N. 
~ ee  Mr. E. F. 
Tonkinaon. Mr. B. 
Willson, Sir Walter. 
Young, Mr. G. M. 
Zulflqar Ali Khan, Na".b Bir. 

N0:ES-49. 

Abdul Matin Chaudhary, Mau)\'i. 
Acharya, Mr. M. It..-

i n ~  Mr. C. DurailWamy. 
Aney, Mr. M. S. 
~ u r  Mr. X. V. Bangalwami. 
. -sharpva, Pandil Tbak1ll' Du. 
Bitla, Mr. Ghan1byam Das. 
Cbaman Lall, Mr. 
Ciietty, Mr. R. K. Bhanm1ikham. 
Chader, Mr. Nirmal anilidei'. 
D .. , Mr. B. 
Du, Pandit Nilakantba. 
Dutt, )11'. Amar Natb. 
Dutt_a, Mr. Srisb Chandra. 
Gavin-.lones. Mr. T. 
GOlWami. Mr. T. O. 
Gour. Sir Han Singh. 
Gulab Singh, Rard .. r. 
Haji. Mr. Sarahhai Nemchaud. 
tyengar, 'Mr. A. Rangaswami. 
Ivengar. 'Mr. S. Srini" .... 

~ r  Mr. M. It 
. o i~  Mr. Var-.bAgiri Venkat ... 
. ~I  lI4'r. N. M. 
'Xelk."Mr. N. O. 
xrawai, Mr. Raf! Abmad. 

The motion WAR adopted. 

Lahiri Chaudh1ll'Y, Mr. Dhirezadr_ 
Kant.. 

Lajp .. t Rai, Lala . 
Mehta, Mr. Jamnadu K. 
Misra, Mr. Dwarka Prasad . 
Moonje, Dr. B. S. 
,Murtuza Sabeb Bahadur, MaWfl 

Sayyid. 
Naidu, -Mr. B. P. 
Neogy, Mr. K. O. 
Pr:1kasam, Mr. T. 
PilraliCltamda8 Thokurdu, -Sir. 
Rahimtulla, Mr. J.t·azal Ibrahim. 
Rao. Mr. G. Sarvotbam. 
Sarda. Rai Rahih IIarllilal. 
8arf.,..z Husaain Khan, Khan 
Bahodur. ' 

80.11800n, Sir Victor. 
Rhafee, Maul vi Mubammad. 
Ringb, Mr. Gaya Pruad. 
S!nlth. Mr. Ram Narayan. 
Sinbo. Kumar GUll_nand . 
Sinha. Mr. Ambika -Pr ... ad . 
Tok Xvi, U.' 
'Vi.hilla..... Mr. Barchandrai. 
Ynlaf Imam, Mr. 



DEMANDS FOR SUPPLEMENTARY GRANTS IN RESPECT OF 
RAILWAYS. 

• 
AUDIT. 

Mr. A. A. L. PII'IODI (Fuuwcial o is~ er  kailways) : Sir, I 
move:, 

" 'I'hat alupplementary 8um not exceeding RI. 11,000 be granted to the Gowrnor 
General in Council to defray the charges which will come in courBe of payment. during 
t.he year ending the 31st day of March, 1927, in respect of • Audit '." 

I'need not, I think, Sir, detain the House with the details which have 
led to this increased demand; they are given in full in the blue-book. It 
will be observed. that though we expect Rs. 11,000 more to be brought to 
MCcount under this head, it does not represent any,inereaae, but rather a 
decrease, in the total amount to be spent. on statutory audit in t.he COurAe 
of the yeM, for Re. 18,000 losR witl be spent under another head, under 
Dema.nd No. 7. -Sir, I move. • 

Mr .•. S. ADey ~t r r Representative): Sir, J move the amendment 
~c  stands in my name: 

.. That, the Supplementary Demand in reapect of • Audit' be reduced by Re. 100." 

My object in moving this is simply to draw the attention of i,he Hailway 
Board und of the lta.ilw8Y Department to one specific grievance. It is in 
connect,ion ":itb certain claims that ha.ve been made by people for refund. 
of money pald by way of surcharge. tax. 

IIr. A. A. L. Parsons: On u. point of order, Sir. I ask your ruling 
et ~r the Honourable Member can raise on this motion the question of 
the rejection of claims for refunds of surtax. 

IIr. Prealdent: Why can he not? 
Mr. A.  A. L. ParsoDl: Demand No.3, Audit, provides purely for the 

salaries and allowances of the I!tt\tutory audit staff, that is to say, of the 
officers Rnd offiecR of the Aecount.lmt Oenl;lro.l, Hailwaylol, the Government 
Examiner of Accounts, the Chief Auditor of the Ea.st Indian Ra.ilwa.y and. 
the Clearing Oftiue. Now none of t,hese officers 'or offices ba.s anything 
to do with the orders which htwe been issued bv Lhe Government instruct· 
ing the i."f\ilways flS to the manner in which they should deal ,with these 
claims for refund. Indeed these' audit officers arc not. even ~oncerne  with 
the n~r in which any payments by way of refunds' am made or brought 
to l.I,ccount, for that is done' by officera whose sala.ries appear under an· 
other Dema.nd, No, 4, General Administ.ration. ~  submission, Sir. is 
that hu.d J;hil! motton heen moved on the original Demand, it would u ~ 

been out of order for these reltliOns, Bnd that. therefore it cannot be moved 
on n Supplementary Dema.nd, ' 

Mr. II. S. Alley: T 'Would like to kllow from t.he HOllourable Mr. 
PIlt'Hons to what flccount the amounts collected by way of t.hese surcharges 
were credited. 

Mr. A. A. ~  'araons: The a.mounts conected by this surcharge were 
collected by the railways IUld handed over to Iteneru.l revenues and do 
not appear in the Railway Budget at all. I am not certain under eXRctl,v 
wha.t head of account in the en~r  Budget they a.ppear-No, n5, 
Miscella.neous, I think-but they do not appear in the i ~o  Budget a.t 
all. The railwa.ys merely acte.d in this ,matter, ~s a. collecting agency. 

Mr. X. S. ADey: So this amount waa lying with the railways for some 
years in deposit, or not? 

(' 2827 ) 
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1Ir. A. A. L. Panau: No. Sir. 
1Ir. M. 8 • .All.,: Never? 

[25TH MAB. 1927. 

1Ir. A • .A. L. 'IIIODI: It was handed over to general revenues. 
1Ir ••• 8 • .AIl.y: Immediately, as you received them? Is that the 

position? 

IIr ~  

1Ir. M. 8 • .AIllY: Then why is it that applications for refunds are being 
received by railway companies and some of them are grantiDfJ the applica-
tions and some JIEljecting the applications, and not sending them to the 
Finance Department or some other Department? 

1Ir. A. A. L. JIarIozw: Because the railways were the collecting agency, 
and therefore the agency who know to whom refunds may be due. My 
objection to the motion, Sir, is not on the ground that railways did not deal 
,,,ith the collection of the surtax and the payment of refunds, but that these 
audit officers, who are not under the Hailway Board but under the Auditor 
General, have nothing whatever t,o do either with the original collection of 
this tax or the payment of the refunds or with the orders under which the 
payment of refunds is authorised. 

1Ir. Prilldent: Unless the Honourable Member from Berar can show 
bow this particular queRtion which he wishes to raise is relevant to the 
motion before the House, I am afraid I cannot allow him. 

1Ir. M. 8 • .AIl.y: I leave it to you to decide, Sir. I hold in my hand 
certain orders passed by the Agent of the North Western Railway 8S well 
as by other Agents on applications made by traders who have paid these 
surcharge taxeR and orders have been pMsed and some claims have been 
rejected as time-barred. 
1Ir. PrealdeDt: That is a quite different maUer altogether, for which 

an expla.na.tion ha.R been given by Mr. Parsons. What doeM the Honour-
able Member Bay to tha.t explanation? 

111'. M. I. ADq: My impression was that these amounts W8l'8 lyfDa 
for lOme time in deposit with the railways. 

Mr. PrllldeDt: That impression is wrong. 

111'. M. 8. ADey: Now that Mr. Parsons bas definitely stated that if; 
was never done, I am afraid I have nothing to urge on t,he point. 

JIr. Prllldent: The question is 
" (At this stage Mr. Banga lyer J'QSC to speak.) , 

I am afraid I cannot allow the Honourable Membflr to go ba.ck to his 
motion, 

Mr. O. S. RanIa Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan !turnl): r a.m not moving my motion, Sir. I am making an observa-
tion. I am not J:toing back, ,but, I wllnt to speak on the motion that the 
Supplementa.ry Demand in respect. of Audit be reduced by Hs. 100. Iti 
is print ~  on the agenda also. 

Mr. :iHat4ent: It is printed on the agendR, but the o~ou te Mem-
ber was not in his place whcm the Demand was taken up, and therefore 
T had tC) call upon Mr. Aney to move. 
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1Ir. O. S. BaDia Iyer: I was in my place. (Honourable Member.: 

•• Order, order.' ') I mell.Il no disrespect but as Mr. e.A11ey stood up and was 
called I could not disolltlY the Chair, 
1Ir. PruldeDt: The paper is with the Honourable Member. He knows 

that his motion was put down fint. 

1Ir. O. S. BaDia Iyer: Mr. Aney was standing . 
1Ir. Prell4ent :13llt if Honourable Members do not protect their in· 

terests, the Chair ell.llnot, help them. The Honourable Member may speak 
on tho mHJn question. 

1Ir. O. S. BaDia Iyer: I shall only place before you certain observa· 
tions whioh 1 submit I am justified in making, but I will not go back and 
move m)' motion. J submit to your ruling; and r thank you for giving 
me this opportunity to make the observations. 

In reply, to some observations during \he General Budget which I 
made, the Honourable the Commerce Member said that if 'I raised it 
during this e t~  he would answer it. Here is an opportunity for 
Mr. Parsons, as the Rrmollrable Member can really serve "the ends of 
economy aR well as the interests of large numberR of people by locating 
the Cltlaring HamIll in Lucknow. Sir, ,beforathe Oudh and Rohilkhand 
Uililway WIlS a.malgamated with the East Indian Hailway, the former had 

, i.M. 
entered into II. kiud of agreement wi\.h all their ~tnp o ees  

Imd the agreement was that they would be confined during 
their period u£ employment to the United Provinces. Most of those 
gentleml'n who had joined the service did so becau8e the head offic(l was 
in Llleknow und they belonged tcy IJucknow. Government could not, I 
admit, anticipate all that might happen in the future years. They could 
not Rn\,jcipnte, for instance, the ama.lgamation of the Oudh and Bohil· 
khand Hail way with the East, Indian Railwa.y. I submit that the number 
of r i ~  employees who have been transferred is not 80 low as .the 
Honoura.ble the o er ~  Member put ft, the other day, but about eIght 
or nille hundred. He said about 200 or 800 men were tmnsferr£'d to 
Calcutta from Lucknow, but r ~  nbout 800 or 000 people have been 
transferred. Of course in the list, of transfers I canno\ include their 
sufft'ring dependantR; otherwise my figure of 5,000 becomes correct. 
However, for tbis Clearing House about 800 to 900 people Bre required. 
There is a('commodatJon fortbe8e people in Lucknow. Some corres-
pondenct' hilS pussed between the Audit OffiCI:' Itt Lucknow and the 
railway authorities herl' in regurd to the available accommodation. It 
was found that, the rail wily buildings at Lucknow could accommodate aa 
mall v as iOO or no~  That is exactly the number of men on the Clear· 
ing Rous(· staff. They necd not go' in for specifl,l additional building if 
they hrwe the office locnted in Lucknow. That will be one saving, 
sflving of money so far as buildings are concerned and the other saving 
is saving in efficiency. So far as saving in effi'ciency is concerned I do 
not want t.o repe ~ what I said the other day, rega.rding the advantage of 
having the servicl'Is of these trained and experienced clerks. 1 am suro 
it is ('tlonomical and that my Honourable friend Mr. Parsons will agreE' 
.that Lucknow is more centrally situated for all the railways in India, 
both for the railways on the Punjab side 1\8 for the rest of the railwavB 
on the Burma !lide Itnd the cut ~ side, and a.1so for railways on t,he 
Bombav side. For instance, Jhansi is nearer to I..ucknow· than to 
Calcutta or to Lahore. Sir, the last consideration for the locn.tion of the 
Cleft,ring House in Lucknow is the doing of tic ~ to the cmpJoyeel!\ of' 
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Lucknow.: who are to-day in Calcutta. l'he paltry allowance \bat bu 
been giVen to them doea not enable them to make both Gnd. meetancl 
then  they are educating their children in Luclmow. thua keeping up two 
,establishments, one in Calcu\ta a.nd one in Luckno", whioh t ~  clloDqot 
alord. By locating the Clearing House in Lucknow theBe men will have 
an QPportunity of coming back to their place from which they have beep 
taken away against, the tenns of agrt!ement aDd I do not think \be Govern-
ment. could really keep them there. I am sure, Sir, the HODourable 
far. Pal'8ODS ",ill make an endeavour to do justice to \hese clerka either 
by locating the Clearing House in Lucknow or by some other suitable 
means. I urge that the Clesring Hou,se should be located in Lucknow 
on the ground first of economy. seeondly efficiency and \hirdly because 
Luclmow has got a central sitlJation. I -do not want to make a long 
.pooch. 1 'have presented the csse of these gentlemen and \he caae for 
the location of the office in J ... ucknow in my con e~tions in the lobby 
to Mr. P&rIODs. Therefore I need not waste the Hme of the Bouae by 
going into the matter in detail; 88 he fully understands the case of theBe 
poor employees, 1 am sure he will flympathise wi\h theD1 Bnd that he 
wiJl express what he really can de: in this matter.. 

L&la Lajplt Ba1 (Jullundur 'Division: Non· Muhammadan) : Sir, I 
want to make OD!! observation on thill question of the Clearing House. 
I undershmd that it. is not a question between I..ucknow and Calcutt .. 
only, but I understnnd it is Ii question between :hucknow and Calcutt .. 
and Lnh()f('. ' 

Mr. A. A. L. Panol8: And Delhi. 

Lala Lapt Ba1: So far as Delhi is concerned, it is a different thing 
at the present moment. So far as my friend's plea against Calcutt.a is 
conc.:::moo, I join with him, but if ,several thousands of rnen from Lahore 
are going to be transferred to t,he Central Clearing House, it will be 
ext.remely unreasonable to \.ransfer them to Lucknow. I suggest. how-
ever, that 8 more centrnl place than Delhi cannot be found. Therefore 
if there IIbould be n Central Clearing House, it will be better, more con-
venient, to l't!ople both in Lucknow und in ~ ore i  It Central Clearina 

~ is to be si\uated at Delhi rather than at J...uckn(Jw. I wish the 
Honourable Member in cha.rge would remember that point of view. In 
fact, Il number of men from \,he Punjab will be affected in this matter. 
'1'hrf!e thousand is the number of derks who are Iikelv to be affected, 
·wfter{'.&s; 80 far fUI ],ucknow is concerned according to -my frtend's own 
stut.tmumt some hundreds will be affected. So eveD in the mutter of 
cOJlvcnienc(\ flud jUs\,ice and efficiency, I think either they ahould be 
aBc,wed to remKin ilt, I~ ore or they should be brought to Delhi, but not 
,traDHferred to I ... ucknow or Calcutta. 

I Mr. OhamaD Lal1 (West Punjab: Non-Muhammadan): Sir, 1 do Bot 
'wan\' to take up the time of this House to anygrent 'extent.but I would 
Uketo· support the stntement, made by my HODOUl'&blc friend' Lata 
Lajpat RBi in connection with the desirability of having eo Central Offioe 
at Delhi and not at IJueknow. 'fhE, reasons given by my Honourable 
fris,!" Mr. Bango, lyer 8l'e cogent enough for B few people who have been 
trarilifmed from Ll'lcknow to Calcutta, but if the otfice it to be removed 
,from Calcutta to either Lucknow or Delhi, I Rubmi'lI, Sir,that there' &l'8 
very cogent reasons why Delhi should be choBen in preference to Luoknow. 



DEMANDS rOR SUPPLEMENTARY GRANTS. 2881 
\ . 

Honourable Members will remember that originally an experiment was 
made in this connection Imd the experiment was .\ried at Lahore and it 
was the Punjabi clerk who was really responsible for the success of the 
experiment when it was started in 1926. The four State Railways \hat 
are going to join this particular scheme are the Eaat Indian Railway, the 
North Wes\,ern Railway, the Great II\dill.n Peninsula Railway and the 
Eustern Bengal Railway, and I understand, Sir, tha.t the Bomba.y, 
Barcldn lind Central India Rai]way also intend to join \he scheme. Now, 
for all these Rl.lilwflvS Delhi seems to be the centre between the United 
Provinces and the i1unjab, so that in either case either for the United 
llrovinces or the Punjab there can be no hardship if Delhi is chosen, 
but there will be hardship, t\ definite hardship for the Punjab if Lucknow 
is (·hoscn. Apart from that, if notice is t.aken of the distances covered, 
it will be seen that Delhi is really more convenient from the distance 
point of view. One point is tha\ the Bombay, Bo.roda and Central India 
stations would be within easier reach of Delhi than Lucknow; all the 
stations on the North Western Railway would be within easier reach of 
Delhi than Lucknow. Another point is that Delhi is the headquartera 
of the Hailway Board and i\ is the Railway Board that is in charge' of 
the po i ~  in connection with tqese matters, and it is more desirable there-
fore that the Clearing House should be situa\ed in Delhi and should be 
in constant touch with \,be Railway Boani at Delhi. Then, another 
point was .raised by my Honourable friend when he talked abou\ the 
Burnll)' Hiloilwa.ys, as really a point relevant to the consideration of 
choosing Lucknow rather tha.n Delhi. I submit it is not at all relevant, 
because I understllond it is not at all contemplated to have a Central 
Clearing Office for all Rnilways, and under this scheme the Railway 
Board will have more than one Clearing House. For Madras Bnd for 
Dunna I dare say there would be different Clearing Houses. It is certa.inly 
not a very good proposition to have one Clearing House for all of them: 
Anot,her point tha.t was men'\;ioned by my Honourable friend was about 
the building. There was a reply given by my Honourable friend Mr. 
Po.rsonsto the question put by Maulvi Muhammad Yakub in regard to 
the buildings. The building at Lucknow is already in the possession of 
the Divisional Helldquartcrs staff and it is not relevant to flay tha\ the 
building is avuilable. . 

Maulvi 'Mubammad Yakub: A portion of that building only. 

1Ir. Oh&m&ll LaD: A portion of that building only. and the Honour. 
able Member knows pcr c ~t  well \hat for thi" Clearing Office new 
mllchincs have t,o lIe brought in which require fI. new sort of building to 
keep t,he-dust away frGlll the machines and tha.t \he existing bujJding 
will not suffice. What ~u Wlmt is to set up a new u ~  
in Ilny case you have your office in occupation there at Lucknow, and ID 
the circumstances, I submit that even that argument about the building 
is not flo relevant argument,. I have here in my hand a lial prepared of 
variouH stations on the Bombay, Barodo. ~  Central India Railwa.y 
showing the distances from Delhi and from Luoknow respectively and 
from this statement I find that the large majority of the stations on the 
Bombay, Baroda and Central Indio. Railway are really nearer Delhi tha.n 
IJucknow. In view of aU these facts, I submit that the Punjab ought 
tQ have the first consideration as the Punjabi was' the fil'Bt in the field 
in mRking this experiment a.lluccess and secondly thAt a large number of 
·Punjabi clerks would be affected antl.thnt t~eir position would be muoh 
Wter if they were brought ~  DelhI than If they were shunted off ,to 
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Lucknow ... Considering therefore that in· any case 110 new building would 
have to be set up. and considering further that Delhi is the headquarters 
of the Railway Board, which has to deal with the policy connected with 
this matter, and tinally that most of' the stations that are on .these rail-
ways are nearer Delhi than they are to Lucknow. 1 would submi\, Sir, 
that the Railway Board sho.uld decide definitely to bu.ve the central office 
here in Delhi and not shift the office 'to Lucknow. 

, 'JIr. A. A. L. PInODI: Sir, my task bas been made much ea<;ier by 
my Honourable friends Mr. Cha.man Lall and Mr, Lajpat Hai, and 1 
think I can deal very brieBy with the three pointfl Mr. Hanga lyer 
raised. He suggested that we should locate the new Clearing Office at 
Luomow on the grounds of efficiency I~n  of e(:onomy, and on the ground 
that we should then be' able to avoid the hardship we have cl&used re-
cently by having had to· transfer certain uccounts and audit clerks from 
Lucknow to Calcutta, Now with regard to efficiency, 1 ha\'e little to 
add to wha.t Diwan Cha.rnan La.ll has said. The Railway Board have not 
"'et definitely made up their mind where to locate' the new Clearing 
Office. But I think it is almost certa.in that we shall locate it at Delhi 
because it will deal with the transactions of fO\lr rn.ilwayFl, the North 
Weat.emRailway. the Great Indian Peninsula Ra.ilway, probably the 
~  Baroda and Central India Railway, and the East Indian Rail· 
way, and what is necessary is that, wherever the Clea.ring House is 
aituated. the spot should I:te one which the vouchers from stationR on 
theBe railways will reach 81 quickly aM possible. Now of tbe stations 
which are affected on thelle four Railways,a.bout .2,500 are nearer to 
Delhi than to Lucknow and only 1,000 are nearer to Luoknow than 
Delhi; aDd pzobabl.v that will be on tbe efficiency ground tbe deeidinll 
factor when we come to decide the question. On the economy JtJ'Ouod 
it is easier stiD to rep ~ Part of the building' in Lucknow .iA not at the 
moment occupied. The divisional office there does not occupy the 
whole building wbichi8 to be vacated 

P&Dd.tt Klrday •• tIl J[1UlU11: What part of it is occupied? 

Mr. A.  A. L. PUIODI: I Bm not sure. 

Kulvt K""amml4 Tanb: A very small portion of it. 

Mr. A.  A. L. PUIOIII: We have other proposols in Luclmow, but. if 
"'8 do not use it tbe question will ariRe whether we should not get rid 
·of it, In Delhi we are hopeful of getting adequate accommodation in 
offices already built, not in New Delhi, but in old Delhi, for there are 
.8 good many houlles and offices and, I think, clerks' quarters which have 
been vacated there. I think it will 'P.1'obably be pos,ible to locate tbe 
lIew ~ e rin  House in Delhi with praotically no e pen it~ on accom· 
modation except for alteration... In any case, before we come to " de· 
. ctllion on the question, we shall of (lOtll'8e . look into the matter of tbe 
p~t r e which will be involved. The final question relates to thOle 
cj.,. ~~o .Ave been .f8Cently, I think last January, transferred from 
~ ,to ~uit  Now I do .DOt asree with Mr. Baaga Iyer that 

they .. ~ .. DOt liable to transfer uader the termt of theiroontractt. ,but 
I h""e " good deal of sympathy for them beetaute. though they might 
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be liable under the terms of their contracts. no ,doubt they did not' iore-
bee the amalgamation of the two Railways and did not expect to be 
transferred to Calcutta. And there ' is a consi4erable amount of hard-
ship when .. man is uprooted in that way. Now though I do not expeot 
that we can relieve that hardship to any large exteJ;1t by the creation of 
t,he Clearing Office either in Lucknow -dr elsewhere, we are doing our 
best to meet it in a number of ways. The Agent of the East Indian 
Railway and the Chief Accounts Officer. under whom these clerks are. 
have beon instructed, wherevtll' vacancies occur in divisional offices up-
country. to give the first choice to men who have been transferred to 
(lnlcutta. provided of course that t,hey are capable of performing the 
duties of the posts. In that way we have already. I think. transferred 
hack up-country a considerable number of men. This moming for in-
stanoe I had before me the question of extending the crew system and 
,artly because of this difficulty over these olerks. we decided that the 
division to which the system should now be extended· should be the 
J.uoknow Division. We shall lo!,ate the headquarters of the orew there, 
and that should enable us to transfer further clerks back again from 
Calcutta, in this case actually to Lucknow. I propose to continue that 
,ractice and I think in 8 very short time. probably most at any rate of 
these clerks who have been transferred to Calcutta and do not like what 
ill, after all, a very pleasant oity. will get 0. chanoe of getting back nearer 
their homes. With this explanation, I ~ope my Itonourable friend will 
,be satisfied. 

JIr. Prealclent: I am not sure how far the discussion that has so far 
proceeded is really permissible under the Supplementary Demand for a 
Grant, but as I have some doubt in the matter, I have allowed the dis-
,cussion to go on. I hope Honourable Members will not treat this a8 a 
precedent. 

The question i8: 

II That a supplementary sum not exceeding B.a. 11 ,000 be granted to the Governor 
General in Council to defray the charges which will come in course of paym8llt during 
tbe year ending the 31st March, 1927. in rupeet of • Audit .... 

The motion was adopted . 

• 
)OXPANIES AND INDIAN STATES' SHARE OF SURPLUS PaOFITS AND ·Nn 

EARNINGS. 

Kr. A. A. L. P&rIODI: Sir. I move: 

II That a IUppJementary sum not exceedipR ~  10,30,000 be granted to t.he OoV&J'llor 
General in Oooncil to defray the charges which will come in 00111'18 of payment during 
the . year ending 31st March, 1927, in re.peat of I Oonlpani .. and Indian 'StateR' share of 
1u,rp'luR profits and net earninp·." . 

llereagain, Sir, the feasoJ;lS for this Supplementary e ~  ~ 
",.,en'lul)y e~ ine  in the bl1,le-boolr. 

The motion was adopted. 
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APPROPRIATION FRO)( J RESERVE ~ t 

Kr. A., ,A. ,L. para.: Sir, I move: 

II That. supplementary lum not exceedin,s Rs. 1,06,000 be sranteci to the Governor 
General in Council to defray the charges whIch will come in oourae of pa7JDl1lt dlU'inl 
t.he 7ear ,ending the 31at MlU"(lb, 1927, in r8llpect of • App!OpriatiOD from t.he Reeen. 
Fund ','-

This ,is Dlerely a balancing t entry. 

The motion was adopted. 

OPEN LINE WORKS. 

Ill. A.  A. L. PIIIODI: Sir, I move: 

.. That a supplement.ary aunt not. exc_ding Re. 1,07,81,000 be granted t.o the Governor 
General in Council to defray the cbarps which will com. in couae of payment durinl 
ihe 'year endine tbe 31at Karch, 1927, in respect of • Open Line Works '," 

The reasons for this extra grant are stated lIuccinctly in the blue·book 
and were also' explained at tbe time of' the debate on the Railway 
Budget. 

The motion was adopted. 

STRATBOIO LINE8. 

Mr. A. A.L. PIIIOIII: I move: 

.. '1'hat a lIupplementary aum not exceedins Ba. 15,43,000 be sranteci t.o the GovernO&' 
General in Council to defral the cha!.lel which will come in cour .. of \,aruent durin, 
the year eodiog the 31st Marcb, 1927, in respect of • Strategic Lin .. " 

The motion was adopted. 

THE INDIAN MINES (AMENDMENr) BILL. 

'!'luI .oDOUrable SIr BlLDpeudra .ath Mitra (Member for Industries. 
and Labour): Sir, I beg for leave to introduce a Bill further to amend 
the Indian Mines Act. 1928, for certain purposes. 

The motion was adopted. 

'l'2II BODOlII'abIe Sir BhuplDdI'a .atll 1I1v..: Sir, I intro uc~ the 
Bill. 

Sir, I move that the Bill be circulated for the purpose' of eliciting 
I)piui0D.8 thereon. 

I have given a fairly full e.x:planation 01 t.he Bill in the Statement of 
Objects and Reasons and I do not propose therefore to discuss. the Bill 
at length at this stage. When the present Indian Mines Act was under 
discussion in this House in 1928 ,some Members were  strongly of opi-
mon that a direct limitation should be placed. on the daily houl'8 o~ work 
of miners. The Bill now before the House, if it becomell law, win ilecure 
that object for it will prevent the employment of 'Persons in mines for 
more ,than 12 bours daily. But if thiB were the only object ic~ the 
Bi1l 'woUld' secure it might be argued with sonie force that the Bill was 
unneodlary, for although minol'8 in lome cases remain in the minelfor 
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comparatively long periods the miner who works Jor ~ore tha.n ~ ,bours 
a day must be extremely rare. 1 ha.ve myself vlBlted a. number of 
mines but I did not. come across any miner so industrious as to work 
for more than 12 hours. Most of them· actually work for much am" 
}:-erioos. 

1'he ma.in object of the BUI is to secure greater regularity in the 
hours of work in ines~ If it comes on our Statute-book in due course, 
t,he mine-owner who wishes to keep his mine open for more than ~ 
hoUl'B a da.y will be compelled to divide his workers into shifts and to 1ix 
the hours of thoir entry into and exit from the mine. In pl,ace of tJ:le 
haphazard system at present in operation in many mines, by which, the 
miner enters' as he pleases and rema.ins in the mine for in ~~ 

:p('riods, there will then bo Bubstituted a IilYstem by which minera ~ 
enter the mines at specified hoUl'B and will leave the mines ,at the end 
oLroguJar periods. I do not propotie, Sir, to waste further the time of 
the HouBe, for if I made, a longer speech I might provoke my Ho!1OUfable 
r ~n  Mr. Joshi into making t\. still longer one and that might let.100ae 
ihe flood of eloquence on this House. I move my motion, Sir. 

r~ President': Thequestio'l I have to put is t~ t the Bill be circu-
luted for the purpose of eliciting opinions thereon. 

(Mr. Chaman Lal rose in his place.) 

Mr. Prealdent: Does the Honourable Member wish to ~pe  at thit 
stage of the Bill? ' 

Kr. (Jh1liD&1l L&l1 (West Punja.b: Non-Muhamn:tadan): Sir, in spite 
of the fact that the Member ir. charge of the Bill was 'afraid of pro ~  
irg 0. flood of eloquence I will, with your pennission. make a. few humble 
c s~r tion  in my own uneloquent humble manner; because I notice, 
Sir, that the very' first point of the Bill is that the Honoura.ble Member 
docs not intend that the Bill should come into operation before, ~ e 

yfnr 1030. Now I for one Bee no reason why if;.in the opinion of the 
Honoura.ble'Member, certain legislation has to be taken in hand for the 
t.E>tterment, of the miner's condition and the reruIation, of his hours, that 
l(1gislntion should wait for another three yeal'li. There may be ~ec i c  

difficulties. Well, let us hea.r of those technical difficulties; but on l1u· 
tlanito.riall grounds. if it is right and just that the provisions 01 W, 
mnendment should be brought into force in 1930, why should they' not 
he bl'Ougbt into force at the earliest moment possible? Besides., I clo 
flot know what the Honourable Member's intention is in wanting to 
Ellicit public opinion in regard to this Bill. Does the H01lourable),{em. 
b('r int.end toO take t re~ yeam in obtaining this opinion, or doea he in-
t('nd to introduce this Bill at the earliest possible moment when he has 
oht.ninr.d' public opinion, say in the Septemher Session at Simla. I sub-
mit, Sir, that the question dealt with in the provisions of this amend-
tnent of the Indian Mines Act, 'is l\ very iropOrtAllt one, and I consi ~r 
thnt i~ste t  (')f submitting a Bill of this kind for the purpose of eliciting 
(lpinionthe HonouraOle Mem"ber would have done very much et~r 
if ~ hnd brought the meBsure into line with civilised legislation in .otber 
ci.ilised countries and then submitted his proposed legislation to ~e 
tmblic for an expression of t,he public's opinion. As.it is, what ~ e 
Honourable Member proposes is this, that there shan be ehiits,.b1fts .Of 
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12 hours e c ~ that is, in the year 1927-1 beg your pardon, in the year. 
1980; ~er 8 more yean of civilisation which we shall have, we shall be 
ccmpelling Indian miners to go into the mines and work 12 hours a day 
[10 doubt for a limited number of days per week, but 12 hours at a 
stretch in the coal mines. Now I do not know of any civilised country 
in the world where 8uch a state of things i, p"ennitted. I understand 
that the average Britiah miner does not work more than 6 to 7 hours. 
(An Honourable Member: .. What about Russia?") There was a 
tremendous strike in Great Britain because they wanted to increaac the 
hours to 8. And the same is true about other civilised countries. (An 
Honourable Member: .. What about Russia ?") My Honourable friend 
kttows more about RU8sia t1¥n I do perhaps and he can get into touch 
with Russia and find out for himself. If he does not know anything, 
I will hand him the Soviet Russian Year Book. I consider the condi. 
tions in Russia to be very much better than they probably are anywhere 
else in the world, but whether they are or not, I am not asking the Hon-
curable ~ er to follow the example of Russia. I am asking the 
Honourable Member to follow the example of Great Britain in this res-
pect. If labour in 1Ihe mines is arduous, if labour in the mines is 
dcngerous, If labour in the mines is of such a nature that it undennines 
the health of the worker working in the minM, then it is up to the Hon-
ourable Member to bring in legislation to make it impossible for any 
coal-owner to make his worker go into the mine and work for 12 hoan 
at a stretch. Legislation should be brought in to enable no employer to 
make his worker work for more than 6 or at the outside 7 hours in the 
coo.l mines. Tbitt is' one point. I do not want this Bill to be oiroulated 
without recording my opinion or the opinion of those who support me 
in this matter, because we oonsider that to put in provisions of this na· 
t.ure and demand 'Public opinion on them would be to give a wrong lead 
to tpe publio. The right lead would be to bring in a meaaure in line witlt 
('jvilised legislation iIi all oivilised oountries and then ask publio 
opinion in regard to it. 

There is another smal·1 point here about notices baing put ... up. Now, 
the Honourable Member was once responsible for taking me and my friend 
Mr. Joshi' to the coal mines in Jheria, and I was really surprised when I 
heard the Honourable Member Bay that there was no worker in the ooal 
mines working more than 12 hours a day; I submit, 8jr, the present system 
ttl the ooal mines i8 such that it is not possible to prevent sweating of ooal 
miners by their empl6yers and there is no check whateoever, no effective 
check, upon the number of hours that these men and women, thete girls 
Bnd boys are allowed to work inside the coal mines. I have myself known 
of cases of young girls of 17 and 18 working longer than 12 hours in coal 
mines at a stretch. There are rules to the effect that no ohildren ~ 
.allowed to go into the coal minM: but I have seen with my own eyel little 
·babies, two or three months old, taken right down into the coal mines. into 
the bowels of the earth and kept there in the darknees of the minM. This 
is ~ due to the faet that the cootrol exercised by the Inspectors is very 
ju, that it is not really effective control it all; so that evan under the 
provisions of the law there is ample scope for the employer to go outside 
the law and make his workers work longer hours and go behind the regu-
lations. and flout the regulations. Therefore jt is much more nece8Sa.ry 
that regulations should be sucIi and so effective and inoorporated in the 



1'BII IlmI!N IUDS (AXJiJmJIBNT) BILL. 

" 

~o  ~  ~e Bill that they will not enable the empk>yer to do lightly what 
lie IS dOlDg at present in the coal mines. Now, the point that I would 
like to deal w;ith is, that there is a provision here about notices being put 
up in the coal mines regarding the number of ou~ that a shift can wOI'k. 
I would like some sort of provision, a more effective provision, namely, the 
announcing of those hours and shifts, a.nd I would make such provisions 
as will enable every worker in the coal mines to know what his right.s are 
under the Act. I do not want the Honourable Member to run away with 
the adea that I am not in full sympathy with his desire t,o better the con-
dition of miners in coal mines. I do not want him to run awa.y with that 
idea. I congratulat,e him for aU that he is doing. My complaint· against 
him is that he ~s not doing as much as he should do; and I hope that as a 
result of this discussion the Honourable Member will take the first oppor-
tunity to see that opinions oollected are collected soon and placed before 
this Rouse in the September Session in order that we may be able to ell act 
a measure this year and not wait ti:ll the year 1930 in order to do justice to 
the miners of Bihar and Bengal. . 

Mr. B. Du: What about the introduction of compulsory elemer.tary 
education for the miners and their children? 

Mr. Oh&maD Lall: My Honourable friend, who is as usual irrelevant, 
wants me to talk about compulsory education for miners under this BiB. 
The Honourable Member has not read the provisions of the Bill and the-re-
fore he does not know that there is no provision in the body of this BiU 
regardinq compulsory education. I am in full sympathy witli that dps.ire 
of the Honourable Member. I am in full sympathy with lots of' other 
things tha.t I want to be done for the miners'; and that is the 80le reason 
why I wish to impress upon the Honourable Member the nf'cessity of 
getting opinions at the earmest possihle moment and placing them before. 
us at toe September Session, so that we ca.n get along with the Bill this 
year and not wait till 1980. 

(Mr. N. M. Joshi rose to speak.) 

Mr. Prelldet: Does the Honourable Member wisli to speak on the 
motion for circulation? The Honourable Member had no Jntention to do 
110 before DiwQ.n Chaman Lall spoke. . 

Mr ••. M. JOIhl: I wish only to make one remark. 

JIr. Pr_.llt': Does the Honourable Sir Bhupendra NathMitra. wish 
to say artytbing? 

The HoDourable Sir BhupIIldra .ath Kltra: If Mr. Joshi want!! to 
apeak, I am wilLing to give way. 

Mr. Prell4eDt: Sir Bhupendra. Nath Mitra. 
The HODourable Sir BhupeDcira .Ioth JIltra: Sir, I was a little amused 

a.nd very much grieved at the speech to which I have just listened from 
my Honourable friend, Diwa.n Chamn.n Lall. I have On several occ ~io ~ 
mentioned in this House tha.t his speeches are made more ~n a. vein of 
levity than of seriousness whic'h subjects of this importance demand. He 
was 'one of the members of my Advisory Committee who went down with me 
to the coal mining area. of Dhanhad and there we examined the position 
on the spot. I can Bay this. on the floor of the H01!Se that not 11; ..• r.ingJo 
case was forthcoming where d. was proved that a mmer was workmg ,l2 
~ urp a day i nor did  I come ~~ross a. single .  .  .  .  , . 
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lira cDuauaLaU: 'On 8 point of personal explanatiOn, SiT •  •  •  • 
ftiI lIoDoarable Sir Bl1uptDdta Bath Kltra: There is no question of' 8 

~  mrpl8natiOD. I am giving the facts 88 we saw them. My Hon-
C)lQrable friend may have gone there on some previous occasion. I know 
pteCri .. ly what happened '00 the particular occRsion on which he went with 
Dle;we did not come across a single case of an infllJlt in anna taken down 
fihe mines; we examined .  .  .  . 

Mr. 0ham.aD LaIl: Sir, I must 8sk your protection against the imp uta· 
tical •••• 

II!. P1'eIld.t: The Honourable Member may stand afterwards, after 
~ Honourable Sir Bhupendra Nath Mit,ra. has finished his speech. The 
Honourable Member i~ t note down the point on which he wisbes to 
offer a personal explanation. " 

'1"ht KOIlO1II'abll Sir BhupeDdra lIath KIka: Now, Sir, after we exa-
m.ined mattera on the spot, we drafted the provisions included in this Bill 
and they were again shown to the Advisory Committee of the Legislature 
attached to my Department. There mlly have been slight differf'nces of 
opinion; but on the whole the provisions of this Bill woro cc~pte  my 
Adviaory Cpmmittee. My friend, Diwan Chaman Lall, wants us to intro-
duce in India what he calla the more progrouive labour legislation of civilis-
ed countries. I have already told the House on a previous occasion that we 
must go slow in this matter, tha.t we mUBt have our labour legishttion 
conform more to the conditions in this country than to' the conditions in 
England or Russia or whatever other 'countries ma:v have been quoted by 
my Honourable friend. I take a. more practical ~e  of the mntt('r, and 
it is for that reason that I have produced this Bill in this particular {onn. 
I have also got to give 8 certain amount of eonsidcrlltion to, the industry 
itself. That is the ren80n why the date on which the Bm will come into 
force baa been put down as thE\ 1st da.y of April 1980, Thr-re is no \18e 
our tyring to kill the industry, a result of which will be that therE' will be 
DO work for the minel'll. I do not proposc at thiA stage to ~  further with 
my Honourable friend, and I have no int ~ntion at present of accepting 
any of his suggestions. 

Mr ••• Jr. 10lhl (Nominated ,: I~ our Interests): May I sny one word 
now by way of peraonal explanation? ' 

, 
lit. JInIl4IILt: There is no case for personal explanation. 

Mr ••• Jr. lCllhl: I am not going to make Q spc('cq. The tTonourable 
Member in charge of the ~p rt ent has made ,8 st(lt,cmcnt thn.t the mem-
bers of the Standing Adv.isory Committee for the ~p rt ent have ap-
proved of this Bill. Sir, my attitude towards the Bill is t,hat I approve 
. of this Bill because it is .  .  .  .  . 

lIr. Prulda\: ThG Honourable Member oaiinot explain awa..1' the 
apeeoh of th" Honourable Sir Bhupendl'R Nath Mitra by a. speech of his 
0W1l which he hu no right to make at fJlis stage. The Member for. indus-
tries bu made no ch"rge against this Honourable Member personally. 
, , . 
,XI ••••• lolhi: Th"t is cXBCtlYI;DY point. 
iii. ~ i t  i8 the point? , 

Mr. Jr •• ~ .1'0Iht: The point isth'e lIonolit'fl.hle Metnber t1a.id that thf) 
Aclyisory oo it~ee  ~ s .approved of this Bill ,  •  •  • 
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The B'Olloara. Iii' BIl\1""'." ma·: ()a:tbe ~ 
JIr. If. K. 10lhl: On the whole; now the only thiuS that I wMrted to 

.e¥plain was that. as the Bill is 8. progressive one we may approve of it, ,but 
we are not satisfied with it .  . .. . 

Mr. President: That is no case for person ~ o t o~  

Kr. Oh&man L&ll: On a. point of order, Sir. There a.re two charges 
that have been made against me by the Honourable Member a.nd I ask 
y:)ur protection to enable me to m.ake a reply to them: 

Kr. Prealdat: Tbert!l is not in~ in the HonoUl'8.ble Sir Bhupendra Na.th 
Mit.ra·s speech to just;ify the Honourable Member in rising to offer any 
II ~rson  explanation. . 

. r~ Oh&man La11: May I 'explain my position, Sir? The Honourable 
Member m.ade c~rt in charges .  .  .  .  . 

Mr. Ptestdent: The Honourable Member will have ample oppOrtunities 
when this Dill comes up again. 

Mr. Ohaman LaU: On 8. point of order, may I just expla.in, Sir, wily I 
rir,e to spenk? I 

Mr. Presldent: The Chair is not satisfied that there ie any case for per-
H011n.1 explanation. 

I 

Xr. Oha.ma.rl Lan: He almost called me a liar, for banng made the 
st ~ ent which I did; n.nd it is due to me 'that I should beallo'fted to 
explain and to just.ify what I said. 

Mr. President: The Honourable Member has not used that word at 
nIl. Ho is not ~sti ie  in imputing a statement to the Honourable Sir 
Bliup(l11dra Nath Mitra which he did not malee. 

IIr.ObamaD LIll: I made a. statement totbe HOllie that I had seen a. 
certflin thing with my own eyes and the Honourable Member lays that 
the st-stemant is untrue. Is that not tantamount to oalling me a liar? 

Mr. Prell4en\:· Will the Honourable. Member resume hia seat? The 
Honourable Membernarratea his own version just 88 tlie HOIlODrable 
Member did his own. Both Honourable Members .are en"titled to hold 
their own views . 

• 
Xr. Ohame La1l: When I said that I had actually seen babies taken 

down into mines, the HODl'Jurable Member saJd that what I said was 
lmtruf' , I must ask the Honourable Member to withdraw that statement. 

IIr. PtelldeDt: The Honourable Member ia very p8l'8istent . 

. JIr. Ohame LaD: The Honourable Member is grossly unfair to me. 

IIr. PreSldent: The Chair has already  ruled that there is nothing in the 
Hl)nournblo Sir Bhupendm Nt!th itr ~  speech w:h.ioh requires any upla-
Il'lt.ion from the Honourable Member. 

Mr. O11i.maD LaD: (Crie8 0/: .tOrder, order.") You must ~ r me ~ I
fore ~ou catl ~i e  nllin$ on the poinb. .  . 



. . 
:Kr .......... : I ~  haatcf the Booourable l4:ember ~  

The fJUSllaon is: 

If That the Bill further to amend tile ludie MiD. A.ct, 19Z5, for aertaia ~  
be cireulated for the parpoee of elicitiDS OpiniODI t e o ~ 

. The motion ~  adopted. 

THE INDIAN LIGHTHOUSE BILL. 

MOTION PO. BBl'BJUlNCB '1'0 A JOIN'!' COlOlIftD. 

'lhI JIoDoarable SIr 0Iaar_ laD.. (Member for Commerce and Ra.i1· 
ways): I move: 

.. That this ~  do agree to the reco~e tio  of the. ~ oi o  State that 
the Bill to consolidate and amend the Jaw re t ~ to the proVlIlOD. DlaIDteaaaC8 and 
control of IighthoOHll by the Government in Bntilh ladla be referred to a Joint. 
Committee of the Council of 8tate aDd of the Legillative AllelDbl, and that the 
Joint Committee do conlitt of 12 members." 

The objects of this Bill are explained fully in the Statement of Objects 
and Reasons. It is a very important BrIt in a way because it attempts 
to put on a proper basis our ijghthouse odminiatration throughout ludia. 
which haa grown up in rather a. haphazaid fashion and which we now 
propose to put on a much more satisfactory footing thlCl at present. 
The Bill is in no way a controversial DiU. It has been the subject of very 
careful consideration and consultation with local Governments and the 
business community. The principle I think has been generaHy accepted 
and all that remains now is to settle certain details. Sir, I move. 

Tlie motion was adopted. . 
'1'I1e BoDourable Sir 0bIr1 .. IDD .. :  I move tliat the following Members 

of the Legislative Assembly be nominated to serve on the Joint Com-
mitteeto consider and report on the Bill to consoLidate and amend the law 
rela.ting to the provision, maintenanoe. and control of lighthouee by the 
Government in British India, namely: . 

Sir Walter Willson, MI'. R. K. Shanmukham Chatty, Mr. S. N. Haji, 
Sir P ot~ s Thakurdas. Mr. K. C. Neogy and Mr. W. S. Lamb. 

The motioD was adopted. 

MESSAGES FROM THE COUNCIL OF STATE. 

Secret.". of the AIIImbl,: Sir, three messages have been received 
from the Secretary of the Council of State. The first is &8 follows: 

.. I am directed to inform you that the Council of StaN haw, at. their meeting 
beld to-day. agreed without any amendments to the Bill further to amend the Indian 
Coinage Act. 1906, and the Indian Paper Currency Act. 1923, for certain Ilurpoaea 
Idld to lay upon the Governor General m Council certain obligation. in regard to t ~ 
purcha .. of gold and the sale of _ gold or IterliDI. 'whioh w .. puaed by the Legillative 
A .. embly on the 22nd March. 1927." 

(Hono'Ur4bZe Member. on the Bwa.rOlji.t Benche.: .. Shame, shrune. ") 
Kr. Pruldent: It ie difficult to understand Honourable Memben. 

They cry .• ~  when the Council of State ditlefl ffC)Dl this ~ e Qnq 



they cry "Shame" also when the Council of State agrees wi\h it. (iLaugli-
ter). 

Secretary of the AlltmblJ': The second message runs as follows:, 
.. I am tiirected to inform yOu that the Mesaage from the Legislative Aasembly to 

the Council of State deairing their concurrence in a motion to the effect that the Bill 
to establish a gold standltrd currency for British India and to constitute a Reserve 
Bank of India be referred to a Joint. c..ommittee of the Council of State and of the 
Legi,lative .Aal8lDbly, ant.l that the Joint Committee do con,ist of 28 members, was 
considered by the Council of State at their meeting to·day, and that the motion was 
concurred in by the Council. II 

The third .message runs os follows: 
.. I am directed to inform you that the Message from the Legislative Al8embly to 

the Council of State desiring their concurrence in a motion to the effect that the Bill 
further to amend the Imperial Bank of India Act, 1900, for certain purp088l, be 
rrferred to a Joint Committee of the Council of State and of the Legi.latin Asl8lDhll 
and that the Joint Committee do consist of 28 members, was considered by the Council 
of State at their meeting to.day and that the motion waB concurred in by the Cbuncil." 

The Assembly then adjourned till Eleven of the Clock on Saturday. 
the 26th Maroh. 1927. 

, 
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